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ORAL ANSWFRS TO QUFSTIONS

Mecting between representathves of India
and Pakistan

¥
‘944 SHRI H M PATEL:
SHRI P. A. SAMINATHAN :

Will the Minster of EXTFRNAL AL-
FAIRS be pleased to state

() whether representatives of India and
Paubistan are hhkely 1o meet in New Delln
shortly with the aim of dcfreezing the
sitvation in the sub-continent; and

(h) if 50, the subjects to be diaunsed?

THE MINISTER OF STATF IN THF
MINISTRY OF IXTERNAL AFFAIRS
{SHRI SURFNDRA PAL SINGHL 1a) No
decision has yet been taken on the meet-
ing of tepresentatines of India and Paki.
lan. Government mie in teuch with the

Bangladesh Government to evolve a joint
response to Pakistan Government’s State-
ment of 20th April, 1973.

{b) Does not arise.

SHRI H M PATEL' Mr. Speaker, Sir,
will the Minister please esplain whether the
Government of India considers it necessary
to take an initintive in this matter to break
the stalemate which we have undoubtedly
rcached?

SHRI SURFNDRA PAL SINGH: Sir.
the Government of India has siready taken
a number of imuatives in this regard and
the House has been hept fully informed
of the various developments from time to
time And now. after having made out
Joint statememt, the Palistan Gosernment's
response to it has o be seen, and their
response <0 far has not been very encour-
aging But we do hope that ultimately
better semse will prevail and there will be
a constructne approach from Pakistan. So,
there 1 no question of our taking an mi-
tiatne in the maticr, initiative has already
been tahen.

SHRI H. M. PATEL: May 1 ke it from
the Mimister's statement that now we will
wait mdehinitely unul Pakistan chooses to
take the mitiative or at some point of time
they will consider 1t necessary to break
the stulemate?

SHRI SURENDR A PAI SINGH: | have
already said in the mam reply that after
having  1ecened  Pakistan  Government's
statement of the 20th April. we are already
in touch with Bungladesh Gosernment. and
in womultation with them, we are to evolse
what joint response there should be from
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India and Bangledesh side. It is something
which we are still discussing and consult-

ing with the Bangladesh Government.

SHRI P. VENKATASUBBAIAH: May )
know from the hon. Minister that in spite
of the fact that our Government and the
Bangladesh Government have given a pack-
age deal or proposal, the lukeworm and
sometimes the hostile attitude of Pakistan
is making it very difficult for our Govern-
ment and the Government of Bangladesh to
come to any grips with the problems with
the Government of Pakistan. Tn that case
will the Government inform Pakistan cate-
gorically that if there is no favourable res-
ponse our proposals will be withdrawn
forthwith?

SHRI SURENDRA PAL SINGH: Ac-
cording to our assessment the package pro-
posal made by Bangladesh and India are
very generous and we hope Pakistan would
see that it is in its own interest to accept
our proposal. At the moment however we
are not very much encouraged or happy
with their response. But theic is no rea-
son why we should give up our approach,
It is too early to say whether we should go
to the extent of saying that we shall with-
draw our proposals. It will not be in our
interest to do so, or in the interest of
peace in the region.

SHRI N. K. P. SALVE: Th e proposals
of the Government are undoubtedly genar-
ous and they are also sincere. It is a sen-
sitive matter. Some hostile countries mobi-
lise public opinion against indian proposals.
That is one of the reasons why Pakistan is
not reacting favourably, May 1 know from
the hon. Minister whether it is considered
desirable to set up proper propaganda
machinery in respect of India's stand to-
wards Pakistan for informing world opinion
sbout developments here in the correct
perspective”?

SHRI SURENDRA PAL SINGH: It is
an important and pertinent question. We
are ourselves conscious of the fact that our
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proposals should be given the widest possi-
ble publicity abroad and snitable steps be
taken to inform world opinion about the
steps taken by the Government of India...

{(Interruptions)

SHRI P. G. MAVALANKAR: May I
know whether the Government is aware that
President Bhutto from time 1o time goes
on publicly saying that he wants to meet
the Prime Minister of India and whether
she would like to meet him wherever she
likes and on whatever subjects she agrees to?
How is it that we say on the one hand we
do not oppose summit meeting and on the
other, the Extermal Affuirs Minister who
has, happily, come now, sometime back
had said that we did not see the desirability
or usefulness of having another summit
meeting? In the meantime T want to
know; how isit on the one hand Pakistani
President goes on propagating his state-
ment and on the other hand no response
comes from Pakistan ? What is the Govern-
ment doing with regard to taking further
initiative by persuading foreign powers in-
terested in the sub-continent to see to it
that the stalemate is resolved and there is
full discussion about these matters?

SHRI SURENDRA PAL SINGH: To
my knowledge the Foreign Minister has
never made u statement that we are against
a summil meeting. We arc not against u
summit meeting; but before 2 summit meet-
ing takes place there has to be discussion
with the Pakistani authorities at different
levels. and proper preparations have to he
made. 1f a summit takes place without
proper preparation, it may come to nothing.
I have said that we have taken a number
of initiatives we arc now in consultation
with Bangladesh as to what should be our
common attitude in regard to the respomse
of Pakistan. 1 have already said that we
have taken adequate steps to inform world
opinion of developments in the sub-comti-
nent. Sufficient steps are taken by us in that
regard.

ot st gpm Jwy : wmEwe, farn
auvipt & o s oW ve b
w o ayr ft agrigh ot o R



3 Oral Answers

afeeam el & o amly Ot 8 T W
T & gA ey grew & gwer AN W
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o wf ¥ fogr w oW X 0 T® owm
i ¥ fr ofesna & ag WY fen ww-
W g 3w o7 Ay QX ATE & afraw
AT wT T R 1o oar oW AR R fe
gqiffera Wedy § wvr gwerm gfeor &
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ax wia A0 K fe 37 R e amedr Al
soit wifgd | W A AT W
%) vq amtr w1 wEA m o for
At etz ofeem & v A A B
Ty wf 1% vy b v v few w1 oS-
ol ¥ P wfed o« & s sem g
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wmawr | wiededy gg S AN & fey X ogmm
femne améz srdr wT X | W
fimfad o gard Bfew @t @ T 3

&t gew WX weAW: WA AT A
ol n% ¥ ® InT {7 e fs s
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1 Tgw W & fad e s 7 &
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ferh qug qf fed & | o o EET T
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w win & fawrs @@ 7 ownm ow
iy daT TR AR fe oww SeTe WY
ATy ¥ ¥ § 17 o wwT ¥ for wq
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Wt qtwaw fay @ eTVAE AT
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w7 ksl g o g e
¥ wT o7 g7 9% %1 fawgr v w1 ogWA
%% quw fed & 7 ¥ ww qww wd
a s sl o wgr § xn feafad
¥ wif ooww fafer vo o A oAg b
s wE ¥ e owrer @ owle & opw
e w7 @ § | 9w gard At @
B W AW gw wfeern ¥7 ww ¥ & o
ox g & ok aew fafar W o
wrfwg 1 wrfere o A ol Tt wled

Action on petition semt by a member of
Cantonment Board, Jullundur

*945 PROF. MADHU DANDAVATE:
Will the Minister of DEFENCE be pleas-
ed to state.

(a) whether an elected member of the
Cantonment Board, Jullundur, Punjb had
sent a petition to the G.O.C-in-Chief,
Headquarter Western Command, Simla for
setting aside certain  Resolutions of the
Board which went against the Education
Rules;

(b} if so, what action has been taken by
the G.0.C -in-Chief Western Command on
the Petition; and

(c) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B.
PATNAIK) (a) It is a fact that an elect-
ed member of the Cantonment Board, Jul-
lundwi, submitted a petition to the GOC-
in-C Western Command for sefting aside
a decision of the Cantonment Board where
in the Board rejected his motion for the
abolition of the post of 3rd Punjabi teacher
in the Higher Secondary School maintaitved
by the Board. The Board decided to re-
designate the 3rd Punjabi teacher as Classi-
cal and vermacular Teacher and did not
consider him surplus to the requirements
of the School.

(b) and (<) The matter is pending with
the GOC-in-C, Western Command.
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PROF. MADHU DANDAVATE: [ am
glad that the matter is being investigated.
They are trying to find a way out. But,
I would like to ask one gquestion. When
an elected Member, in the interest of demo-
cratic functioning, had demanded that cer-
tain documents like educational code, work-
load etc. should be made available to him
80 that a proper discussion can take place,
why was this document not made available
to the person concerned ?

SHRI J. B PATNAIK: 1 do not have
the information required by the hon.
Member in this regard. So, [ wont be
able to reply to this question.

PROF. MADHU DANDAVATE: The
hon. Minister has not carefully gone through
the material that is required to answer the
quoestion. 1 think he can go through it
and can answer afterwards On the face
of it, he has not looked into the matter.

SHRI J. B. PATNAIK: He has only
questioned the retention of a third Punjabi
teacher on the ground that it would be sur-
plus to the requirements of the Board.
That has been considered by the Board
at a subsegquent meeting It was found
that a third Punjabi teacher will not be
surplus to the requirements of the Board.
He was re-designated as vernacular teachet
as has been said carlier So, all the in-
formation that is required in this case is
available.

PROF. MADHU DANDAVATE: Thmt
was not my question My question was
that before arriving at a decision, certain
documents had to be lovked into. ‘The
elected member wanted to look into the
document which was denied to hum. 1
want to know why the document was de-
nied to him when demunded?

SHRI 1. B. PATNAIK: No such com-
plaint was made in this regard. If there
is any such complaint, I shall look into
it.

3, 1M Oral Answers 8
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wrey dare v ¥ pre dwi MY @ @ ?

ot femt wew wew : A g, ferk o
farrr v W gt dare wo & wg prdy
wrrwwaw & wpes v §, o g W
Wt &% § f gat arw enir v § fis
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i W ¥ a¥

SHRI MOHANRAJ KALINGARAYAR:
T do not want to know the names of the
countries if it is a defence secret. But may
1 know whether we are going to give the
improved model of Gnats incorporating the
changes made recently or the old version?

SHRI VIDYA CHARAN SHUKLA: We
have not yet come to the stagt where we
can say whether we are going to give any-
thing or not. Some preliminary enquiries
have been made and we have answered
them. This is the present stage of the
matter.

SHRI H. M. PATEL: Why is it conm-
dered nccessary 1o heep secret the names of
the countries who have made enquiries?
Our policy is that of non-alignment and it
makes no difference to whom you sell
arma. It is only a matter of availability.

SHRI VIDYA CHARAN SHUKLA: Mr.
Patel should have been the lust penon
to ask this question, having been in this
business for a long time. He should know
what are the ramifications and implications
of it.

MR. SPEAKER: Now he is in a different
business.

SHRI VIDYA CHARAN SHUKLA: 1
do not think it is in public interest to go
into the details of it.

Crestion of second-line of defence com-
musication by linking Nangal Dam with
Talwara and Mukerisn by Rall
*948. PROF.

NARAIN CHAND

VAISAKHA 13, 1895 (SAKA)
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PARASHAR : Will the Minister of DE-
FENCE be pleased to state :

(a) whether any retired senior Army Offi-
cer has suggested to the Government
the creation of a Secondline of defence
communication by linking Nangal-Dam
with Talwara and Mukerian by rail; and

(b) if so, the reaction of Government to
this proposal?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Yes, Sir.

(b) The suggestion has been examined.
There is no objection, from the Defence
angle, to the construction of these Railway
lines on other considerations.

PROF. NARAIN CHAND PARASHAR :
We are thankful for this ‘No objection’
certificate, but may I knmow whether it
would also be helpful for the defence pur-
poses as suggested by the senmior army
officer referred to in this question?

SHRI VIDYA CHARAN SHUKLA :
{ have already said in reply to part (b)
that the suggestion has been examined and
there is no objection from our side o
this railway line being undertaken on
other considerations. It is implied that from
defence point of view, we do not think
there is much use of this line.

Third Wage Board for newspaper Indusiry

°949, SHR1 B. S. BHAURA : Wil
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether Government have not as
yet taken any decision on the setting up
of a new Wage Board for the newspaper
industry; and

(b) if so, the reasons therefor 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU.

NATHA REDDY): (a) and (b} The
entire matter is under comideration.



SHRI B. S. BHAURA : By what time ?
SHRI RAGHUNATHA REDDY : As
carly as poasible.

ot nfewww v S, & oW ol &
ATt g fe ol me uW Harew
W sviafeee im F feRwr & faafaiy
& W afedt R e o I fed
o % At Tk W wW 9w W R,
# v v g fe ag S v v AT Are-
are T sfafrar s o gm § e o 8w
wiwr ¥ ame wrez § e §, of s & e
wrsz ) O § ore dw & queerey ¥ wf e
wwe feqr § o fafen & o " s
sl dmdTw q 8’
SHRI RAGHUNATHA REDDY :
Since 1 bave already made a  statement
once and also answered this question
viously and also on the reply to the De-
mands for Grants, I thought I might
shorten my answers. But, sill, si
bon. Mcmber is raising this gq

3

;

is a statutory reguirement of constitutmg
a wage board. We have invited the rep-
rescntatives of the working journalists,

the agency? Is it at the ministerial or Sec-
returial level and is any task force being
appolnted or cell being set up 1o consi-
der the whole matter? May I know whe-
ther any time limit bas been set to define
the shortest possible time?

SHRI RAGHUNATHA REDDY : The
matter will have to be considered at the
governmental level. The shortest possible
time that can be taken will be taken by the
Government 1o decide it, having regard to
all the circumstances.

SHRI PARIPOORNANAND PAINU-
LI : May | have a categorical reply from
the hon. Mmister whether he agrees that
the demands of the worling journalists
are absolutely genuine?

MR. SPEAKER : The Qquestion »
about the setting up of a wage boara.

SHRI RAGHUNATHA REDDY : This
s a leading question. The matter 1 on-
der consideration.

weuslteny w1 Sva sy
1
*953 wie wenlt srowe el ¢
o} g W i :

w g Wi wm owit oy TR W
o at fee

(%) v owdifres & oo 1 WA
oy v weE & qr wdw , Wi

(w) ofc of, Wt o weaw ¥ wewrc

ceived towards the end of March replies wn erianft ¥ § wwwy wrd wr frwe ¢ ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
{SHRI SUBODH HANSDA): (a) and (b),
The present controlied prices of aluminium
are based on the recommendations of the
Working Group on Aluminium, who exa-
mined the cost siructure of the aluminium
industry during the period April-Novem-
ber, 1970. On account of increase in the
prices of various ruw materials and wages
eic., the aluminium producers have been
representing that the control prices should
be increased. The matter is under consi-
deration of Government.

e wwhwremw ofdw @ wew  wEmm,
# ¥ vm % e wy ®oger o7 fr oW
veafafrqs 3WIT geg A WA A Avz @
T WAAT WYAT I & ATHA qwT 1 feafy B
ureite WA W o YW SwT %1 T B, W
ST YT AR fewr R IR e g fe
1970 & Orva ¥t T oot § aw fewn
ngr 9t f& s wraa @ W wfer W
dt wet ¥ yrInew A sy ofvad agt £ owly
I ¥ o & €y ol wifgr L W F
fao mrere W civglr At wifen ) @ ®
wm ¥ s oqamr & e wwand € )
oawr fer & wwr w1 &F wriew
o oy §ogr ok ar oft @ W vw A
1 frvwg w2t fx ¥ feer s wf ¢

SHRI SUBODH HANSDA:  Usually,
the price is fixed on the busis of the re-
turn on the capital investment, that is,
12 per cent return on the capital inyvestment
of producers. This price had been fixed
in 1971. There are four companies which
are producing sluminium out of which
two are already running at a loss. They
are. therefore. selling their product ot »
little bit higher price to cover up their
various eatra charges on accoumt of in-
srease in prices,

We wolt wrewm atdw ;. sdr A AW
am &t whwre fear ¥ f6 ju7 X g
ok vg @ N v @ et o ¥
w o f ouely oawwm oA W bR

VAISAKHA 13, 1895 (S4KA)
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TR ag W e fewr b e vy
arEm ¥ Arew Wl g v ok s
a7 S JvET, & fawrerdta # o A & aen
wignt g i aver wx o fom & AR
mfs v IET w1 wwE 4 AWET AT A%
o arx 7 # wwmr S v qr o 5w
asr o fow ww ?

FHE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM): Discussions are going on
with the aluminium producers and we ex-
rect 10 be able to decide the matier with-
m a very short time.

SHRI . T. DHANDAPANI: In view -
of the increased price of aluminium, the
private owners sell aluminium at higher
price in open market with the result that
small entrepreneurs do not get aluminiom
for manufacture of goods. May 1 \now
whether the Government will consider or
come up with a proposal to nationalise
the aluminium industry?

SHRI 5. MOHAN KUMARA-
MANGALAM: We have not received
any complaints that aluminium is being
sold at higher prices than controlled price
i the open marlet.

ot o ww wwt: 3t mEma X e
te wrT wefray ¥ oY G2 ¥ X0 MY § W
wrn g e A vefafrn sefagt o
wronil § I R omg X A W Aify
ok ow A W B oTee k oaw N1 ayg
o oW oI R wE i faemy & fam
AT saYR AT AT W K °

SHRI S. MOHAN KUMARA-
MANGALAM: The difficulty so far as
the Aluminium Corporation of Indiz is
concerned whose factory, as the hon. Mem-
ber knows. B in J. R. Nagar in West
Bengal, is high cost of power. The power
that is being sold to the Aluminium Cor-
poration is substantially at a higher rate
than in the case of other three companies.
We arc looking into the matter as lo what
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can be done to see that there is a certain
equalisation.  Regarding the two major
companies, the Indian Aluminium and the
Hindustan Aluminium, by and large, the
prices even at present seem to afford them
a fair margin of profit. So far as ths
Madrus Aluminium is concerned, while it
is truc that it has not earned a return
upto 12 per cent of the employed capital.
by and large, it has been a profitable con-
cern in the past and, therefore, it is not
facing any difficulty at present.

Proposal to open Steel Factories In
Maharashira and Goa

1

*954. SHRI SHANKERRAO SAVANT.
SHRI S. L. PEJE:

Will the Minister of STEEL AND
MINES be pleased to state whether Go-
vernment propose to open steel faclories
either in the private or public sectors in
the regions of Maharashtra and Goa,
where considerable iron ore is available?

THE DEPUTY MINISTER IN THY
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): There is no
proposal &t present for setting up un inte
grated steel plant in Maharashtra or Goa.
The locational advantages of suitable sites
in the country including those in Maha-
rashtra and Goa would. however, be hept
in view while drawing up the programme
for techno-economic studies to be tuken up
in connection with the long-ierm plan for
steel development.

SHRI SHANKERRAQO SAVANT: May
1 know whether the Government is aware
that considerable iron ore is being exported
from Maharashtra and Gou and that it is
necessary to utilise this iron ore for con-
verting into steel? Secondly, what are the
reasons for neglecting this region so long?
Thirdly. when would concrete steps in the
direction of sturting a plant be taken up?
Fourthly, would at least a mini-steel plant
be started immediately?

MAY 3, 1973
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THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM): Naturalty Government s
aware that there is a fair amount of iron
ore that is exporied from Goa, us a -
ditional export, out of which a substantial
amount of foreign exchange has been eained.
Undoubtedly, if we could transform the
ore that we are exporting into siee] and
export steel, we would be better off. But
there is a limitation in terms of the re-
sources that can be devoted to putting up
new steel plants, and that is really the
limitation so far as putting up steel plants
in this area is also concerned.

As has been mentioned in the main
amwer, we are studying the suitability of
various sites for constiuction of plants in
the Sixth and Seventh Plans. And that
i where we are.

So fur as the question of mini-steel
plants is concerned, that is to say. electric
furance-cum-continuous casting, there are
plants also in that area. At present, apart
from Mukund, | am not able to bring to
memory any other, but the hon. Member
knows the facts ps well as L

SHRI S. I.. PEJF: Are we to understand
that a steel plant in Moharashtra or in
Goa will be taken up in the Sixth m
Seventh Plan?

MOHAN KUMARA-
| did not state that. 1
said that the locational advantages for
suitable sites in the country, including
those in Maharushtra and Goa would be
kept in view while drawing up the plans
for the future. But it is unlikely that,
even in relation to those places which we
are studying at the moment, there will be
any decision before the Sixth or Seventn
Plan.

SHR1 S.
MANGALAM:

SHRI VASANT SATHE: While consi-
dering the location of steel plants in the
country, particularly in Maharashtra, will
the Government bear in mind the fact that
the Chanda region of Vidarbha in Maha
rashtra is rich in iron ore deposits and is
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ideally suited—it is centrally located from
transport and other points of view. Would
the Government, therefore, at lcast consi-
der the question of starting a pig iron plant
carlier, even before the Sixth or Seventh
Plan?

SHRI S MOHAN KUMARA-
MANGALAM: There is nothing very much
to be guined by trying to put up pig iron
plants, whether in Maharashtra or else-
where in our country because we are not
really deficit in pig iron at the moment;
we are running surplus. Naturally, all the
advantages which the hon. Member has
mentioned will be taken into sccount in
coming to a decision.

SHRI DHAMANKAR: May | know
whether there are any proposals pending
with the Central Governmem from the pri-
vatle sector, from Maharashtrs., to start a
mini-stec! plant and if so, whether Govern-
ment will expedite then?

SHRI S. MOHAN KUMARA-
MANGALAM: I am nol 1n a position to
give a categorical reply at the moment, 1f
the hon. Member puts a sepurate question,
1 will answer that.
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) 79 jhuggies were
destroyed.

{b) No authoritative estimate of the loss
has been made.

(€) An ex-gratia relief of Rs. 250/ per
family has been given by the Government.
The Central Relief Committee (India), a
voluntary agency. has also given a grant
of Ke 60/- per family in addition to a
total grant of Rs. 5,260/- for utensils, Cloth-
ings and milk powder have also been sup-
plied by this Committee.

The question of giving rehabilitation
assistance to these refugees, most of whom
are reported to have some means of liveli-
hood. will be considered in due course in
the light of the priorities fixed and after
taking into account their present means of
livelihood.
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SHRI RAGHUNATHA REDDY: The
Ladakh Buddha Vihar of which Shn
Kushak Bukula Member of Parliament is
the President, had estimated the losses at
about Rs. 4.30 lakhs. The Deputy Com-
missioner of Delhi has reported that the
losses had been greatly cxaggerated. Ac-
cording to him. most of the property was
temoved by the jhuggi-dwellers at the time
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of the fire and the claims put in are much
higher than what was indicated to them
on the spot.

On the recommendations of the Deputy
‘Commissioner, Delbi, an ex-gratia reliof of
Rs. 250 per jhuggi affected by the fire was
sunctioned by the Department of Rehabi-
litation and a sum of Rs. 19,750 was dis-
bursed to 79 jhuggi dwellers on 28th March
1973 by the Deputy Commissioner of
Delhi. If further relief is found necessary,
certainly it would be viewed with great
sympathy and consideration.

F

DR. H. P. SHARMA: One of the ugen-
cies assisting the Tibetan refugees has been
the United Nations High Commission for
Refugees. But, of late, this agency has
peen under attack by China and not only
China has insisted that the Chinese refugees
and the Tibetan refugees camps be termi-
nated but they have also asked for the
cloting down of the New Delhi office of
this High Commissioner. In view of this
would the Government mform this Houose
whether the United Nations High Com-
mission for Refugees is still fonctioning in
this country and what has been their res
ponse to this losws?

SHRI RAGHUNATHA REDDY: 1 do
not have immediate information. A sepa-
rate question may be placed.

DR. H. P, SHARMA: This is an agency
for rchabilitation and helping the refugees.
I have asked as to what has been their

fesponse.
SHRI RAGHUNATHA RFDDY: 1 will
find out the position.
MR. SPEAKER: He says that he has no
intformation about it. He will find out.

SHRI MANORANJAN HAZRA :Mayl
know from the Minister how long you will
have 1w bear the respomsibility of these
refugees?

SHRI RAGHUNATHA REDDY: We are

a very symputhetic people. We look at the
problem with sympathy.
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SHR1 RAGHUNATHA REDDY: 1
never agreed that the loss is about Rs. 4.20
lukhs. The relief so far given is Rs. 19,750.
Normally, in this matter, the general policy
is that no compensution iy paid for loss
in respect of national calamitics. Only ex-
Kratia mssistance is given in  such cases.
Therefore, in this matter, ex-gratia  assis-
tance has been given. Still. I would ask
the Department to consider this matter and
treal the matter with a lot of sympathy.

Wtgew WK AW : werw g,
Megrar o d oy & 39k N
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wrx & fawrr soere vady § ?

MR. SPEAKER: He says that he has
put a specific question as to what compen-
sation you are going to give for the losses
suffered there?

—

SHRI RAGHUNATHA REDDY: Sir,
have alrcady made a submission that
general policy is that no compensation
paid for losses in respect of natoral
mities. Only ex gratia payment is
Similarly, ex-graria grant has bee
bursed. Still we will Jook into the matt
further and view this matter with grea

sympathy.
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SHRI INDER J. MALHOTRA: The hon.
Minister has just now stated that the
Deputy Commissioner, Delhi was asked to
assess the claims of the losses suffercd,
May 1 know what was the difficulty before
the Rehabilitation Ministry to send its own
officer to make on the spot study and write
B report?

SHRI RAGHUNATHA REDDY: The
Deputy Commissioner, Delhi Administration
who is the officer incharge was asked to
look into the matter. We will ask the
Rehabilitation Department also to  look
into the matter.

SHRI BHOGENDRA JHA : In this con-
text with a view to finding some basic
sofution of the refugee problem whether
it has been attempted to find or going to
be found if the Peoples Republic of China
would accept them or whether the refugees
are prepared to go back on their own or
ow?

MR. SPFAKER: The question was re-
garding some houses having got burnt and
the amount of compensation which the
Government has given. Now. you are
asking a question of broad policy. 1 think
you should put a scparate question on it.

SHRI PILOO MODY: Claims worth
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the damage or the compensation paid for
it can be as little as less than Rs. 20,000.
1 think that there has been definite lapse
on the part of the Ministry to pay this
compensation. By calling a fire a natural
calamity, he is also changing the content
of the language. But that apart, by paying
this Rs. 250|- ex-gratic payment what re-
habilitation does he expect that these
refugees will enjoy?

SHRI RAGHUNATHA REDDY: Thms
matter which has been raised by Shri
Piloo Mody will further be looked into,

SHRI PILOO MODY: Let him put his
hand in his pocket also a little.

Visit by Semlor U. S. Oficials

*957. SHRI M. M. JOSEPH*
SHRI R. V. SWAMINATHAN:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

fa) whether two senior U. S. Officials
visited India for talks for improving rela-
tions between the two countries;

(b) if so, the nature of sobjects dis-
cussed: and

{¢c) the results achieved?

THE MINISTER OF EXTERNAL
AFEAIRS (SHRI SWARAN SINGH)
(a) Yes Sir.

(b) and (c). The discussions were
informal and exploratory in nature and
were designed to get a better understan-
ding of each other’s position on bilateral
and international imues. Both sides ex-
pressed a desire for better Indo-American
relations. We explained our eflorts )
normalise relations with Pakistan om the
basis of the Simla Agreement. I also took
the opportunity of pointing out the rea-
suns why India continues to oppose U, S.

. supply of arms to Palistan. 1t is our hope

that the U. S. Government would take

sub-continent, the U. S. Government ac-
cepts the position that the countries of the
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sub-continent should countinue their efforts
by mutusl discussion and agreement
amongst themseelves.

SHRI M, M. JOSEPH : May 1 know
from the hen. Minister whether they have
agreed (@ owp giving military aid 10
Pakistan ?

SHRI SWARAN SINGH : No, Sir.
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st greT $om ¥y 3y pfwwe fod w2 ¥,
® wivey A mfieera ¥ 7 ik oo ¢ W@ AW
worew ¥ ewter & w1 wvama fean koo
I9 WA & A ¥ goere v gfadwn
¥ 7 war qowTe ax wraR & A dgrr F fe qor
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SHRI SWARAN SINGH : To a cer-
tain extent, the question itself, if 1| may
say so, is hypothetical. The United States
is itself supplying arms to Pakistan. So,
why should they prevent others from sup-
plying arms to Palistan? That is some-
thing which T cannot understand. But
this question was raised., and we did ex-
press our apprehension that the arms sup-
plied by the United States and other
NATO countries to Iran may find their
way to Pakistan. In this respect, the United
‘States was not able to give any sssurance.

SHRI S. M. BANERJEE : It is quite clear
from the answer given by the hon. Minis-
ter that these two officiuls came here to
see whether there could be any change
in the present relations. He also said that
it was made clear to them thut the Gov-
ernment of India had taken a very seri-
ous view of the gquestion of arms supply
to Pakistan by the United States Govern-
ment. So I widt to know whether there
was any change in their sttitude and whe-
ther they gave am assurance that  this
sentiment would be comveyed to  their
Goverfiment. If so, what was the specific
matter discussed and what was the atti-
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wde of the Indin CUovernment in this

particular discussion to the unfriendly act

of the Government of USA?

SHRI SWARAN SINGH : I thought
1 had replied to this question. T have zaid
they were unable to give any assurance...

SHRI §. M. BANERJEE : Then why
did they come at all?

SHRI SWARAN SINGH : T have al-
ready said that they were unable to give
ury assurancé that no further supplies of
muitary equipment by US to  Pakistan
would be made. They did not give any
such assurance.

SHRI S. M. BANERIEE : Was 1t made
clear to the officials that this was an un-
friendly uct? If so, what was their reac-
tion?

SHRI SWARAN SINGH : We have
expressed our total opposition to  this
policy of the US Government and we
have discussed this on the floor of the
House. The US Government hnows .onr
position and we reiterated our opposi-
tion in no uncertuin terms to the US
Government.

SHRI DINESH CHANDRA GOSWA-
MI : Was it made clear to the officials
that so long as the US continued to sup-
ply arms to Pukistan, any attempt at res-
toration of friendly - relationship between
India and the US would be u futile and
meaningless exercise?

SHRI SWARAN SINGH: The House
would, no doubt, recall that our position
in this respect has been made clear and
categorical. We ‘car that continued US
supplies of arms to Pakistan will be 2
negative factor in the Indian sub-conti-
nental situation and will be a major
obstacle to the establishment of durable
peace in the Indian sub-continent. We
have also said that this will remain u
factor in the process of normalisation of
relations between India and the USA.
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SHRI PRABODH CHANDRA : Did
the American representatives raise the
question of India getting arms from the
USSR to meet our objection to Pakistan
getting arms from the US?

SHRI SWARAN SINGH : That has
been their attitude, that India also is get-
ting arms from other countries including
the USSR. But what is forgotten in this
connection is that whereus the bulk of the
supplies that Pakistan got from the US
were gifts and that the US did not charge
any price for sopplying the major quan-
tity of military equipment starting from
1955-56. In fact, the armament structure
of the armed forces of Palistan is based
primarily on the foundation of thic huge
quantity of militarv equipment given free
to Pakistan, wheress we have purchased
and given full price for any equipment we
have got from the Soviet Union, the West
European countries or any other country.

SHRI TRIDIB CHAUDHURI : May
f know whether the disposal of the PL-480
rupee funds that have accumulated and
their future utilisation were one of the
subjects discussed with the visiting Ame-
rican officials and, if so. what ix the posi-
tion?

SHRI SWARAN SINGH : This matter
ulso was mentioned in o preliminary way
and further discussion may tuke place. but
T cannot give any more precise informa-
tion at the present moment. (/ureirup-
tion)

MR. SPEAKER : Order please.  So
many questions have been ashed. T am
sorry. | have something else in mind; that
is, let me see if we can reach the end of
the list today. That is in my mund.

Mr. Arjun Sethi—absent, Mr. Rajdeo
Singh, absent; Mr. Purushottam Kakodkar
and Mr. Prasannbhai  Mchta—absent,
None of them bere. 1 think this is the
first time that we have gone through the
list il the end during this session.
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Now, we come to the second round.
Mr, Lalji Bhai, absent; Mr Sidho Prasad
Verma, absent; Mr. Ramavatar Shastri
and Mr. K. M. Madhukar—absent; Mr.
M. Ram Gopal Reddy, absent; Mr. Ram
Bhagat Paswan—absent; Mr.  Devinder
Singh Garcha—absent; Mr. Hemendra
Singh—absent. Shri Bhogendra Jha.

Supply of Coal to North Bihar

“9%5. SHRI BHOGENDRA JHA :
Will the Minister of STFEL AND MINES
be pleased to refer to the reply given to
Unstarred Question No. 6210 on the 5th
April, 1973 and state :

ta) the specific arrangements made or
to be made for supply of coal to North
Bihar,

{b) whether it is proposed to set up any
dump at Smastipur or some other place
in North Bihar; and

(c) of so, the salient features thereof?

THE DFPUTY MINISTER IN THE
MINISTRY OF STEFL AND MINES
(SHRI SUBODH HANSDA) : (a)
Movement of coal 15 undertaken by the
Railways on the basin of sponsoring done
and the prionty desired by the concer-
ned State Governmem.

{b) and (c) The Government of
Bihar have proposals to set up dumps at
Baraum, Samasupur and Katibar in North
Bihar. These are, however, yet 10 be
tinalised by them in consultation with
the Railways aml other concerned autho-
rites

SHRI BHOGENDRA JHA : Mr.
Speaher. Sir, the reply is very unsatisfac-
tory and unfortunate also. | want to Lnow
whether the Minister is aware of the fact
that because of the conspiracy between
some officers of the natonalised colleries,
and the excontractors and ex-owners,
there has been a great scarcity or famine
of coal, and that coal is being sold in
north Bihar at Rs. 12, Rs 13 or Rs. 14
per mound, and in some places riots
have taken place and big collieries have
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been surrounded and then they sold the
coal at Rs. 5 per maund. In view of the
negative reply, and in view of the fact
that no attempt has yet been made to
supply coal to the largest number or in-
dividual consumers, and in view of the
fact that Bihar is the State which is pro-
ducing the maximum amount of coal I
want to know what steps are being taken
by the nationalised collicries themselves
to have their dumps of coalselling
centres in various parts of the country
and particularly in North Bihar and other
parts of Bihar and sell the coal at fixed
rates, and whether it is going to be done
immediately or not.

THE MINISTER OF STEEL AND
MINES (SHRI 5. MOHAN KUMARA-
MANGALAM) : It may not be quite ap-
propriate for the taken-over collieries to
try to set up a seperate distribution orga-
nisation in north Bihar. The Bihar Gov-
ernment has undertaken this and at pre-
sent the scheme is to open and operate
dumps for soft coke through the north
Bihar marketing union and to introduce
similar dumps in all towns with u popu-
Jution of more thun 50,000. I am aware
oi the difficulties the hon. Member has
mentioned and he will also  appreciate
that to a large extent these matters are
rteully within the purview of the State
Government, and it may become too
much of a burden for the taken-over
coalmines organisation o bear thix bur-
den of arranging distribution of it in a
mass scale.

SHRI BHOGENDRA JHA : If the
multi-purpose co-operative societies, gram
panchayats and other public agencies go
directly to the pitheads, will the Ministry
ensure that they get coal at the fixed
price at the pitheads? I know that they
are being charged exorbitamt price.

SHRI S. MOHAN KUMARAMANG-
ALAM : | have no doubt that where coal
is available, in some collieries there are
substantial stocks of coal at the pitheads,
it will be made available to those who
wish to purchase at the price which the
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Coal Mine Authority had slready dec-
lnred. If there are cases whare poople are
put to hardship as & result of any party
trying to take undue advantage of the
situation. the hon. Member may bring
them 1o my notice and I shall certainly
look into them.

—————

WRITTEN ANSWERS TO QUESTIONS

Amaagements for Looking affer Relwgees
who came from Pakistan after Indo-Pak.
War

“941. SHRI LALJI BHAL: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether no satisfactory  arrange-
ments exist for looking after the refugees
who crossed over to Indiz from Pakistan
after the last war and are staying on; and

(b) if so, the sleps taken in the matter?

THF MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY) : (a) There are satis-
fuctory wrrangements to look after the
refugees who crossed over to India from
Pakistan and are staying on.

{b) Doex not arise.

Deterioration in Production la HMT 1 and
Il st HMT Lid., Bangniore

*942. SHRI SUKHDEO PRASAD
VERMA : Will the Minister of HEAVY
INDUSTRY be pleased to state :

(a) whether production in HMT 1 wod
I1 at Hindustan Machine Tools Lud
Bangalore deteriorated during the ysar 1972-
73; and

(b) if so, the reasons therefore and the
net loss suffered in this regard?

THE MINISTER OF HEAVY IN-
DUSTRY (SHRI T. A, PAI) : (a) Yos, gir.

{b) This was mainly due to the peris-
tent go-slow tactics and two lock-outs the
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manigement had to declare doe to | the
unsatifactory labour situstion. The 25 per
ceit power cut imposed by the Govern-
ment of Mysore also contribited o the
declining production. The losses doe to
these reusons have been estimated at
Rs. 321 Iakhs.

Criminal cases filed under E. P. F. Act
agalost M /s Rupak Cinenms, Patns

*943. SHRI RAMAVATAR SHASTRI:
SHRI K, M. MADHUKAR:

Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether several criminal cases were
filed by the Regional Provident Fund Com-
missioner, Bihar under the Employees
Provident Fund Act against M/s. Rupak
Cinemu, Patma, if so, the number of cases,
period of default and the date of filing:

(b) whether all the cases filed were dis-
missed by the court on account of lapses
on the part of the officer conducting the
cases on behalf of the Employees Pro-
vident Fund Organisation: and

{c) the action proposcd to be taken in
the matter ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHUNA-
THA REDDY) : The Provident Fund
Authorities have intimated as under:

(a) 29 cases were filed in May, 68 tor
defauit relating 1o the periods from July,
1964 to March, 1965; May, 65 to June,
1965; November, 65 to February, 66 and
April, 1566 to May, 1967.

(b) Out of 29 cames, 27 had ended In
acquittal as the Provident Fond Inspector
did pot attend the Court on the dates of
hedring. The remaining two criminal cases
ended in ocomviction,

{c) Disciplinary proceedings have been
initiated the Provident Fund tnspec-
tor for default on his part and the enquiry
i» being made by the Enquiry Officer.

12 L§S/132,
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regarding urgency and priority of Defeace

*946. SHRI M. RAM GOPAL REDDY:
Will the Minister of DEFENCE be pleased
to state:

(a) whether Government's attention has
been drawn to the remarks made by Shri
P. V. R. Rao, a former Defence Secretary,
as published in Delhi Newspapers on 30th
March 1973, capecially the one “Defence
Policy lached urgency and priorities™; and

{b) if so, the reaction of Government
thereto?

THE MINISTFR OF DEFENCE (SHRI!
JAGHVAN RAM) : (u) Yes, Sir.

(b) Shri P. V. R. Rao's remarks reflect
his personul opinions. His assessment is in
Government’s view inaccurate.

Terminafion of services of Indian
Employees by USIS,

950, SHRT RAM BHAGAT PASWAN:
Will the Minister of EXTERNAL
AFFAIRS bhe plessed to state :

(a) whether the United States Informa-
ton Service has terminated the services of
several Indian cmployees; and

(b) if so, the justification therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFALRS
(SHR1 SURLNDRA PAL SINGH): (a) The
persons  whose  seniwes have  been
terminated were the employees of an Indian
contracivr engaged by the United States
Information Service for custodial and other
work. in ity premises in New Delhi.

(b) The reasons given bv the Embassy of
the United States of America for the ter-
punation of the contraci are that the United
States Information Service is converting Ry
mailing operations to a8 computer-fed sysiem,
is moving 10 a new building, is planning to
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improve its security arrangements and s
“changing and reducing other requirements.”

Allotment of Gas Agencies and free land to
‘War Widows and disabled Soldiers

*951. SHRI DEVINDER SINGH GAR-
CHA: Will the Minister of DEFENCE be
pleased to state:

(a) whether some complaints have been
received in regard to rehabilitation of war-
widows and disabled soldiers by way of
granting gas agencies and allotment of free
land; and

(b) if so, what steps are being taken to
see that justice is done to the deserving
persons?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B.

PATNAIK) : (a) and (b). The main
rehabilitation benefit extended to war
widows and disabled soldiers is the
liberalised pension. Under the libe-
ralised = pension scheme; the next of

kin of a Jawan/JCO is entitled for life to
an amount equal to the last pay drawn by
the deceased Servicemen. 1In the case’ of
officers’ widows they are eligible to a pen-
sion equal to three fourths of the pay drawn,
immediately before death till the deeined
date of retirement or seven years whichever
is later and thereafter the normal retiring
pension of the rank held at the time of
death. Allotment of Gas agencies and of
land is a supplementary assistance.

Availability of Gas agencies is based on
the economic viability of running such anen-
cies in any particular location. Therefore
it is not always possible for the Indian Oil
Corporation to allot such agencies to all
applicants in locations of their choice. A
large number of war widows/disabled who
had applied for agencies were those who
were interested in allotment in the North.
Since Indian Oil Corporation could offer
only a limited number of such agencies,
it has not been possible to accommodate
all of them and in locations of their choice.
Care is being taken to ensure that as far
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as possible agencies are allotted in loca
of their choice but where this has r
possible, their names have been n
future consideration when the Indian
Corporation is able to make more ot
available. '

Allotment of land to war widows ang
abled soldiers is made by State Governmi

sion of land near familiar environm
However, suchlandis not always avail
State Governments have thus to take
account such factors as property aln
owned by the allottees and subject to th
the State Governments make all ;
efforts to allot land to these categorig!
persons. Having sanctioned liberalis

Jahazpur Area (Rajasthan) in Indian As

*952, SHRI = HEMENDRA  SIN
BANERA: Will the Minister of DEFEM
be pleased to state: 1k

(a) whether a large number of M
(Scheduled Tribes) of the Jahazpur i
in Bhilwara are recruited in the Ii
Army:

(b) if so, whether Government prop
establish a Centre of their regiment
Deoli; and

(c) if not, the reasons thereof ?

THE MINISTER OF DEFENCE (§
JAGIIVAN RAM): (a) During the
three years, 59 recruits belonging to M
tribe were recruited into the Army as_
a total number of 305 recruits in the W
of the Bhilwara District over the §
period; while the number of Minas
cruited is not large in itself, it is
portionately large as it constitutes @
19 per cent of the recruitment from
District.

(b) and (¢) No Sir. The 78
policy of the Government is not to
any new regiment of the type of &



1 | Weiteenl Angwers

existing Regiments recruitment t0 which is
resacved for members of one castp or

Decision on Sukisda Nickel Project Oviesa

*958, SHRI ARJUN SETHI: Will the
Minister of STEEL AND MINES be pleas-
10 refor to the reply given 10 Unstarred

No. 1449 on the Ist March, 1973

state when Sukinda Nickel Project,
lnuldhmrlwdomlarimplemen-
tation during the Fifth Plan ?

THE MINISTER OF STEEL AND
MINES (SHRI §. MOHAN KUMARA-
MANGALAM) : The pilot plant tests
related to the processing of nickel
ore are likely to be completed by
the middle of 1974. The preparation
of a Detailed Project Report can
then be taken up followed by its imple-
mentation for commercial exploitation.

Production of Alrceaft quality steel by
steel plant st Bhadravati

*959 SHRI RAJDEO SINGH will
the Minister of DFFENCE be pleased to
state

(a) whether on evaluation of varicties
of steel production by the Government-
owned Mywoie Iron and Steel Plant, Bhad-
ravali Government are going to give ‘A’
type certificate for the production of air-
craft quality steel;

(b) if so, whether the capacity of pio-
duction of the said plaint can be had to the
voiume of arcraft quality production steel
to meet the requirement of aircraft plant;
and

(c) if s0, te amount of suvings of the
foreign-exchange ?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA) :(a) HAL had
obtained samples of three types of steel
from the Mysore Iron & Steel Lid., Bhad-
rovath  Their seitability for use in aircreft
produstion is being evaluated by the con-
cerned agencies.

|

g

gi
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(b) apd (c) Do not arise st this state.

Verdict givea by Intermational Committee
oit red crasu Re. cinsk bstwess fwo groups
of Pak POWs

< *960, SHRI PURUSHOTTAM KAKOD-
KAR :
SHRI P. M. MEHTA :

Will the Mumister of DEFENCE be
pleased 1o state whether the International
Committee on Red Cross have given its
verdict regarding a clash between fwo
groups of Pakmsstan Prisoner of War in
April. 1973 in POWs camp and have cer-
tified that India bas not done anything
wrong as Palistan claims ?

THE MINISTFR OF DEFENCE (SHRI
JAGIIVAN RAM) : No communication
has been received either from Pakistan or
from the International Commuttee of Red
Cross regarding the incident which occurred
on 1I5th April, 1973, in a POW Camp
in Madhya Pradesh. The Inaternational
Committee of Red Cross is a purely ho-
manitarian agency and its functrons do mm
include investigations to incidents.

W wrewrl e well wnbia Wied wl
wificdli o wfessm & wrt § wwww fsws o

8940 ot gAWR wEWM w7 we W

I e W oy o fr T dwram
F uW owm e T osifE oW @
Wl ¥ gt oy sTaT & wiafa) st
o widhw i ® edwifat & e @&,
faw ov ms @ swre ¥ fofew Sy fafirgn
am R e W ow ) owere & e
T 9™ 00 § AT o ) NeR ¥ e
T R v T § WY UE @ OwET & W
et 5 3 § fouwx fov wi & W o
T3

v Swrew & TR (o aito wERIE):
T WG ¥ WA 1049 ¥ wqRw @Ry
fer & fir o dv ¥ sfoeen swdy § ¥
wew xr & & af G @ ot ¥ oy
are fraffra & sl i « ot St



s Written Answers

ford fifrey ot qr worat war ¥ et @y
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wfng # Ao fem o &1 w7 wqEA w7
AT 9 & qAte Aur o Ao ¥ wsdarf
qz = off fewr war wr wWhiE g g
of ey wur wrAr oo o fafafaay -
wfrar vy fadg dofere oft o AT T
& 97% fgr o oPmw gwie @mvooar
qumny Gl =g § qidbes sroarAa § wATa
W @1 frgma Af & wGife wreaTE
B ogw o & srion sdard wfaw a £
g1 YA OReT %t gniaew s ¥
qAra A A wge ST ¥ st ¥
far 22 wf, ju72 ¥ wm ®wv femm ww
a1 3% vA fx s T wilwr w1 Wy
facant farwomat qv, el ardaw €0 ¥
war ww w7 frar wm frarmdm @)

Harassment to ex-servicemen aliofted land
In Gunga Khader scheme (Uttar Pradesh)

by Dhimers
8941 SHRI BHAGIRATH  BHAN-
WAR will the MINISTER OF DE-

FENCE be pleused to state

fa) whethes the Lx-<servicemen who had
been aflotted Jand under the GGanga Khader
Scheme (Uttar Piadesh) are facing infi-
mic harassmment at the hands of the Dh-
mers by occupymng their ldnd, cutting the
ctops forcibly and threatening them with
dite consequences: and

MAY 3, 1973
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(b} whether ¢the loeal awtlionities have
not been able to protect the
and what stepa Government propose fo
take to save the Ex-servicomen from haras-
sment ? ' ,

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B,
PATNAIK) * ta) and (b} As  allotment
of land is done by the State Covérnments
under their own arrangements, information
is mot readily available regording land al-
lotted to ex-servicemen under the Ganga
Khudar Scheme No representation regard-
ing haiassment has been received from ex-
servicemen who may have been allotted
land under the scheme.

Roads Construcied in Ladakh

8942 SHRI KUSHOK BAKRULA Wil
the Minister of DEFIENCF be pleased to
state the following particulurs m respect
of the following rouds, sepnrately bewng
constiucted or already constructed by the
various authoritics m Ladalh with termunus
stutions,

(1) the total length of the roads jcep-
able or motorable,

(i) metalled;
(i) unmetalled;
(iv) mule-track 10ad;

(v) length of* 10ads not metalled <o
lar and under comstruction

THE MINISTFR OF DLFENCE (SHRI
JAGHVAN RAM) . It will not be n
public interest to disclose detailed infor-
mation reyarding the state of 10ad commu-
nrcations n this sensitive area

Bengalees working In Engineering Projects
(india) Limited

8947 SHRI § D SOMASUNDARAM
Wil the Munster of HFAVY INDUSTRY
be pleased to stute :

(a) the strength of Bengalees and non-
Bengnlees working with the Engineering
Projects (Indin) Limited; and
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- (b} the numibér of offibers  recruited
throdgh' the exchange in each
cadre working in all offices including
branch offices of the company ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDESHWAR PRASAD) : (a)
Compilation of statistics of employment on
the basis of place of birth/residence or
lunguage groups 11 not being made by the
undertakings

(b)Y Only one officer has been recruted
from namcs sent by the employment ex-
change and be s worhing as Techmecal
Assistant.

Retrenchment in offices set up
bewefits enjoying by Juniors
partments

in 1948 and
in new de-
8944 SHR1 S D SOMASUNDARAM

Will the Mimster of LABOUR AND RE-
HABILITATION be pleased to state :

ta) whether the Suvbordinate officers
bhe, Remional Settlement Commusioner
Offices, Constiuction of kvacuee Property,
Offices, Government Built Property Offices
cvte set up in the year 1948 have started
to vetrench their emplovees and the ret-
renched employees have been subsequently
absorbed in other  Government  Depart-
ments,

ib) whether the Jumors have become
~senmors tn the new departments since they
huve been absorbed fint and enjpoy all the
benefits while the senior-mort employees
are worst sufterers in matters like confir-
mation and semortty within  the depart-
ment; and

{e) whether Government propose to
Touk into the matters and solve their gri-
evunces ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY) :s), Yes, Sir.  The
process of retrenchment (as well as their
:::wptim in other offices) started in 1961-
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(b) Yes Sir, only in the cuse of tho<e
surplus staff who have been redeploved mn
offices where their juniors had been absor-
bed carlic.

(c) As soon as the grievance was brought
to the notice of the Depariment the tules
for redeployment were got changed m
April 1970  Semor pemons are now .-
lowed the option of being declared surplus
n preference 10 ther jumors if they o
desire whenever any reduction takes place.

Agrecment between M/s. Jessops Limited
and M/s. Belloit of Britain for manufac-
ture of Papar Machinery.

BY45 SHRI BANAMALL PATNAIK -
Will the Mumister of HEAVY INDUSTRY
be pleased to state -

(a) whether an agreement for collubora-
tion has been signed between the Jessops
Iimied and M’y Beltont of Britmn for
manufacture of paper machinery i1n Endia,

(b) if vo. the main features of the

agrecment. and

(L) the progress made so far in the
tmplementation of the agreement and the
stage at which the matter stunds at pre-
sent ?

THE DIPUTY MINISTER IN THE
MINISTRY OF HFAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD) . [a)
Yes, Sir

th) The agrecement covers manufacture
of mtegrated paper, paper pulp and board
plants upto 200 tons per day capacity mnd
transmission of complele technology and
documentation relating to it.

(c) Recently, Jessops have received an
order for supplying a 100<oms per day
paper plant for which the necewsary assis-
tance is being rendered by the collabora-
tor.
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Supply of Tin Plates t0 Tin Can manufac-
turing units

8947 SHRI K SURYANARAYANA
Will the Minnter of STEEI AND MINFS
be pleased to refer to the reply gnen to
Unstaried Question No 5128 on the 29th
March, 1973 regarding supply of tin
platcs to tin can manufucturing umits and
lav on the Table whatever information has
since been collected 7

THE DEPUTY MINISTER IN THE
MINISTRY OF STFFL AND MINES
(SHRI SUBODH HANSDA) The owsu-
rance 1n respect of Unvtarred Question
No 5250 answered on December 21, 1972
has wnce been fuifiiled, A copy of the
Statement 1t fulfilment of the assurance is
tald on the Tauble of the House. [Placed
m Iibrary See No !T-4950,’73]
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Siope to prevent Large-Seals mis-ute of snd
um-Authorised disposnl of Sicel allchment

8943, SHRI K. SURYARARAYANA :
Will the Ministér of STEEL AND MINER
be plensed to refpr to the reply givem to
Unatarted Question No. 3217 on the 29th
March, 1973, fegatiing  wnis-mse of steel
quotns and state

(a) whether any prosecutions have been
luunched agamst the porties referted to
thercin responsible for the mis-use of the
steel allotted to them, if nat, the reasons
thesefor ,

(b) whether any action has been taken
to blach-list the contiactois referred to al
Sl No 22 of the statement laxi on the
fable for un authorised disposal of hun
dreds of tonnes of steel 1n consultation
with the Mimstiy or Ministries concerned
and if not the reasons therefor, and

() wh t further pumitive action has been
tahen o1 v being proposed to be taken o
prevent such Luge-stale mi-wse and un
authorised disposnl of stecl allotments

THF DEPUTY MINISTER IN THL
MINISTRY OF SIEtL  AND MINTS
(SHRI SUBODH HANSDA) (a) Prose
ctitions are launched after the investigations
are complete So far charge sheels have
been filed an ten cases

{b) CBis 1eport in this 1egard has becn
rceeived and it under examunation,

() Unlisation of stee! for purposcs othes
than that for which it s allotted o1 applhied
for s now ap offcrwe under the Fssental
Commodiies Aut  Regional offwes of the
fron and Stcel Controller  have been
established at Delhi,  Caleutta, Bombay,
Madras. Hyderubad and kanpui and one
of then functions 1 to chech mis-utitha-
tion of steel Caves aie mvestigated, with
the help of CBI, where necessary, and
prosecutions launched where justified

sy forery (st witw) o wrede @ frla
8949 ot wirew wwe

o woitmry sty
sy g oitr wrwr wol g ek ot o et B



4l Written Amswers VAISAKHA 13, 1898 (SAKA) Wiltten Answers 42

(%) wem wiw ¥ wimart Porle % ot st & (b) the salient features of the steps

tuken in this regard?
o vy § agt owde & Frde ol wd §

Wic qrre 3AEr Prsryd & faw s THE DEPUTY  MINISTER IN THE
e MINISTRY OF STEEL AND MINES
' (SHRI SUBODH HANSDA): (a) and (b).

(w) gt W & ofefre W= ®¥x This presumably relates to the cost incurred

yufre i md § ot AR fawrr ¥ fm by 1ISCO on salaries at high levels. The

sieps that are being taken to reduce this
wr sy & oar @ g, ey cost are as under :—
(1) v wwz fex whrdir 1 faern (1) Quicker termination of contracts
. [ of expatriates. In July, 1972,
ar oy o e, v v there were four persons. At pre-
L3 sent, there are only two of whom
onc is shired with the company's
yam wic W smew ¥ qeda (@ cubadiary. By April, 1974, there
wy gewr) (%) sitrj () sy bl vill be none
wwwo g7 W, 1973 i fem o gerate (i) From April. 1973, there k a
wiwifas wafemm & A, W vRW & general  reduction  of  officers’
‘; o fr ¥ e, egen, wEen emoluments as a result of :
v‘}'rm"lﬁ a—— ;ﬂu‘qzﬁl’iim ta) reduction of top salaries to
fwtm et gu X1 3w T & o DElO i, 000/
e gn Al ) (b) merging a part of current pro-
ez wlr eew ¥ wagwd g, Wl W ducion bonus earnings of
Ardry woew ® v, Frda wqr mER M @ officers with their salaries eli-
witgares ¥ ot s e it seeearfor fem ““':‘“i“i the production bonus
... scheme;
wkieded o “ fege & S (¢) introduction of general buclz;
v srafeew, wr, aré Wy, s tary control from 1973-74 on
(qudeafe) verfs gro s TR all expenses contributing to
¥ fom sqarar &1 W TR # o\er-heads;

fd) enforcement of retirement age.

(a) 1971 7 ¥ o waw for & This was  looscly applied
wita g fedafer @ — bitherto.
(i) #mix waEr 4470 1t will, however. not  be possible te
(i) AR 4,775 & h;ing the ::lln:ics ;l-lnd other pemuist::':‘o
. the same level us Hindusian Steel st -
“_“’ =éverse 1R78 X away but steps ure being taken to narrow
(iv) medvzm 23T the pap.
Reduction of over-head cost of 1.1.8.C.O. Posting of Teachers in Dandakarawys
$950. SHRI C. k. JAFFER SHARIEF: Projoct

Will the Ministar of STEEL. AND MINES

8§951. SHRI R. V. BADE: Will the
be pleased to state:

Minister of LABOUR AND RFEHABILI-
(2) the sieps Government have proposed TATION be pleased to state:

to reduce the over-head cost of the HSCO () whether the education of the Children

and bring # = par with the Hindustan of employees and setilers m Dandakarsaya

Stee! Limited ; and Project is suffering becamse of non-posting
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of required number of teuchers in the
High School in Umerkote Zone of the
project; and

(b) if so, the remedial measures being
taken ?

THE MINISTFR OF TABOUR AND
REHARILITATION  (SHRI RAGHU-
NATHA REDDY): (s} Some posts of
teachers arc vacant in the Umerkote High
School  Nevertheless, the High School
has maintained a high standard of educa-
tion.

{h) Steps ure being talen to fill up the
vacint posts

Teachers' scales of pay in Dandakaranya
Project

8952, SHRI R. V. BADE: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to stute:

(w) whether onc  scule  of puy 15 not
being given to the teachers of High Schoot
in horaput and Bastas portion of the
Dundakaranya Project und the scales of
pay are not identical to the scales of pay
m voguc in Central and Railway Suhools

(b} if so, the reasons for the disparity
in the scales of pay: and

(c) whether Government are considering
to bring the teachers scales at par with
Central pay scales; if so, when”

THE MINISTFR OF LABOUR AND
REHABILITATION {SHR1 RAGHU-
NATHA REDDY) . (a) to (¢). The mfor-
mation is being collected and will bhe laid
on the Table of the Sabha,

Compulsory Military Fducation for College
Students in Pakistan

8953 SHRI M. S. SIVASWAMY : Will
the Minister of DEFENCE be pleased to
state ;

{a) whether Pakistan Ciovernment have
launched » massive programme of com-
putsory military education for coliege

MAY 3, 1973
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::;':'ﬂl throughout Pakistan  torritory ;

(b) if s0, the facts thereof and the
renction of the Government thereto ?

THE MINISTER OF DEFENCE (SHRI
JAGHYAN RAM) : (a) and (b), Govern-
Pment have seen press reports that the
Pakistan Government is luunching a may
sive progrumme of compulsory mihtary
education for students throughout the
count1y. According to the peports, the
programme will begin under a pilot project
in Karachi, Hyderabad, I.ahore,
Rawalpindi, Peshawar and Quetta. The
programme would flater  cover all the
\illages and cities of Pukistan. A careful
watch is hept on developments in Pakistun
having a beaning on our secuniy,

Expenditure on Annual rent and malate-

nance of building for Housing Indian High
Commission in UK.

8954 SHRI HUKAN CHAND hAC M-
WAL Will  the Minister of FXTFRN Al
AFFAIRS be pleased to state -

(a) the annual rent of residential accom-
modation of the High ( ommmsioner nd
the High Commusstion building of Indiz in
Uk, ut present, and

(b the expenditure mouried on mamie-
nance of the building dunng the finunuial
years, 1970-71 and 1971-72 )

THF MINISTER OF STATE IN TH!
MINISTRY OF FXTERNAL AFFAIRS
(SHR1 SURFNDRA PAL SINGH) - (a)
The residence of the High Commissioner
in london 1 owned by the CGovernment
of Indin  However. giound rent of
R« 11,09 1 payable unnually.

India Houso, the main office of the
High Commnsion In  London alo Is
Government-owned. A ground remt of
Rs, 1.13,806 per annum is payable in this
case. Total expendilure on the rent of
the remaming ofiices in london and the
offices of the Assistant High Commissioners
in Birmingham, Liverpool and Glasgow is
Rs. 6,36,347 per anaum.
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"'llal i oy
(b) The expenditure incurred on main-

nce of the buildings during the finan-
I years 1970-71 and 1971-72 was as
ollows :— .

197071 1971-72

) Rs. Rs.
High Commissioner’s 96,925 1,60,315
Residence
High Commission
buildings 340,584  3,23,856
' Strikes and Stoppage of work in Jute
| Industry
8955. SHRIMATI SAVITRI SHYAM :

Wil the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether there have been frequent
strikes and stoppage of work in the jute
industry in the country during the past two
yeurs ;

th) if so, the reasons therefor;

(c) the extent of luss suffered by the
industry as .a result of the strikes; and

(d) the steps taken by Government to
avoid such strikes and stoppage of work
in the industry to save it from loss ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI G. VENKATSWANMY):
fa) to (d). Information is being collected.

Removal -of Artificial Barrier between
Special Correspondents and Staff Reporters

8956. SHRI S. A. MURUGANAN-
THAM: Will the Minister of LLABOUR

AND REHABILITATION be pleased to
- state :

fa) whether the Delhi Press Reporters’
- Association has urged the Government to
~ remove the existing artificial barriers bet-
- ween special correspondents and staff re-
porters ;
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(b) whether the Assoctation has pointed
out that the nature of work performed by
the special correspondents and staff repor-
ters was the same, but there was a big
ditference in emoluments ; and

(c) if so, what action Government pro-
posc to take in this connection ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI-
LITATI®ON (SHRI G. VENKATSWAMY) :
(a) to (c). The Delhi Press Reporters’
Association has requested Government 1o
grant certain professional and other facili-
ties to its members who are accredited to
the Delhi Administration. No representa-
tion has been received about the removal
of the artificial barriers or about the
dilference in emoluments.

Vocational Rehabilitation Centres for
Physically Handicapped.

8957. SHRI SUKHDEO PRASAD
VERMA : Will the Minister of LABOUR
AND REHABILITATION be pleased to
stare :

{a) the number of vocational rehabilita-
tion centres for physically handicapped in
the country at present, State-wise ;

(b) the number of such persons getting
tramnmng in those centres; and

1c) the number of such centres
to be set up during the year 1973-74?

likely

THE DEPUTY MINISTER IN ‘THE
MINISTRY OF LLABOUR AND REHABI-
LITATION (SHRI G. VENKATSWAMY):
ta) At present there are four Vocational
Rehabilitation  Centres for  Physically
Handicapped, namely, Bombay (Maha-
rashtra), Hyderabad, (Andhra Pradesh),
Jabalpur, (Madhya Pradesh) and Delhi.
(Union Territory).

(b) The Centres have no facility for
Vouational Training as such. They eva-
luate the  physical, . psychological and
vo:ational needs of the Physically Handi-
capped persons with the help of Psycholo-
gical tests and job try-outs in different
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trades of the Centre's workshop A state-
ment, showing the number of persons ad-
mitted by the centres duning the pericd
tiom inception ufl February 1973 and the
number under evaluntion at  the end of
February. 1973 1 appended

(€) Two sixh centres are likely to be

set up <lurmng 1973-74—one each at
hagpw (Uttar  Pradesh)  und Ludhiana
(Pumab)

Starement

Statement showang the number of persons
admitted by the Vocational Rechamlitation
Centres for Phywrally Handicapped dur-
ing the period from mception tll Februmy
1973 und the number under evalustion at
the end of February 1973

Vocational Dateof No of No  un-

Rehabih-  inceplion persons dor  eva-

tation admitted luation at

Centre the end

o' Fcbhnw

an, 1973

1 Bombay Jul\, 1968 1,164 1

2 Hydcra- July, 1968 1,388 20

bad

T Delm  May, 1972 17 1%

4 Jabal- March, 116 16
pur 1972

Total 2 802 82

Asian Seminar on Development and Re-
search by N. C. A E. R. in New Delhl

R958 SHRI BIRFNDER SINGH RAO
SHRI 8§ N MISRA

Wil the Mimster of Externsl Alsirs
be pleased to state

{a) whether the National Council of
Ajphed Economic Research held an
\sian Sersnar ip New Delhu recently on
Development and Research,
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) o so, i hambs of deioguids who
paiticipated in the Seminsr; and

(c) whether any invitees were refused
visus by Government and o so, the rea-
song therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) . (a)

Yes, Sir

tb) A hat of delegates who parti-
clpated in the Semunar, based on infor-
mation available, 1 attached

(v) Two 1epresentatives from aun Institu-
uon in Tarwan which was invited, were
refused visis  As India does not have
diplomatic relations with Taiwan, and in
view of the fact that the Seminar was
being orgamsed by a (sovernment-aided
fnstitution, 1t was deemed inappropriate
10 permil the Tawanese delegation to
attend

Sratement

List of participants for the Asian Workshop
on Research Methodology In  Fmployment
& Unemplovment -
November 3, 1972, New Delhi

% Country Name of the delegate
o

1 Bangla Desh | Dr A Samad
2 Dr ubu’ Zaman
2 India 1 Mr MS Prakasa
Rao
Mr M P Snvastava
Mr K.R Snarama
Krnhnan
Mr Raghay Gaona
r v Gai
Dr Ffmnd

Mr S hahngam
Mr 1Z Bhauy

Mr T K Roy

Mr Han Rochandi

Redmana
DrMWilsun Hendrik

tH =SRXIP ads DR

Y e
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8 Phillppines 1. rt:fmm:. Arthas,
|
. Dr. Feliss D. Fernan-

des .
. Mr. E.J. de Silva
. Mr. Supote
unanuntathum
. Mr. Sukum Atia\a-
vuticha:
3. Dr. N. K. Sarkar.

el

9. Sri Lanka
10. Thailand

[ I

Help to Government of Iraq for the
Development of Steel and other
Engineering Industries

8959, SHRI M. S SANIJEEVI RAOQ.
Will the Minister of HEAVY INDUSTRY
be plcased to state:

(\a) whether Government of India pro
pose 10 help Government of Irag in the
development of steel und othe: enginee:-
Ing industries ;

fh) if vo. the nature of help proposed
to be given; and

tc) whether any agreemient on the sub-
ject has been concluded, if so. the bioud
ountlines thereof”

THE DEPUTY MINISTER IN THF
MINISTRY OF HEAVY INDUSTRY
(SHR! SIDDHESHWAR PRASAD): ()
Yes, Sir.

(d) and ic) A delegation, led by the
Minister of Oll and Minerals, Gosernment
of the Republic of Iriq. visited India from

March 25 to April 9, 1973, and held dis-
cussions with the Governatent ot Indwn

As a result of the discussions. un eco-
nomic and technicnl cooperation agreement.
which aims at developing, extending and
vonsolidating ecopomic, technical and trade
relations between the two countries on the
basn of equality and mutual benefit, was
signed. The agreemem envisages com-
mercial exchanges including supply of
crude oil, commodities and services and
the establishment of projects between the
two countries, on balanced baesis. to the
eutent possible,
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ludin will assist Ireq in implementing
certain projects like railway lines, steel
rolling mills, textile mills, sugar plants,
power transmission and  distribution
systems, soda ash plant, sugar plants,
manufacture of water pumps and light
engincering  industries, fertilizes  pioject,
uluminium project, power will eaxpansion.
etc. The agreement also provides for
ussistance to be given to the Government of
Iraqg in the development of ity agricultural
and allied activities.
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Export of Iron Ore fram Kndremulh
8961. SHRI P. R SHENOY : Will the
Minister of STEFL AND MINES be
pleased to state:
(a) whether Government have dropped

the idea of evporting iron ore from Kudre-
mutkh in the form of slomry with 1the
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partnership  assistance of American and
Japanese commercial concerns; and

(b) if so, whether Government are con-
sidering the proposal to export this ore
in the form of pellets making use of the
nearby Mangalore major port ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and (b)
The original concept of the Kudremukh
project was to export 7.3 million tonnes
per annum of Kudremukh concentrate for
pelletisation abroad. However, due 1o
change in market trends recently arising
out of emphasis on anti-pollution measures,
it has become necessary for the National
Mineral Development Corporation to
undertake additional test work in associa-
tion with Marcona Corporation of TSA
and MON Group of Japan to ship Kudre-
mukh concentrate in the form of both
sinter feed and pellet feed.

There is no change for the present in
the basic concept of the project, that is,
utilising pipe line transportation for inland
transporation and shipping through an off-
shore terminal. If pellets are manufactured
with Kudremukh ore, the port facility at
Mangalore may be utilised after suitable
modification’ and expansion of these faci-
lities.
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manufacturers facing
closure

L.P.G. cylinder

8963. SHRI M. RAM GOPAL REDDY :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether LPG cylinder manufacturers
are facing closure owing to the inadequate
supply raw material; and

(b) if so, the remedial measures pro-

posed to be taken in this regard ?

THE. DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and (b)
Government has not received any intima-
tion about any LPG cylinder manufac-
turer facing closure due to inadeguate
supply of steel sheets.

Loaning of services of Indian Technicians
to Foreign Countries

8964. SHRI SHANKERRAQ SAVANT :
Will: the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether the services of Indian tech-

nicians are lent to any foreign country: and

‘(b) if so, the names of thase countries
and the -total. number of Indian techni-
cians sent .to each of. these *countries and
the types of industries in which they are
working ?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
Yes. Sir.

Lt

(b) The services of Indian technicians
are lent by the Governmem to foreign
countries under the Indian Technical and
Feonomic Co-operation Pragramme, the
Specml Commenwealth African Assistance
Programme, the Colombo Plan and the

3, 1895 (SARA) Wiitten Answers s4

Commonweslth Foundation for Technicut
Co-operation A statement giving the
names of the countries and the total
number of tethniciuns lent to each of them,
as on 1-4-1973, with an indication of the
fieldfindustry in which they are working
1 iltached hereto The figures given there-
in do not include the number of Indian
technicsans whoe may have been recruited
directly by foreign Governments under
personal contracts.

Statement
Name of the countrs Number Field Industry i which they are morking
techm-
cians
working
as on
1-4-73
1 Atlghanrstan 74  Mediome, Mining, tugincering. Teaching, Agricudure
Hydro-electricty  Cinil Avianon, Planmine  Insurance
and Fance (Accounts)
2, Cyprus I Weights and Measures
3. tuopa 4 tmance, Ecopomics Mediune and Handiooms
4 fm 3 Leonomics Coronmt Research and Deselopment of
Co-operatines
4 Ghapa 2 Fyport promolion  slore-necping
6 Indoncsia 2 Teaching
7. Kenya 1 Insuranc
8 Malawg 2 Photogrammetny and Imigation
9 Maloywa 11 Small scale industinies, Tea, cultore Iodusinal Rela-
tons, Shipping. Yoecational  Irstiuction
10, Mauntws 0 Cndd avaaton, Agncutture, Indusiral Frana, Deve-
. lopment of  Agncuttural  Co-uperatives  Teacbmg,
Theatre craft & Fol\lwe Fnmnee.rg, Carpeniry &
W oodwork
Il Monxeo 3 Teaching
12 Aman 2 Intomoluogs and Agriuiiure
17 Phalippines T Rmlways & Mirovwology
¥ South Yemen 11 Medwiwe eaching
(Aden)
1§ Sencgal 2 Small wale Industries and Casber pat cultuze
16 Singapore 5 Hurtwulture, Hvdroprap! o sunes s Suprirg. | opincer-
my & Industriat Relations
17 Somaha 18 Mediomne, §ow  Stenggraphn, tembing
I8, 5n Lanka 1 Sieel processing
19. Tanrama 1 Carpentry, Metal saning and Incurance
20. Uppea Volta 1  Budpetarn & Financal Adminsiranon
Toreal t67
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Training Places for Apprepticess Dusing
Fitth Plap -

5. SHRI R. V. SWAMINATHAN :
SHRI G. Y. KRISHNAN:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether Gaovernment propose to create
about 2,00,000 training places for appren-
tices to meet the need of skilled man-
power during the Fifth Plan period;

(b) if so, whether Government have also
chalked out a scheme 1o train 2,000
workers in 25 Industrial Units; and

tc) the number of persons imparted
training for apprenticeship during the last
two yeuars ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY): (a) Under the Apprentices Act,
1961, training places are located in de-
signated trades by means of surveys in the
establishment covered under the Act. The
target of training places to be located
during the Fifth Five Year Plan has not
yet been fixed.

(b) No

{c) The number of apprentices under-
yoing training during 1971 and 1972 was
45,582 and 52,4354 respectively.

Production of Avro

8966. SHRI SHASHI BHUSHAN : Will
the Minister of DEFENCE be pleased to
state :

(4) the present installed capacity
Avro arrcraft ;

tb) the present production thercof and
the extent to which the production =
behind the target;

fc) the specinl efforts being made to in-
crease the production thereof ; and

(d) whether recently some improvements
have been suggested and implemented in
the Avro aircraft to make it more safe
for travel and if so, the main features
thereof 7

of

MAY 3, 1973
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THE MINISTER DF STATE

FENCE raogwnom N THE W

TRY OF
CHARAN SHUKLA): () The present

installed capacity is for production of 9
gircraft per annum on single shift baus.
But it is proppsed to progressively 1o-
crease the production to 14 aircraft per
snnum with the existing facilities,

(b) 9 nircraft were produced in 1972-73

tc) Special efforts have been directed to
increasc production by improved methods
and increase efficiency of labour.

td) The aircraft is safe for travel and no
improvements have been suggesied or im-
plemented to make it more safe. How-
cver, some modifications in the engine
were suggested by HAL to IAC to margi-
nally improve the engine power. As this
wauld have affected the operating ccono-
mic of the aircraft, 1AC suggested somc
consequential changes to be incorporated
at HAL's own cost. The decision on thiy
has been deferred till results of igvestiga-
tions that are being cartied  out,  are
known.
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Mine Laboyrers Killed in Acrident near
Sandyur in Bellary

8968, SHR1 PURUSHOTTAM KAKOU-
DKAR:
SHRI K. LAKKAPPA:

Will the Minister of LABOUR AND
REHABILITATION be plcased to state:
ta)  whether cight mine labourers were
killed and 15 injured when a lorry carry-
ing them fell into a ditch near Sandur
in Bellary;

(b) if so, whether any compensation has
been given to these workers ; and

{c) whether the mine workers have
work 1n a very dangerous situation ?

THE DEPUTY MINISTER IN THF
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI G. VENKATSWAMY) -

(a) Yes.

(b) Information is being collected and
will be laid on the Tuble of the Sabha.

(c) It has been reported that the acci-
dent did not occur due to mines working ;
but due to a luaded truck falling over
the side of the hill as a result of the
driver losing control of the vehicle. Loud-
ers who met with the accident were re-
turning after completion of womk  and
reportedly riding the truck unauthorisedly.

Ovders lssued by Adjutant General of Army
Headguarters for writing Jetters in Hind

#969. SHRIMATI SAVITRI SHYAM:
Will the Minister of DEFENCE be pleased
o state:

(a) Whether orders have been issued
by the Adjutant-Geperal of Armmy Head-
quarters to the effect that no letters for

VAISAKHA 13, 1895 (SAKA)
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outside Branch of Adjutapt General be
written in Hindi;

(b) if s0, whether it is a clear violation
of the declared policy of Government of
India of on official language; and

(c) if so, the action taken or proposed to
be tuken by Government in this regard ?

THE MINISTER OF DEFENCF (SHRI
JAGJIVAN RAM) : (a) to (c). Certain
mstructions were ssued by Adjutant-
Cieneral's Branch of Army Headquarters
in 1969 restricting the use of Hindi for
communication with authorities outside,
which were at variance with the existing
administiative orders on the subject These
have since been cancelled and instructions
on the lines of the orders of the Ministry
of Defence issued.

Defence Personnel State-wise on basis of
Population

8470 SHRI B. XK. DASCHOWDHURY"
Will the MINISTER OF DEFENCE be
pleused to slute:

(a) whether the Ministry has any propo-
sl to increase the ratio of percentage with
regurd to population of States where. de-
fence personnel from a very negligible
section, and

(b} if so, how?

THE MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM) : (a) and (b). Recruit-
ment of Defence personnel against the rec-
ruitment demands is made roughly in pro-
portion to the recruitable male population
of the various States /Districts, 1o the
eatent practicable.

Where, at present, the actual recruitment
falls short of the recrustment based on this
poportion. steps to intensify the recruit-
mmtpminmmenrehmlgtalcn A pro-
posal is also under conmsideration for re-
organising the recruiling organisation so
that the coverage of recruitment in the
areas in which it is now sparse can be im-
proved upon.
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Proposals for Test Track for Loeally
Produced Cars

3971. SHRI BRIJRAJ SINGH-KOTAH:
Will the Minister of HEAVY INDUSTRY
be pleased to state:

(a) whether Governmeht are concerned
about the low gquality of Indian cars pro-
duced;

(b) f so, whether Government proposs
to have a test trach built for all the local-
ly produced cars and trucks, as a sort ot
proving grounds to test the quality of
automchiles manufactured; and

(c) if not, the reasons therefor?

THY DEPUTY MINISTER IN THE
MINISTRY OI' HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD) (a)
Yes Sir

(b) and (). It is proposed to make use
of the facthtws avadlable at Vehicles Re-
seurch and Desvelopment  Establishment,
Ahmednagur. to test the Indun made car.
The Automobile Research Association of
India proposes to construct a test trach as
a part of the Rescarch Centre to be esta-
blished .4t Poona

Activities {'ndertaken by Canteen Store
Department

8972. SHRI BIRFNDER SINGH RAO:
Will the MINISTER OF DEFENCE be
pleased to state.

(a4 the number of canteens run and other
actvities undertaken by the Canteen Stores
Depattment, and

{h) the broad outhimes of the financin!
position of the organssation?

THE MINISTFR OF DEFENCE (SHR1
JAGIIVAN RAM): (u)} The Canteen Stores
Department  {India) at  present runs 2
Retail Canteens, 24 wholesale Depots and
27 cinemas.

MAY 3, 73
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) In 1971-72 the Department had a
turn-over of Rs. 32,97,32,597 snd =s on
3-3-1972 had achieved a net surplus of
Rs. 1,43,04,343,

The Department’'s Cinema Division had
8 general reserve of Ra. 34,47,626 s on
31st March 1972 and achieved a met sur-
plus of Rs. 2,22,172 for the year ending
31st March 1972.

Utitization of Funds Alotted for Rehubi.
fitation of War Widows

8973. SHRI SAMAR GUHA: Will the
MINISTER OF DEFENCE be pleased to
state

(u) the number of war widows assisted
and rehubilitated during the years between
196472, Stare-wise;

(b) the funds allocuted for 1969—72,
ond the quantum of funds utilized and un-
utihized;

{v) the 1easons for failure to utilise the
sanctioned umounts, and

(d) the scheme tor the above pumpose
for the verr 1972-73?

FHE DFPLTY MINISTER IN THE
MINISTRY Ol DLFINCF (SHRI 1B
PATNAIK) (a) to (d) The most sigm-
ficanmt measuee in the Scheme for Rohabi-
hation of War Widows and mext of kin
of Armwed Forces peronnel hilled in action
15 the hiberalved pensionmy  awunds.
Undet this scheme. a widow of an  officet
1» baing pad 3 dthy ol the basic pay
of the wank held by the deceased st the
time of death ull the deemed date of
retirement. or 7 years whichever is later,
followed by the normal retinong pension
of that rank  The next of kn of juwans/
JCOs me recenning for life, monthly pen-
sions ¢quul to their pay Jast drawn by the
decensed War Widows und neat of kin
of Armed forces peisonnel hilled in wor
from 1948 onwards, arc entitled to libera
lise pensions paable from 1-2-1972
All ehgible persons are in the receipt of
the pensions.
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in case of war widows and next of kin
of those killed in 1971 war, a package
of concessions have been extended by
Central and State Governments, supple-
mentary to the pensionery benefits. This
includes assistance in the matter of emp-
loyment and self-employment, vocational
training, accommodation and land as near
their homes as possible. Education has also
been made free for children of those Killed
‘in the 1971 operations including cost of
boarding, lodging, books and uniforms.
1396 entitlement cards have been issued to
all entitled children on the presentation of
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given housing loans as follows:—

Urban Area Rural

area

SR 5 (Rs.) (Rs.)
(i) Cost of plot 600.00 200.00

(ii) Cost of construc-

tion of the house 2000.C0  1250.00
(iii) Development of 1500.00 600.00
land . (Grant)
ToTAL . _4]00.00 2050.00

which they would become entitled to the .

educational concessions.

As this is a continuous process, and more
than one agency is involved, it is not feasi-
ble to indicate the actual expenditure over
the various measures of rehabilitation assist-
ance rendered.

Living conditions of Repatriates from Sri
Lanka in Tamil Nadu

8974. SHRI R. V. SWAMINATHAN:
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether the living conditions of the
repatriates from Sri Lanka in Tamil Nadu
are very bad and no water and no suitable
housing facilities are available for them;

(b) whether the State Government has
shown its inability to provide good hous-
ing to them due to the shortage of resour-
Ces,

Government
least
living

(c) if so, whether Union
will take in their own hands or at
control the improvement of their
conditions; and

(d) whether any amount has been given
to the State Government for the purpose?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) No such complaint
has come to the notice of the Department
of Rehabilitation. According to the appro-
ved pattern, Sri  Lanka repatriates are

12 Lss/73—3.

The entire funds are made available by
the Central Government to the State Gov-
ernment.

(b) No, Sir.

(¢) Does not arise.

(d) An amount of Rs. 31 lakhs has
been released to the Government of Tamil
Nadu upto 31st March, 1973 for grant 0{
housing loans to the repatriates from Sri

Lanka.

Allotment of Scooters to Social Workers
by Delhi Administration

8975. SHRI AMBESH : Will be Minis-
ter of HEAVY INDUSTRY be pleased to
state:

(a) the number of Vespas and
Lambrettas, separately allotted to the
Social Workers by the Delhi Administra-

tion during last three years, year-wise;

(b) the number of Vespas and Lambre-
ttas, separately allotted to the Social Work-
ers of Scheduled Castes and Scheduled Tri-
bes during the above period; and

(c) the number of applications pending
with the Delhi Administration for the allot-
ment in these categories ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASHAD): (a)
The number of Vespa (Bajaj) and Lambretta
Scooters allotted to non-officials, including
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Social Workers, by the Delhi Administra-
tion during the last three yearms is given
below:—

— e — -

Make of Scooter 1970 9N 1972

kxy)
k1

128
3

219
4

Vespa (Bajaj)
Lambretta

(b) and (c). According to the form of
application prescribed by the Delhi Admi-
nistration, the applicant is not required to
t vdicate his religion and caste. Therefore,
the information relating to the number of
vehicles allotted to Social Workers of
Scheduled Castes and Scheduled Tribes »
not separately maintained.
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83777. SHRI PANNALAL BARUPAL:
SHRI PRABODH CHANDRA :

Will the Minister of HEAVY INDUS-
TRY be pleased to state :
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(a) the quarterly quotas fixed for van-
ous categories of officers as on the 1st May,
1973 on the waiting lists of the Central
Government for allotment of Scooters
(Bajaj and Lambretta) and Cars (Fiat,
Ambassador and Sfandard);

(b) the number of persons registered in
each of the various categories (List Nos.
I to VII) mentioned above in the years
1970, 1971 and 1972 separately;

(c) the priority dates as well as priority
numbers upto which scooters and cars have
been aliotted from Central Govern-
ment quota, category-wise; and

(d) the steps taken or pioposed to be
taken for speedy allotment of scooters and
cars to the Government employecs?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHR] SIDDHESHWAR PRASHAD): (a)
to (c). A statement is laid on the Table of

the House. pPlaced in Library Sec No.
1T-4951/73 ]

(d) Speed in allotment is contingent ou
greater availability All steps have been
taken to mmprove availability.

Manufacture of Equipments required for
Scooter Plant at Lucknow

8978 SHRI INDERIT GUPTA: Wil
the Minister of HEAVY INDUSTRY im
pleased to state:

(a) whether the Hindustan Machins
Tools Limited has made a representation
to the Prime Mimster that the Jndian
Machine tool industry had the ability to
make a number of equipments which (sov-
ernment propose to purchase from Inno-
centi of Italy for the proposed joint sector
scooter plant at Lucknow;

(b) if so, what are the equipments that
could be made in India; and

(c) whether Government would exclude
these equipments from the list of ilems to
be purchased from Innocenti?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASHAD):(a)
t0 (c). A representation was received from
the Hindustan Machine Tools Lid., in the
Ministry of Industrial Development that
they could design and manufacture some of
the plant and equipment for the Scooter
Project. In view, however, of the large
pending demand for scooters und the nced
to set up the factory in the guickest possi-
ble time, it was decided that it would be
advantageous to have the complete plant
and machinery from Italy.

Rights to manufacture onc of HM.T.
Products given to Cooperative Under-
taking in Kerala

¥979. SHR1 YAMUNA PRASAD MAN-
DAL: Will the Minister of HEAVY IN-
DUSTRY be pleased to state,

(a) whether Hindustan Machine Tools
has given the exclusive right to manufac-
ture one of its products to a Cooperative
Undertaking in Kerala; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
{SHRI1 SIDDHESHWAR PRASHAD): (a)
and (b). Yes, Sir, HMT has concluded a
technical collaboration agreement with the
Quilon Distnict Engineering  Technicians’
Industrial (Worhshop) Cooperutive Society
1td., Quilon, Kerala (QEZCOS) for the
licence for manufacture of Centre lathes
LT 20. This Lathe was developed by
HMT IV, Kalamassery during the recession
to cater to the demand for simple low-
priced centre lathes. As HMT must gra-
duate to higher levels of technology and
production, it is logical that such items
should be off-loaded.

Scheme for expamsion of Public Sector

Machive Tool Industry in Fifth Plan

8980. DR. RANEN SEN : Will the
Minister of HEAVY INDUSTRY be pleas-
ed to state:

{a) whether the scheme to cxpand the
public sector machine tool industry during
the Fifth Plan has been finalised; and

(b) f so, the main features of
Scheme?

the
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHR1 SIDDHESHWAR PRASAD) : (a)
No, Sir.

(b) Does not arise.

Enquiry sgainst Praja Sahakari Udyog
Bharatpur

8981. SHRI PRABODH CHANDRA:
Will the Minister of HEAVY INDUSTRY
be pleased to state :

(a) whether any action has been taken
agaimst the Directors of the bogus firm
‘Praja  Sahakari Udyog' Bhartpur Ltd.
{Regn. No. 2079) who had advertised in
Indian Express in December, 1971 that
they will assemble ‘Apolo Scooter' and had
collected lakhs of rupees as share money
from Declhi Public: and

(b} if 0, what steps have been taken for
the refund of the shure money to the share
holders?

1HE. DEPUTY MINISTER IN THE

MINISTRY OF HEAVY INDUSTRY
ISHRI SIDDHESHWAR PRASAD) :
The Chuirman  and two Directors of

the firm have becn arrested. The investi-
gations, are  continuing and the criminal
case is pending in the Court. A Liqui-
dator hus been appointed.

th) The question of refund of the share
money will be comsidered after the investi-
gations are completed and the Court issues
ovders in the matter.

Increase in prices of H.MT, Watches

R9K2. SHRI SUKHDEO PRASAD
VERMA : Will the Minister of HEAVY
INDUSTRY be pleased to state:

ta) whether rtetail prices of all types of
watches  manufactured at the Hindustan
Machine Tools Ltd.. Bangalore have recsn-
tly been increased ; and

th) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASHAD): (a)
Yes, Sir, in  respect of hundwinding type
of wrist watches.
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(b) The reasons broadly are:

(i) increase in labour and material
costs.
(ii) Increase in customs
imported compunents.
(iii) Increase in prices of components in
rupee termy due to fluctuation
exchange rates.

Minimum wages of workers in mica mines
in Bihar

§983. SHRI SUKRHDEO PRASAD
VERMA : Will the Minister of 1 ABOUR
AND REHABILITATION be pleased to
state :

duty on

ta) whether the State Government of
Bihur have been urged to 1evise the mini-
mum wages of workers in the micn mines;
and

{b) if vo. the reaction of State {ionvern-
ment thereto 7

‘THE DFPUTY MINISTFR IN THF
MINISTRY OF 1 ABOUR AND REHA-
BILITATION (SHRI O VENKAT-
SWAMY): (4) Yes

(b) A reply from the State Government
15 awaited.

‘lests for recruitment of Stenographers in
E.P.F. Organisation

8984. SHRI RAMAVATAR SHASTRI:
SHRI k. M. MADHUKAR :

Will the Mmister of I ABOUR AND
REHABILITATION be pleased to state:

(a) whether the persons selected as
Junior Stenographers and Senior  Steno-
graphers  after passing the requisite test
are forced for ic-uppearing in the test
while making regular appointment in the
Central Office of the Employees Provident
Fund Organssation ;

(b* whether such tests are being con-
ducted by the Departmental Officer ignor-
g the iecommendation of the Sub-Com-

mitce set up by the Central Board of
jiustzes of e P! (rgansation which
recommended thit the tests  should be

vonducied by out-side ugencies; and
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(c) if s0, the reasons why two tests are
there and the recommendation of the Sub-
Committee are being dishonoured ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI G. VENKATSWAMY):
The Provident Fund authorities have re-
ported as under :

(a) No.

(b) and (c). Pending amendment of
the Employees’ Provident Fund (Staff and
Conditions of Service) Regulations, 1962
un the basis of the recommendation of the
Sub-Committec, recruitment to the post of
Stenographers Junior or Semor 13 being
made on the basis of result of one initial
examination conducted by the Commis-
sioneir, as before.

Rules for recruitment of Speclal Assistant
in E.P.F.0.

8985 SHRI RAMAVATAR SHASTRI:
SHRI h M MADHUKAR:

Will the Minnster of I ABOUR AND
REHABII ITATION be pleased to state*

(a) whether the post of Special Assis-
tant was created in the Cential Office of
the Fmployees Providenl Fund Organisa-
tion in the Scale of Ry 350-475;

(b) whether the 1ules for recruitment to
that post hive not yet been finalised;
and

() if s0, the reasons why the post was
filled up on an ad fioc basis?

THE DEPUTY MINISTER IN THF
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKAT-
SWANMY): The Provident Fund authori-
ties have intimated as under :—

(a) Yes

(b) The Rules are expected to be wsund
shortly.

(¢) Pending issue of Reciuitment Rules
for the said post, in the interest of work,
it way considered desirable to fill up the
post on an ad hoc basis without prejudice
to the claim of anyone for regular appoint-
ment, in accordance with Rules to be
issued.
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Tours by Deputy R. P. F. C,
West Bengal

R986. SHRI MD. JAMILURRAHMAN :
Will the Minister of LABOUR AND
REHABILITATION be pleated to state:

(a) whether the Deputy Regional Pro-
vident Fund Commissioner, West Bengal
who was Regional Commissioner, Bombay
earlier iy frequently visiting Delhi as also
other Regional Commissioners without valid
reasons ;

(b) whether the said Regional Commis-
sioner submitted false T.A. Bill when he
hud travelled on the Railway pass arranged
by his wife who is a Railway Doctor:
and

(c) if so. the action proposed to be
tahen in the matter ¥

THE DFPUTY MINISTER IN ‘THF
MINISTRY OF LABOUR AND RFHA-
BILITATION (SHR1 G. VENKAT-
SWAMY): The Provident Fund Authori-
ties have reported as under :—-

{a}) No such instances hine come to the
notice of the Employees' Provident Fund
Qrganisation.

(b} and (c). The matter has been refer-
red to the Central Bureau of Investigation
and their report is awaited,
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Allocation in Defence Budget for New
Programmes
8988. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of DEFENCE
be pleased to state :

(a) whether only a small proportion of
the Defence Budget is available for new
progiammes and projects und that the
wieater part of the outlay on Defence is
tuhen up by fined commitments such as
pay and allowances ;

{b) the ratio of the eapenditure on new
programmes and projects to the cypendr-
ture on fixed items like pay and allowan-
ces; and

tc) whether Government would think it
desirable 1o give greater cncourigemcent
to the new programmes and projects in
furtme”

THE MINISTER OF DEFENCE
tSHRI JAGIIN AN RAM) @ (a) Yes,
Sir. Fypendituie on fixed commitments
eg pay and allomances, purchase of
consumable  stores wncluding provisiony.
training ammunition, tansportation and
muantenance of ¢usting assets el.., bas
necesarily to be provided. It consumes
a greater part of the outlay on Defence.

by Amv attempt 1o identfy and fur-
nish  infuimation in regard to the new
programmes and projects will be prejudi-
cial o public nterest.

(c} Provision for all new jiogrammes ana
projects  which are  duly approved s
imariably  included in the Defence
Fstimates, and funds made available.

Regional Languages for Recruits in Armed
Forces

R989. PROF. NARAIN CHAND PARA-
SUAR: Will the Minister of DEFENCE
be plcased to state :



71 Written Answers MAY 3, 1973 Written Answers 7
(a) the number and names of Ua:emkirm but :tn '?Iu not proposed to

languages regarded as regional in make any change _present arrange-

the Armed Forces for the recruits and ment in the case of this Company for

other Active Servicemen hailing from the
Northern and North-Western States of
Jammu and Kashmir, Himachal Pradesh,
Punjab, Haryana, Rajasthan and Uttar
Pradesh ;

(b) whether any facilities are made
available to the Army Personnel belonging
to these areas for acquiring proficiency in
these languages; and

(c) if so, the nature of these facilities ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) The medium of
instruction and the recognised language in
the Army is Hindi. No other regional lan-
guage as such is recognised.

(b} and (c). Do not arise.

Chairman and masnaging director in Bharat
Earth Movers Limited

8990, SHRI NARAIN CHAND
PARASHAR : Will the Minister of
DEFENCE be pleased to state :

(a) whether the Bharat Earth Movers
Limited is having both a part time Chair-
man and full time Manuging Director,
even though the Administrative Reforms
Commission and the Commiltee on
Public Undertakings have disapproved of
this practice ;

(b) whether the Committec on Public
Undertakings has not found it possible to
justify the maintenance of these two
Principal Functionaries; and

(c) if so, the period by which the
Government would implement this recom-
mendation?

THE  MINISTER OF STATFE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI VIDYA

CHARAN SHUKLA) : (a) to (cn
Bharat Earth Movers  Limited at
present, has a  parttime Chairman

and also a fulltime Manuging Director.
The Goverament have considered the ob-
servations of the Commitice on Public

the time being.

Delay In execution of project, Bharst
Earth Movers Limited

8991. PROF NARAIN CHAND PARA-
SHAR: Will the Minister of DEFENCE
be pleased to state:

(a) whether the Committee on Public
Undertukings has not been satisfied with
reply furnished by the Ministry of Defence
regurding the delay of two years in the
cxecution of the Project B.EM.L. (vide
26th Report concerning the Bharat Furth
Movers Limited) ;

(b) if so, whether Government propose
to avoid such situations in future; and

(c) the reasons for which the Govern-
ment waited for two years for the avail
ability of Foreign Eachange from US.
Sources, even after their inability had
become definitely known ?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA) : (a) to (c).
CGovernment hus in its reply to the
Committee on  Public Undertakings
already fully explained the circumstances
resulting in the delay of two years (from
1965 to 1967) in the implementation of
the Heavy Farthmoving equipment project
of Bharat Earth Mevers Limited.

2. It will alwoys be Government's en-
deavour to avoid delays in the execution
of projects. In this particular case, it was
decided to wait for the availability of
foreign exchange from US Sources until
the middle of 1947, for the following
reasons :

(i) the USA was considered to be a
suitable source in respect of the
capital equipment required for the
project ;

(ii) the foreign exchange involved was
large and there were difficulties ot
covering it from other sources.
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(il the trend of discussions held by
officials of the Indian Embassy
in Washington with officials of
the US EXIM Bank during the
intervening period had held out
hopes of the foreign exchange
requirement being met from US
sources ; and

(iv) it was only towards the middle
of 1967 that it became clear that
US EXIM loan was not likely to
be available for this project.

Officers and Jawans of Indian Armed
Forces of District Bhilwara killed in 1971

8992. SHRI HAMENDRA SINGH BA-
NERA: Will the Minister of DEFENCE
be pleased to state :

{a) how many Officers and Jawans of the
Indian Armed Forces were killed during
the 1971 Indo-Pak war who were from
District Bhilwara in Rajasthan with their
names;, and

(b) what kNind of relief has been given
to thewr families with particulars of each
family?

THF DEPUTY MINISTER IN THF
MINISTRY OF DEFENCE (Shri J. B.
PATNAIK): (a) and (b). A statement show-
ing the requisite details is attached.

Geological Surveys of India in Banera,
District Bhilwara, Rajasthan

$993. SHRI HAMENDRA SINGH BA-
NERA: Will the Minister of STEEL AND
MINES be pleased to state:

{a) whether Geological Suney of India
are working in Banera, District Bhilwara
in Rajasthan:

(b) the report of this area if submitted
by the Geological Survey of India; and

(c) the steps Government are taking to
start the project with its broad lines?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINE>
(SHR1 SUBODH HANSDA) : (a) Preli-
minary drilling carried out by the Geologi-
cal Survey of India in Bamera area had
indicated copper mineralisation in the hill
adjacent to Banera and near Manpura vil-
lage. An ore shoot intersected in the
former area is about 2m. in width contain-
ing 0.59 to 1.72 per cent copper; while the
one intersected in Manpura contains 1 per
cent to 2 per cent copper. The strike ex-
tension, depth and width of the mineralised
zones are being explored. The stage for
reserve estimation is not yet reached.

Airborne Mineral Surveys & Exploration
u wing of Geological Survey of India now,
have also carried out detailed Investigation
for copper, as a follow up of acrial surveys,
in an area about 4 kms. from Banera. Sn
far, 25 drill-holes have been completed
agpregating a total drilling of 4490.33
metics. The drilling investigations. carried
out so far, have confirmed the presence
of a copper mineralised zone of 9 metre
thickness over a strike length of 600 metres
with assay value ranging from 0.8 to 1.2
per cent copper. Tentatively, the reserves
have been estimatad at 4 million tonnes of
vre.

(b) The work is still in progress.
(c) Does not arise.

Procedure of Granting Mining Concesslons.

8994, SHRI HAMENDRA SINGH BA-
NFRA: Will the Mimster of STEEL AND
MINFS be pleased to state the procedure
and time involved in finalising the grant of
mining concession to an individual from
the day of the application?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): Application
for grant of mining concession is made
to the State Government in accordance
with the Mineral Concession Rules, 1960.

These rules, inrer alia, lay down that an
application for grant of a  prospecting
licence or mining lease should be disposed.
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of within 12 monihs of the date of its re-
ceipt, and that the application which is not
so disposed of within 12 months, shall be
deemed to have been refused, The aggrieved
party muay apply to the Central CGovern-
ment in the prescribed  form for setting
aside the deemed rerection.

The uforesaid rules apply to mujor
minerals only. For minor minerals the
procedure and the time for finalising the
grant of mining concessions are laid down
by the State Governments in the Minor
Mineral Rules frumed by the respective
State (:uverpments.

All the furmalities leuding to the fina-
lisation of application arc to be completed
within the presciibed time; but the pres-
cribed time iv exceeded in cases:—

(1) the applicunt does not furnish the
vomplete dovuntent,

(ii) the suwitabiliy  of sea is w0 be
exumined in consultation with the Cen-
tral Government Orgunisation like Geo-
logical Swivey of India. Indian Bureau
of Mines, ete.

Commissioning of Korba Aluminium Plant

K995, SHRI HAMINDRA SINGH HA-
NER A Will the Minnier of STERL ARND
MINES be pleased o0 stute

(2} whether Government have commis-
sioned the Korba Aluminitm  Plant n
Bilaspur District of Madhya Pradesh;

{b) whivh are the foreign countrics with
whose collaborution the said plant is bemg
constiucted with vutline of theit constiuc-
tion; and

(c) the reasons for the delay in the ¢n-
tire commissioning?

THF DEPUTY MINISTER IN THI
MINISTRY OF STFFL AND MINFES
(SHRI SUBODH HANSDA) : (a) to (c).
The Korba Aluminium Plant is being st
up in two phases wviz.. {i) Alumina Plant
and (ii) Smelter with fabrication units. The
first steam of the 200,000 tonnes per annum
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Alumina plant, constructed with the tech-
nical assistance of M/s. Chemohomplex or
Hungary, was commissioned on the 2lIst
April, 1973,

The 2nd phase of the Korba Aluminium
Complex viz. Smelter, with an ultimate
production capaciiy of 100,000 tonnes per
annum of aluminium metal is being set up
with  the Russian  colluboration and is
scheduled to be commiwioned in phases
starting from the last quarter of 1974,
There was delay in the commissioning of
the Alumina Plant mainly due to diffi-
cultics in the procurcment of construc-
tion material, ete.

Feonomic Co-opcration between India and
Sri Lanka

8996. SHRI R. V. SWAMINATHAN :
Will the Minister o  LEXTERNAL AF-
FAIRS be pleased to state -

ti) whether India and Sri Tanka arc
moving towards closer cconomic coopera-
tion between the two countries,

(b) whether there is a marked improve-
ment n the relations between them and
it s, the extent thereof;, and

t<t the propuscd joint ventures that both
countres have arrecd 107

THI MINISTER OF STATF IN THE
MINISTRY OF EXTERNAL AFFAIRS
{5HR1 SURI NDRA PAL SINGH) : ta)
and th). Yes, Sir. Several proposals of
cconomic cooperation in the fields of In-
dustrial Desclopraent, Inigation and Power,
Commumcations and  Trade huave been
consdered  and discussed in the second
meeting of the Indo-Ceylon loint Commit-
tee on tconomie  Cooperation held m
April. 1972, These proposals include dis-
cuvion of jomt ventures. feasibility studies
for Inigation and Power Projects in Sri
1 anka. sctting up of a microwave link bet-
ween the two countries. larger imports of
certain Sri lanka commodities by India,
and other subjects <wuch as development
of further vontacts in tourism, broudcasting
and film industry,  Closer economic co-
operation will be further discussed by the
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Indo-Sri Lanka Sub-Committee on Econu-
mic Cooperation in Colombo in the second
week of May.

(¢) The statement enclosed indicates the
details of the joint ventures to be set up
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m Syi Lanka betweon private parties with
the approval of the respective Governments.

The list includes projects in production as

well as those which are under implementa-
tion.

Statement

Detuils of the Effective Industrial Joint Ventures approved fo be set up In Sri Lanka with
Iadian Collaboration upto 31-1-1973

™ e s i e —

= ———

S. F;eld of Collabora-  Indian Collahu'mtr Date of Remarks
No. tion Sanction
1. Sewing machines M/s Jay f-m ﬁwﬁo:l-(:,# —__E-Il-él ”S;lrr.od ] 'pmdudion in
Calcutta. February, 1962.
2. Glass Factory M/s Swastik Glass Works, 28-1-67 Started prodcution on
Chandrapur, 6th August, 1969,
3. PVC Leathercloth M’ Chor Industries, 5-10-67 In_production since
Bombay. 6-3-69.
4. Mica Mining Mis. Krshna Mining 7-2-69 Under implementation.
Co., Gudur.
5. Pharmaceuticals Ms. Themis Pharmaccu- 5-2-69 Under implementation.
cals, Bombay.
6. Electri: motors M/« Kirloskar Electric 11-9-70 Under implementation.
& pumps Co., Bangalore,

7. Auto Electrical parts M/s. Sahaney Steel Press 30-8-72
Works, Bombay,

Solvieg of umemployment problem by
stopping overtime allowance

§997. SHRI RAIDFO SINGH : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether the figures of unemploy-«
ment tabulated by the Labour Ministry are
growing at an alarming rate that is 41 lakhs
at the end of 1970, 51 lukhs at the end
of 1971 and 69 lakhs by the close of the
year 1972;

{b) whether these figures speak for only
those who have got themselves registered
in different employment exchanges and the
actual number of unemployed is mony
times more; and

tc) if so, whether Government propose
to recommend stopping of overtime working
henceforth and with the overtime allow-
unces disbursement stopped, the same
amount can be galntully employed to case
the wnemployment problem 1o some ex-
tent 7

Approved in principal.

THE DEPUTY MINISTFR IN THF
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKATSWA-
MY) : (a) and (b). No reliable estimate
of the number of the unemployed in the
country is available. The figures referred
to in part (a) of the question rclate to the
number of job-seekers on the live register
of the Employment Exchanges Registra-
tion being voluntary, all the unemployed
persons do mot get registered with  the
Employment Exchanges.  Further, the
live register of Employment Exchanges
does not give m correct picture of unemp-
loyment as a fair proportion of those re-
gistered with Employment Exchanges am
employed persons.

(c) The Government bave no such pro-
posal under consideration ss overtime work
is occasional in character and of limited
duration; such work would not, therefore,
justify a standing addition to the regular
staff
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National Wage Policy

8998. SHR1 RAJDEO SINGH : Wil
the Minister of LABOUR AND REHARI-
LITATION be pleused to refer to the reply
given to Unstarred Question No. 3456 on
the 15th March, 1973 regarding National
Wage Policy and statc the time by which
Clovernment are going to compiete the for-
mulation of the National Wage Policy
thereby keeping room for incentives and
differentials for higher shills and also cons-
pensation for rise in the cost of living and
occupational hazards 7

THE DEPUTY MINISTFR IN THE
MINISTRY OF LLABOUR AND REHA-
BILITATION (SHRI G. VFNKATSWA-
MY) ; The recommendations of the Com-
mittee on Wage Policy are under consider-
ation and it will take some time to come
to final decisions.

Firing on Indian Po:t by Pak Forces

8999. SHRI PURUSHOTTAM KAKOD-
KAR : Wil the Minister of DEFENCE
be plensed 1o state :

(a) whether Pak  troops have been
brought close to the Indian border in
April, 1973 and have made firing on the
Indian posts; and

(b) if so, at how many places such
tiring took place ?

THE MINISTER OF DFFENCE (SHRI
JAGIIVAN RAM) : (a) and (b). Paku-
tani troops have not been brought close
to international border, they, however, con-
tinue to remain close to the Line of Cont-
rol in Jammu & Kashmir. Apart from
some instances of firing on our posts in
Poonch Sector across the line of control
there has been no firing by Palistanies on
our posts during April 1973,

Modem Long Range Maritime
Reconnsissance Aircraft for Defence

9000. SHRI BRI} RAJ] SINGH-KO-
TAH : Will the Ministet of DEFENCE
he pleased to state :
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fa) whether the need has been felt that
our Defence needs require a modern Long
Range Maritime Reconnaissance Aircraft;

(b) if so, what have been Government's

reactions in acquiring a suitable aircraft;
and

(c) the progress made so far in this
regard ?

THE MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM) : (a) Yes, Sir.

(b) and (c). The matter regarding pro-
curement of the aircraft from abroad or
producing the same indigenously is under
consideration.

Need to Acquire Modern Naval Aircraft
Suitable to Operate from INS Vikrant’

9001. SHRI BRIJ RAJ SINGH KOT-
AH Will the Minister of DEFENCE
be pleased to statc :

(a) whether Government feel that there
is urgent need to acquire modern Naval
aircraft suitable to operate from the INS
*Vikrant'; and

(b) 1f so. the broad outlines of the steps
they have taken or are proposing to take
towards this ?

THF MINISTLR OF DEFENCE (SHRI
JAGHVAN RAM) : (a) Yes, Sir.

(b) The SEAKING anti-submarine heli-
copters have already been acquired tor
operation {rom INS *VIKRANT', Acquisi-

tion of some other aircrafts is also under
examinution.

Bus Service on Leh-Manali Road

9002. SHRI BRI} RAJ SINGH KO-
TAH : Will the Minister of DEFENCE
be pleased to state :

(a) whether there is a proposal to start
a bus service on the Leh-Manali Road;
and

tb) if so, whether anvy permits are
needed for Indians and Foreigners in order
to travel on this road ?
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‘THE MINISTER OF DEFENCE (SHR1I
SAGIIVAN. RAM) : (a) There is no
proposal, at present, to start a bus service
tfrom Manali to Leh.

(b) Permits are required for Indians and
Foreigners who intend to visit Ladakh by
this route.

Mines found in Koraput District of Ovissa

9003. SHRI GIRIDHAR GOMANGO :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) the number of mines found in Kora-
put district. of Orissa upto L&?Z;

{b) whether Government of Orissa and
the Mining Corporation of Orissa had done
commendable job for the implementation
of these discovered mines; and

(c) if so, what is the stage of produc-
tion of such mines ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEFL AND MINES
(SHRI SUBODH HANSDA) : (a) 1o (c).
The information is being collected and will
be laid on the Table of the House as soon
as possible.

Cusual Leave to Industrial Workers of
Defence Establishments

v004, SHRI S. M. BANERIJEE : Will
the Minister of DEFENCE be plcased to
state

{a) whether any final decision has since
been taken to grant 12 days’ casual leave
to the indostrial workers in Defence estab-
lishments ;

(b) whether Workshop workers under
Railways are already getling it; and

(c) it so, the reasons for this discrimi-
nation

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B.
PATNAIK) {a). The matter is under
consideration of the Departmental Council
(JCM) where the demand was raised by
the cmployees' representatives.
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_(b) and (c). Workshop workers under
the Railways can be granted casual leave.
gpto a maeximium of 12 days in a year.
This conceasion has been made admissible
tnthmuamultduawndpmby
a4 Board of Arbitration. Casual leave of
industrial workers in Defence establish-
ments 1 regulated in accordance. with the
orders applicable to the industrial workers
under Central Government Departments, -

Reduction in working on over-time in
Ordnance Factories

9005. SHRI S. M. BANERIEE : Wil
the Minister of DEFENCE be pleased 10
state @

(a) whether working on the over-time
has been reduced in almost all the Ord-
nance Factories;

(b) if so, the reasons for the same;

(c) whether this has affected production
seriously; and

td) if so, the steps taken by Govern-
ment in this regard 7

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA): (a) and (b)
Overtime working in the Ordnance Facto-
ries has either been completely stopped or
reduced, partly on account of reduction in
Service demands and partly on account of
reduction in Pay & Allowarces Budget
(Over-time), and partly because of power
cut imposcd on some of the factories.

tc) and (d). Reduction in overtime
workina could eatall some reduction in the
yuantum of production. However, the
working hours of a factory can be regu-
lated depending on the workload and avail-
ability of resources.

Statement by former Defence Secretary
regarding Divided Counsel and Misplaced
Loyaltles
9006, SHR1 H. M. PATEL :

SHRI P. M. MEHTA :

Will the Minister of DEFENCE be
pleased to state :
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{a) whether attention of the Government
of India has been drawn to the observa-
tions made by the former Defence Secre-
tary. Mr. P.V.R. Rao, recently (published
in the Statesman of March 31, 1973) that
the scheme to manufacture HS-748 aircraft
vnder licence in this country as “a clear
illustration of divided counsel and misplaced
foyalties, und a classic example of how not
ts handle a vital defence project”; and

{b) whether Government of India has
studied his observation; and if so, the resc-
tion of the Government thereto ?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MINIS-
TRY OF DEFENCH (SHRI VIDYA
CHARAN SHUKI A) : (a) Yes, Sir.

{b) The obscr-ations stated to have been
made by Mr. P.V.R. Ruo have been studied
by the Government. The manufucture of
this aircratt was decided upon after Go-
vernment considered all the offers on their
merits in 1999 based on the recommenda-
tions of & Committec of experts. There
was no question of any divided counsel and
misplaced loyalties in this matter. Regard-
ing his alleged observation about the lapses
in handling this project, it may be stated
that this project was a subject matter of
detailed examination by the Pubhic  Ac-
counts Committee (vide ther 37th Report
1964-65) and the Committee on Public
Undertakings (Eighth Report 1967-68).
Their observations had been noted by the
Government for guidance.

Extradition of an Ex-Indlun Navy Officer
for Embezzlement in New York

9007. SHRI M. M. JOSEPH : Will the
Minister of DEFFFNCE be pleased to state :

(a) whether an ex-Indian Navy Officer
has recently been extradicted for embezzle-
ment in New York; and

(b) if so, the facls
reasons for the same ?

THF MINISTER OF DEFENCF (SHRI
JAGIIVAN RAM) : (a) and (b).
Extradition proceedings were  intinted

thereof and the
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against Shri E. E. Jhirad, former Judge
Advocate General, (Navy), with a view
to bringing him up for trial in India on a
charge of embezzlement in India of
Rs. 8,42.457.50 from the Naval Prize Fund
between 1959 and 1961, The New York
Magistrate ordered extradition, but allowed
Shti Jhirad to obtain order for continuance
of bail from the court before which Shri
Thirad has filed 8 writ of habeas corpus.
Oiders of the court on the writ of habeas
corpuy are awaited

Cases of Fraudulent Transactions in Steel
Referred to CBI

9008, SHR1 NAWAL KISHORF SHAR-
MA : Wil the Minister of STEElI AND
MINES be pleased to state :

ta) whether some cuses of fraodulent
transaction in steel have been recently re-
feried to the CBI:

(b) if so the particulars thercof; and

t¢) how mam tramsactions took place in
Riujasthan ?

THE DI PUTY MINISTER IN THE
MINISTRY OF STEEI AND MINES
(SHRI S1L JODH HANSDA) : (a) Yes,
Sir.

1+b) and (c). The latest position in this
regard is being ascertained and will be lawt
on the Tuble of the House.

Integrated plan for production und prichg
of coal

9009. SHRI NAWAL KISHORE SHAR-
MA Wil the Minister of STEEL AND
MINIS be pleased to state

(i) whether Goveinment have drawn
anmy integrated plan relating to the demand.
production and pricing of coal in the
country. and

tb) if so. the salient features thereof 7

THF DEFPLTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) : (a) and
fb). The Tusk Force on Coal and Lignite
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set up i the context of formulation of the
Fifth Five-Year Plan has submitted an
integrated plan to the Planning Commssion
relating to0 the demand and production of
vol This Task Force after a detailed
cxamination of the programmes of develop-
ment of the coal consumuing industries, has
estimated that the coal demand in 1978-
79 would be 143 mllion toones and has
recommended a comprehensive programme
for the Fifth Plan for the expansion of
production to meet the increasing demand.

There 13 no control over the price of
coal at present With the recent takeover
ot the management of all coal mines by
the Government, pending nationalisation, it
w1ll be possible to ensure that prices are
fixed at a level, which s fanr to the con-
sumers and the producers

Improvement in Industrial Relations

9010 SHRI NAWAL KISHORF SHAR-
MA  Will the Minister of LABOUR AND
REHABILITATION be pleased to state

(a) whether there has been some im-
provement in industnal relations during the
Jast two years in the countiy, if so, the
extent thereof, and

(b) whether some steps ore being tuken
to further improve the industnal iclations,
if so the broad outlines thereof

THE DEPUTY MINISTFR IN THE
MINISTRY OF LABOUR AND REFHA-
BILITATION (SHR1 G VENKATSWA-
MY) (a) According to available informa-
tion, the number of industital disputes and
the number of mandays lost due to these,
duning 1970. 197! and 1972 were as

follows -
Year No of dsputes WNo of man-
(strikes and days lost
fock-oufts)
1970 2,889 20,563,381
1971 2,752 16,545,636
1972* 2,912 17,921,344

*(Provisional)
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(b) It has been Government’s aim to
mininuse work-stoppages due to indostrial
disputes through informal mediation, con-
ciliation, adjudication or arbiuation as
necessary, under the existing statutory pro-
visions and voluntary arrangements. Go-
vernment have also been holding discus-
sions with the interests conceined to evolve
agreed measures 10 secure improvements n
the industrial relations system.

Increase in Price of B.P. Coking Coke

9011 SHRI NAWAIL, KISHORE SHAR-
MA Wil the Miumster of STEEL AND
MINLS be pleased to stawe .

(a) whether CGovernment have recently
increased the price of the BP coking coke,

{(b) if so, whether such an increase 1s
causing great hurdship to the engineering
und other umits and hampering production,
and

(+) 1if so. the steps tahen or proposed to
be taken to bring down the prnices of cole
to increase the production in the industrial
units ?

THI DIPUTY MINISTER IN THF
MINISTRY OF STEE1 AND MINES
(SHRI SURODH HANSDA) (a) to (¢}
There i at present no statutorv control on
the prices of coal and coke It 1 now
entirely for the produers and consumers
to scutle the prices between themsches It
has, however come to the notice of the
Government that some of the producers
had increased the price of hard coke re-
cently but the exuct impact of the price
rise on the production of engineering umits
18 not known Government s, however,
heeping a watch over the situation

Delegations from Russia and
East European ( ounfries
9012 SHRI H. M PATFL Will the
Mmster of FXTERNAL AFFAIRS be
pleased to state .

(a) the number of the Rumian and other
East European countries’ official delega-
tions which visited India in 1971-72 and till
today,
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(b) the purpose for which the various
delegations visited India; and

(¢) whether some trade agreements or
ugreements of commercial nature were
signed with these delegations and if so0, a
brief account thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
to (c) The information is being collected
and will be laid on the table of the House.

Irregularities In Settiement of Claims of
Employees in a Jute Mill In Katihar,
Bihar

9013, SHRI R. P. YADAV: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether very serious irregularities in
regard to settlement of claims of the emp-
loyees of a Jute Mill in Katihar, Bihar have
been detected and several employees incln-
ding the Head Clerk and the Accounts
Officer are involved ; and

{(b) if so, the particulars of such irre-
gularities in the settlement of claim. amo-
unt involved, persons responsible for the
same and the action proposed to be taken
against the erring persons?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF LABOUR AND REHABI-
1JTATION (SHRI G. VENKATSWAMY):
(a) and (b) The matter falls essentially
in the State sphere and we have no infor-
mation on the subject. Complaints regard-
ing alleged irregularities could be taken to
the State Industrial Relations Machinery
for appropriate action.

Proposal to Open Passport Offices in
each State

9014. SHRI DHARAMRAO :
SHARANAPPA AFZALPURKAR:
Will the Minister of EXTERNAL AF-
FAIRS be plessed to state :
(a) whether there is any proposal under
consideration of Government for opening
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a Passport Office in each State in order to
expedite issue of passports;

(b) whether Government are aware that
people intending to go abroad from the
Southern States are required to apply for
issue of passport to the Regional passport
Officer, Madras at present; and

{¢) if so, whether Government also pro-
pose to open Sub-Regional Passpourt Offices
in each State to help quicken the work and
lessen the burden on the Regionul Passport
Office?

THF MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
{a) No. Sir.

(b) Yes, Sir.

{c) At present seven Regional Passport
Offices are functioning in different parts of
India—at Delhi, Bombay, Madras, Cal
cutta, 1 ucknow, Chandigarh and Ahmeda-
bad—and each of these offices has specified
arcas within its jurisdiction. In general,
every effort is made to ensure that requests
for passports, etc.,, are dealt with by 1ihe
conceined Regional Passport Office  with
the utmost expedition. Proposals for
opening of additional passport offices arc
considered from time 1o time on the basis
of the volume of passport work and othe
relevant factors. In view of the increasing
need for economy in non-Plan expenditure
and the current ban on the creation of new
posts, such proposals have now to be exa-
mined particularly carefully and thoroughly.
Taking into account the various factors in-
volved, Government, at present, have under
consideration only one proposal. regarding
the opening of a Regional Passport Office
in Kerala. It is expected that a decision
in the matter will be forthcoming in the
near future.

Expenditure Incurred om  Purchase of
Machinery and Development of Ramkhe-
ria mines project

9015. SHRI NARENDRA SINGH:
Will the Minister of STEEL AND MINES

be pleased to state:
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(a) the ‘total  expenditure il_ltun'éd )
far on the purchase of machinery and
development of Ramkheria mines project
in Madhya Pradesh;

tb) whether Government are aware
that the management intends to close the
said project 3

(c) if so. the reusons thereof: and

(d) the alternative arrangements made
to give employment to the employees of
the project after it's closure?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) (a) Rs.
127.79 lakhs.

(b) to {d) The performance of Ramkheriz
has been consistently poor since its incep-
tion because of low incidence of diamonds
and the resultant high cost of production.
In an appraisal recently made by the Na-
tional Mineral Development Corporation,
it has rccommended the closure of the
mine because of the non-availability of ade-
quate reserves (O comtinue mining opera-
tions economically and the losses being in-
curred as a result of it. The proposal to
close Ramkheria minc is currently under
examination, taking inlo account its reper-
cussions. including possible retrenchment of
the staff employed there.

Saummer Uniforms for Central Class IV
Staff in Madras

9017. SHRI S. A. MURUGANAN-
THAM: Will the Minister of LABOUR
AND REHABILITATION be pleased to
state:

(a) whether summer uniforms have been
supplied to Class IV servants of Union
Government Offices in Madras city inclu-
ding the Central Training Institute;

(b) if so, whether the uniforms were
supplied to peons, workers, attendants
and other Class IV servants; and
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHR1I G. VENKAT-
SWAMY) : (#) to (c) Information is
being collected and will be laid on the
Table of the Sabha in due course.

Confirmation of trainees and persovnel of
Assistant training offices In C.T 1.,
Madras .

9)l8. SHRI S. A. MURUGANAN-
THAM: Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

1a) whether Governmemt  have taken
any steps to confirm the trainees and
personnel of the Assistant Training Offi-
ces in C. T. L. in various categories at
Mudras and other Offices during the last
three years

(bY if so. the number of the officials
in various categories who have been con-
firmed during the last three years; and

(¢) whether there is any Staff  Asso-
ciation in the above offices; if not, the
reasons therefor ?

THE DEPUTY MINISTER [N THE

MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY): (a) and (b) Instructions have
been issued to the local authorities to con-
firm the eligible officers. As, however, the
Central Stafl Association of the Directorate
General of Employment and Training and
some of the oflicers have represented about
their seniority, confirmation will be done
as soon as their seniority is settled.

(c) There is an Association known a8
‘The Central Staff  Association’ of the
Directorate  General of Employment &
Training, which has its Headquarters ut
Calcutta with Branch Units in the other
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offices. This Association represents, among
others, the interests of the Assistant
Training Officers as well.

Take over of coal mines with an aset of
Rs. one Inkh

9019. SHRI C. K. CHANDRAPPAN :
Will the Minister of STEEL AND MINES
be pleased to state:

(a) whether a mine producing about
6,000 tonnes of coal a month showed a
balance of only 12 paise in its cash book
at the time of its take over by the Govern-
ment ;

(b) if so, the particulars thereof and the
action taken against the coal mine owners;
and

(¢} the number and names of coal mines
tuken over with an asset of rupees one
lakh ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) & (b)
Cash book of Churi Colliery (Bihar) which
produces about 9,000 tonnes of coal per
month showed a balance of 12 paise only
ut the time of tuke-over by the Govern-
ment. It is not possible to take any action
against the owners of the mine only for
the reason of having such a nominal cash
balance.

(c) Information is being compiled and
will be laid on the Table of the House.

Ulttmstom by Employees of Bhilal
Steel Plant

9020. SHRI C. K. CHANDRAPPAN :
Will the Minister of STEEL AND MINES
be pleased to state:

(a) whether various employees unions of
the Bhilai steel plant have given a seven-
day ultimatom to solve their various de-
mands ; and

(b) if #0, Government's decision thereon ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) & (b)
Information is being collected and will be
laid on the Table of the House.

INTUC for change in Boous Act

9021. SHRT C. K. CHANDRAPPAN :
Wili the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether an INTUC leader bas asked
for a change in the Bonus Act: and

(b) if o, the particulars thereof and
Government’s decision on it7

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI G. VENKATSWAMY):
ta) The Indian National Trade Union Con-
gress is understood to have submitted a
detailed memorandum on the question of
bonus to the Bonus Review Committee.

(b) Does not arise.

Financial Assistence to All India Peace
and Solldarity Orgenisation

9022. SHRI SAMAR GUHA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government have extended
finuncial aid to All India Peace Council
and the Afro-Asian Solidarity Conference
—now merged together to form Al India
Peace and Solidarity Organisation ;

(b) if so, the purpose for giving aid to
such organisations and the amount so far
paid to them;

(¢) whether the Chairman of the Recep-
tion Committee of the World Conference
for Peace and International Cooperation
requested Government for a grant of
Rs. 50,000 in & letter addressed to the
Minister of External Affairs on the 13th
November, 1964 ;



(b) Does not arise.

{(c) Tt has not been possible to verify
from the records presently available whe-
ther such a letter was received.

(d) Some International Seminars and
Conferences are reported to have been or-
ganised by All India Peace and Solidarity
Organisation in India during this period,
but there was no financial assistance from
the Government for the purpose.

(¢) Does not arise in view of the answer
to part (a) of the Question.

Propossls to bring remalss of Bahadur
Shah to Red Fort

9023. SHRI SAMAR GUHA: Wil
the Minister of EXTERNAL AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No 4181 on the 22nd
March, 1973 and state :

() whether Government bave verified
the fact about Netaji's pledge for bringing
back Bahadur Shah's remains to the Red
Fort, from the printed speeches of Netaji
and the living high ranking Officers of
LNA.;

(b) the names of Ulemas organisations
whom Government have consulted to ac-
certain opinion regarding repatriation of
Bahadur Shahb's burial;

(c) whether of Bahadur
Shah's burinl is not possible for religions
reasons and opposition from the Ulemas;

some lLiving high ranking officials of the
LN.A. from whom it is understood that it
was Netaji's desire to bring back the remains
of Bahadur Shah to India.

(b) The late Maulana Azad consulted
some Ulemas on this point. The names
of such Ulemas are, however, not known
1o the Government.

(c) The repatriation of Bahadur Shah's
remains 18 not feasible for a number of
reasons. The transfer of the remains will
not be proper on religious grounds since
an Amanat was not made at the time of
the original burial.

(d) The burial ground of Bahadur Shah
in Rangoon is looked after by Bahadur
?hahDurphTmalocdormuuim

(e¢) Government have not yet considered
any proposal for bringing back to India
some earth from the grave as a symbolic
gesture.

Effect of Indo-Fak en Hilly Ares
of West Dinajpur, West Bengal and Com-
pessation to the People
9024. SHRI SAMAR GUHA :Will the
Minister of LABOUR AND REHABILI-

TATION be pleassd to state :

(a) whether about 20,000 people of the

hilly area of West Dinajpur, West Bengal,
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suffered serionsly during the 1971 Indo-Pak
WAr ;

{b) whether the whole population of
hilly towns had to vacate and large amount
of their properties were looted or destro-
yed ;

(c) whether R to shelling by Pakis-
tani Army as also due to compulsory va-
cation of their houses ordered by the
Indian Army, the people of this area had
to face innumerable financial and other
difficulties;

(d) if so, whether Government have
taken measures for paying compensation to
them for loss of their properties, trade, busi-
ness and other avocations of life; and

(¢) the measures of rehabilitation and
payment of compensation undertaken by
Government for the people of this hilly
area?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHUNA-
THA REDDY) : (a) to (¢). The requisite
information is being collected and will be
laid on the Table of the Sabha as soon as
it becomes available,
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Enforcement of Eniployees Provident
Fands Act In Pablic Undertakings

9027. SHRI Md. JAMILURRAHMAN :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government are aware that
a large number of Public Undertakings
covered under the Employees Provident
Fund Act are not regularly complying with
the provisions of the said Act;

entire Provident Fund accumulation
the very date of coverage and it is
misused and the Provident Fund
not been transferred to the Board of T
tee at all; and

(c) whether in view of the recurring
default on the part of the Public Under-
takings, Government propose to issne direc-
tives to all the Regional Commissioners to
personally visit all such units ?

C

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI G. VENKATSWAMY):
(a) to (¢). The information is being col-
lected by the Provident Fund Authorities.
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It will be laid on the Table of the Sabha in
due course,
Promotions in E.P.F. Organisation

9028. SHRI Md JAMILURRAHMAN
Will the Minister of LABOUR AND RE-

HABILITATION be pleased to state the ~

norms fixed for promotion to the post of
Assistant Commissioners Grade-I from Assis-
tant Commissioners Grade-1I, Provident
Fund Inspector Grade-1, and Accounts Offi-
cer, 1n the Employees Provident Fund Orga-
nisation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI G. VENKATSWAMY):
The Provident Fund authorities have intl-
mated as under :—

According to the Employees’ Provident
Fund Organisation (Commissioner) Recruit-
ment, Rules, 1966, us amended from time
to time, promotion to the post of Assistant
Provident Fund Commissioner (Gr 1)
[Headquarters and Regional]/Regional Pro-
vident Fund Commussioner (Gr. IV) s w
be made from three lower gades of Aswi-
tant Piovident Fund Commassioner (Grade-
I1), Accounts Officer and Provident Fund
Inspector (Gr I) possessing two years' sei-
vice in the respective grades by selection
through the Departmental Promotion Com-
mittee in accordance with a rotational pri-
nciple as indicated below :—

Grade to which allotted

1 2 7

Assistant Provid;:n; Fun;l Com-
msioner (Grade II).

3] Provident Fund Inspector
(Grade I)

3) Accounts Officer

(4) Provident Fund  Inspector
(Grade-1)

5 Accounts Officer

6 Provident Fund  Inspector
(Grade-)

(¥)] Accounts Officer.

(8) Provident Fund Inspector
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T 2 —
9) Accounts Officer.
(10) Provident Fund  Inspector
(Grade T)

AmuntsOﬂleer,aMnooE._

If at any time an Officer belonging to a
particular grade is mot considered suitable
for promotion, selection mgy be made from
other grades.

Production of Jute Machinery

9029 SHRI MUHAMMED SHERIFF:
Will the Minister of HEAVY INDUSTRY
be pleased to state :

(a) whether Government have taken any
steps to start the production of jute machi-
nery in the country ; and

(b) of so, the salient features thereof and
the steps taken by Government in this re-
gad?

THF DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHELSHWAR PRASAD) : (a)
Yes, Sir

{b) There are at present 14 licensed fregis-
tered units engaged in manufacture of
various types of finished jute mill machi-
nery with a licensed fregistered capacity of
Rs 222 6 million per annum. Barring soms
precision machinery and modern fully-
automatic equipments, they manufacture
between themselves practically the entire
range of machmery needed by jute mills.
CGovernment are trying (o sponsor manufac-
tuie of such items of jute machinery which
are being imported now through a scries
of discussions with eusting jute machinery
manufacturers and also other machinery
manufacturers who can divemify to jute
machinery

Setting up of a High Level Fuel Policy
Committee

9030 SHRI C. K. JAFFER SHARIEF :
Will the Minister of STEEL AND MINES
be pleased 1o state :

(a) whether a high level Fuel Policy
Committes was set up by Government in
1971;
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(b) if so, whether their report has been based on the aggregate profit of BHEL

submitted to Government; and

(c) if so, the suggestions accepted by
Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) The
Fuel Policy Committee was appointed by
the Government in October, 1970,

(b) and (c). The Fuel Policy Com-
mittee had submitted Part 1 of its report in
May, 1972 to enable the Government to
have the benefit of the Committee’s views in
formulating decisions relating to the ener-
gy sector for the Fifth Five Year Plan,
The views of the Committee will be taken
into account while framing the Fifth Plan
programme for the energy sector.

Bonus to workers of B.H.E.L. Plants at
Hyderabad and Hardwar

LAXMINARAIAN PAN-
HFAVY

9031. DR.
DEYA : Will the Minister of
INDUSTRY be pleased to state :

ta) whether Bharat Heavy Flectricalx
1.td., comprising the threc plants, one each
at Hardwar, Tiruchirapally and Hyderabad,
is registered as one concern, and that com-
bined audit certificate and combined Balance
Sheet are being published;

(b) if so, whether in 1970-71 the Tiruch-
irapally unit earned a profit of Rs. 4 crores
but due 10 losses in the other two plants,
the aggregate profit was reduced to Rs.
65 lakhs and bonus were paid as charge-
able on Rs. 65 lakha only; and

(¢) if so, why bomms was not pad to
the workers of Haidwar and Hyderabad
plants for the year 1970-717

THE DEPUTY MINISTFR IN THE
MINISTRY OF HEAVYY INDUSTRY
(SHR!I SIDDHESHWAR PRASAD): (a)
Yes, Sir.

(b) The payment of bonus m the Tiru-
chy Unit for the year 1970-71 was not

but was based on the results of that unit.

(c) Hyderabad and Hardwar Units of
BHEL did not make any profit dunng the
year 1970-71. No bonus, either profit-
sharing or minimum bonus, was due to
the workers of these units for the year
1970-71 under the provisions of the
Bonus Act, 1965.
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Pay Scales of Hindl Staff in the Ministry

of Heavy Industry

9033, SHRI PROBODH CHANDRA :
Will the Minister of HEAVY INDUSTRY
be pleased to state :

{a) the total number and pay scales ot
the Hindi staff such as Hindi Assistants,
Hindi Translators, Technical Assistants,
Rescarch Assmistants etc. in s Minstry,
Department-wise and category-wise sepa-
rately;

(b) the number of permanent and tem-
porary employecs among them secparately;
and

(c) the number of such Translators,
Hindi Assistants etc. who have heen work-
ing on their posts for the last three vears
or more but arc still temporary and the
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD) :
(a) to (¢). The Ministry of Heavy
Industry came into being with effect
from 7-2-1973. The following temporary
posts of Hindi Staff were transferred to
this Minmstry by the Ministry of Industrial
Development on 1-4-1973.

Pay Scales  No of post

- - —— ma - —-

Senior Hindi (Rs.325—575) 1
Investigation

Junior Hinds (Rs 210—425) 2
Traaslators ¥

“"Nome of the incumbents of these posts
who are temporary bands has completed
3 years of Service.
Shifting of Bharat Earth Movers Lid.
9034. SHRT R. N. BARMAN : Wil
the MINISTER OF DEFENCE be pleased
to state :
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{a) whethar Government have taken any
firm decision to shift Bharmmt Earth Movers
Limited Calcutta; and

(b) if so, the reasons thereof?

THE MINISTER OF STATE DE-
FENCE PRODUCTION -IN THE MINIS-
TRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b), The
registered office of Bharat Earth Movers
Limited is at Bangalore. The undertaking
has, however, a Zonal Office at Calcutta.
There is no proposal to shift the Zonal
Office of the Company from Calcotta.
However, in pursuance of a decision
taken by the Company to centralise the
accounting and distribution of the sparcs
for the Earthmoving equpment at its
Kolar Gold Fields Factory, in the interest
of better efficiency, the workload in the
warchouse attached to the Zonal Office at
Calcutta, which has been  main-
taining stocks of the crawler
tractor sparcs, will progressively decrease
av this warehouse will hereafier be hold-
ing stochs of only spares for the older
model equipment, besides some of the fast
moving items of spares for the current
models. This arrangement is intended to
be implemented in a phased manner and
all efforts will be made to find alternative
employment in and around the Calcutia
region as far as possible, for the staff
which may become surplus in this ware-
house. Such ot the surplus staff a3 are
willing to move to Kolar Gold Fields will
be accommodated in the Company's em-
ployment at that place.

Payment of wages to Tea Garden Labour

9035. SHRI R. N. BARMAN :
SHRI B. K. DASCHOWDHURY:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether the wages of the lea gar-
den labourers are not paid to them due
to the creation of artificial Tea Associa-
tions; and

(b) if s0, the remedial measures
adopted by Government?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKATSWA-
: (a) snd (b). The subject of

Assistance to Bangiadesh Refugees

9036. SHRI R. N. BARMAN :
SHRI B. K. DASCHOWDHURY :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the amount of loan offered to the
displaced persons of ersthwhile East Pakis-
tan now Bangladesh, State-wise;

(b) the amount of loan along with in-

terest repaid by those displaced persons,
State-wise;

(c) the directions by Central Govern-
ment to State Government concerned to
realise the amount of loans due from the
displaced persons; and

(d) the amount of loan given to those
displaced persons for house building and
other purposes?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHUNA-
THA REDDY) : (a) and (b). A state-
ment indicating the amount of loan given
to the States for relending to the displaced
persons from erstwhie East Pakistan and
amount of loan with interest thereon
repaid State-wise, is atiached.

{c) A Remission Scheme was sanc-
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Since the introduction of this scheme in
May, 1964 loans aggregating Rs. 22.12
crores have been remitted. The  State-
wise break-up of the amount remitted is
given in the statement laid on the Table of

the House. [Placed in Library. See No.
LT-4952/73]

As regards recovery of loans,
State Governments have beecn
ensure that while no efforts are
recovery of loans from loanees who
in a position to repay, a procedure
been prescribed to avoid coercive measures
which may render the loances destitute,

Governments under the Schemes approved
by the Government of India and they are
responsible for the maintenance of the
detailed accounts of the loans. Informa-
tion in respect of loans given for House
Building and other purposes has been
called for from the State Governments

and will be liud on the Table of the
Sabha in due course.

Target of Steel Production during 1973-74

9037. SHRI R. N. BARMAN :
SHRI VARKEY GEORGE:

Will the Minister of STEEL AND
MINES be pleased to state :

(a) the State-wise targets of produc-
tion of steel plants during 1973-74 under
the Steel Authority of India;

(b) whether the prices of steel will
decrease consequent upon the rise in pro-
duction in steel plants; and

{c) f =0, the main features thereof,
and, if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) : (a) The
{following table shows the targets of pro-
duction for 1973-74 in terms of steel in-
gots of the integrated mild stecl plants
under the Steel Authority of India.
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o e
Plant

Bhilai  Steel Plant—Madhya
Pradesh 2,250

Steel  Plant—West
Dy 100
Rourkels Steel Plant—Onssa 1,300
Bokaro Steel Plant—Bihar 340

(b) and (c).

matic decrease or increase in prices
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News Jteme “INTUC Flays Index Fraud®

9040. SHRI VASANT SATHE : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) whether the attention of Government
has been drawn to the news report appear-
ing in the Economic Times, dated the 9th
April, 1973, page 4 under the caption
‘INTUC FLAYS INDEX FRAUD'; and

(b) if so, the resction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKATSWA-
MY): (a) Such a pews item has ap-
peared in the Economic Times of 9th
April, 1973 on page 4.

(b) It is proposed to release shortly
the new series of indices for Bombay
centre on base 1971—100 after discussion
with the State Government and represen-
tatives of employers and employees.

Writting off loan mouney advanced by centre
to refugee from erstwhile East
Pakistan

9041. SHRI DINESH JOARDER : Will
the Minister of LABOUR AND REHABI-
LITATION be plessed to refer to the
reply given to Starred Question No, 703
on the 12th April, 1973 and state whether
Government have considered to write off
the loan money advanced from the Cen-
tral allocation to the refugees who came
from the erstwhile East Pakistan towards
House-building and Small Scale trade and
business in consideration of the present
hardships they are suffering from?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRT RAGHUNA-
THA REDDY) : In respect of the dis-
placed persons from former East Pakis-
tan who had migrated t0 India uwp to
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31-3-1958, the Government of India have
sanctioned a remission scheme under
which a certain portion of the loans dis-
bursed to the Displaced Persons by the
State Governments out of the funds made
available by the Central Government,
was remitted. The Orders of remission

are applicable to the following types of
loans :—
Prescribed
Ceiling
tIn Rs))
(i) Rural House Building Loan 500
{u) Rural Homestead La.nd
Purchase Loan . 75
(in) Rural Small Trade Loan . 750
(iv) Agricultural loan/Horti-
cultural loan/Barwibi loan 600
to 905
{v) Agriculural Land Pur-
chase Loan . . 900
{vi) Urban House Building
" Loan (non-contributory) . 1250
{vu) Urban Homestead Land
Purchase Loan . 600
1o 1000
2500

(viit) Urban Small Trade Loan .

The Scheme provides that, after deter-
mining the total loan burden of a family,
remission may be effected to the extent of
the first Rs. 1000 in each case and out
of the balance any amount in excess of
Rs. 2000 is ulso remitted. No interest
is also charged on the amounts so remit-
ted. Since the introduction of the Scheme
in May, 1964, loans aggregating to Rs.
22.12 crores have been remitted upto
31-3-1973.

Closure of nom-coking coal mines in
West Bengal

9042. SHRI GADADHAR SAHA :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether he is aware of the closure
of 5 non-coking coa!l mines in Birbhum,
West Bengal; if so, the circumstances

- a——
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leading to closure of these mines with the
names of the mines closed;

(b) whether they are in Private Sector;
if 30, the names of their owners and the
location of the Mines;

(c) the number of workers thrown
out of employment and the concrete mea-
sures Government have taken or propose
to take to reopen them;

(d) the action being taken to meet the
worker's demand, and

{e) whether they went on strike for re-
opening the mines?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY) (a) Yes The following five
non-coking coal mines have been closed
The circumstances leading to their clo-
sure has been shown agaimst each.

1 Russa These are closed for

2 Aurang a long time and

3 Bastapur reason for thewr
closure 1s not
known

4 Bhadula Closed under section
22(1) (A) of the
Mines Act

5 Kasta Bengal The Colhery has no
rasing

(b) All these colleries are in
private sector They are owned by :—

the

(i) M/s Selected Ranigan) Collienes
(P) Ltd, Calcutta.

(i1) and (ii1) not known
(v) M/s Dulajpur Coal Co.
(v) M/s Tewari & Friends

(c) Since Russa, Aurang and Bastapur
Collieries are closed for a long time, the
number of employees thrown out of emp-
loyment 15 not available. In Bhadulia and
Kasta Bengal Collieries, 10 workmen 1n
each colliery are idle On account of order
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under section 22(1)(A) of the
Act in respect of Bhadilia

9043 SHR1 SUDHAKAR PANDEY-
Will the MINISTER OF DEFENCE be
pleased to state

Techmical Aswustants of Joint Cipher Bureau,
recruited through UPSC on the basis of
minimum quahfication as Masters' degree
m Maths/Statistics as they are doing the
same job as other matriculate Technical
UDCs,

(b) what steps are being taken to put
to better use the highly qualified Techm-
cal Aswistants recruited through UPSC;

(c) whether an altempt s also being
made by the Works Study Teamm consti-
tuted by his Mimsiry to lower the mm-
mum quahfications of Technical Assistants
to Bachelor's degree, and

(d) f so, the reasons therefor and what
will be the position of Techmical Asaistants
with Master's degree vis-g-vis technical
assistants with lower qualification?

THE MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM) : (a) and (b). Class I
non-Gazetted Technical Assistants of the
Joint Cipher Bureau, recruited through the
UPSC on the basis of the minimum quali-
ficaton of a Master's degree in
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chances of sdvancement, as the higher
posts in the Joint Cipher Burean are filled
by promotion.

(c) and (d). The matter is under exami-
nation by a Study Group whose recomn-
mendation will be considered by Govern-
ment.
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Memorandum submitted by Segar Mil
Workers

9045. DR. H. P. SHARMA: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state:

(a) whether a deputation of sugar mill
workers called on the Prime Minister to

present a memorandum on 26th March,
1973;

(b) if so, the specific improvements tn
their working conditions demanded by
them; and

(c) the comtents of the memomndum
and Government’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKATSWA-
MY): (a) Yes Sir.

VAISAKHA 13, 1895 (SAKA)

Written Answers 114
(b) The demands made in the Memo-
randum are as follows:—

(i) Nationalisation of Sugar Industry ;

(i) Amendment to Second proviso to
Sub-section 2 of Section 4 of the
Payment of Gratuity Act;

(iii) Retaining Allowance;

(iv) Need-based Minimum Wage,

(v) Modification in the method of
compilation of Living Index;
and

(vi) Appointment of a Third General
Wiage Board for Sugar Industry.

(c) The demands are being examined.

Take over of Rich Deposit of Coal in
Santhal Paraganas of Bihar
9046. SHRI KARTIK ORAON: Wil

the Minister of STEEL AND MINES be
pleased to state

(a) whether there is a rich depost of

coal in the district of Santhal Paraganas of
Bihar; and

(b) if so, whether these coal mines In

the district have been taken over by
Giorvernment?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINFS
{SHRI SUBODH HANSDA): (a) There
are some deposits containing coal in San-
thal Paragunas (Bihar).

(b) Under the Coal Mines (Taking Over
ot Management) Act, 1973, the management
of all coal mines except the captive mines

of steel plants has vested in the Central
Government.

Demands of Employees of Hindustan
Construction Company Limited

9047, SHRIMATI SAVITRI SHYAM :
Will the Minister of LABQUR AND RE-
HABILITATION be pleased to state:

(a) whether the aitention of Govern-
ment has been drawn to the press reporis
that the employees of the Hindustan Cons-
truction Company Limited plan to laonch
a country-wide movement to Press thei
demands;

-
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(b) whether very recently the TFourth
Annual Conference of the Federation of
All India Hindustan Construction Workers
Union was held at New Delhi;

(c) if so, the particulars of the resolu-
tion passed, decision taken therein and the
salient features of their demands; and

(d) the action taken or proposed to be
1aken by Government to fulfil their de-

mands”

THE DEPUTY MINISTER IN THFY
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI G. VFNKATSWAMY)
(a) to (d). Information is being collected.

Demands Day by Mumicipal Employees

9048. SHRIMATI SAVITRI SHYAM :
Will the Minister of LABOUR AND RF-
HABILITATION be pleased to state’

(@) whether the executive of the All
India Local Bodies Employees Federation
which met in the last weekh of March, 1973
at Delhi has decided to obseive a Demands
day for mumupal employees all over the
country;

(b) whether it has also taken some other
decisions and passed resolution in con-
nection with their demands, if so, the
particulars thereof, and

(c) the steps taken or proposed to be
teken by Government to concede therr
demands?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI G. VENKATSWAMY):
{a) and (b). This Ministry has not received
the Resolutions passed by the execntive of
the All India Local Bodies Employces
Federation which reportedly met in the
last week of March, 1973 at Delhi,

(c) Does not arise.
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Proposal for sanctione agsinet Ysrael and
s Expulsion from U.N.

9049. SBHRIMATI SAVITRI SHYAM:
Will the Minister of EXTERNAL AF-
FAIRS be pleascd to state:

(a) whether the attention of Government
has been drawn to the reported news that
Soviet Union has called recently for sanc-
tions aguinst Israel and its expulsion from
the United Nations;

(b) the reaction of Government thereto;
and

(c) the stand to be taken by the Indian
Government n the Security Council or
the United Nations mn this regard?

THE MINISTFR OF STATE IN THE
MINISTRY OF FXTIRNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The Security Council met from the 12th
to the 21ist of Apnl 1973, to conmder the
complaint by Lebanon aguainst Israel In
the course of his statement durmg the
debate, the Representative of the USSR
sard that his delegation was prepared to
support in the Security Council effective
sanctions aganst Israel upto and including
its expulsion from the U.N. Howevere, no
formal proposal to this effect was made
before the Council.

{b) Does not arise

(c) The Represcntative of India lent his
full support to Lebanon during the discus-
sions in the Council He also urged that
effective action should be taken by the
Council to see that assistance to  Israel
which encourages such military attacks by
it is ended.

Proposal to provide Indian Publicity
Literature to Members of Parliament

9050 SHRI B. R. SHUKLA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

fa) whether some literature is being dis-
tributed by the Indian Missions in various
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foreign countries in order to spot-light and
project the point of view and policies of
India; and

(b) whether Government propose to make
available some of the literature to the
Members of Parliament for first-hand in-
formation in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHRI SURENDRA PAL SINGH): (a)
Yes, Sir. A statement of the books and
periodicals brought out in 1972 by the
Ministry of External Affairs or the Indian
Missions abroad for distribution overseas
is laid on the Table of the House. [Pluced
in Library, See No. LT-4953/73]. Apart
from this, the Ministry of External Affairs
alyo distributes abroad a large number of
books and periodicals brought out by the
Government agencics and commercial pub-
lishers

(b) Copies of each book and pamphlet
published by the External Publicity Divi-
sion are sent to the library of the Lok
Sabha. Government have not wished to
burden Members of Parliament with un-
necessary and avoidable reading material,
but when the occasion demands important
and significant documents and publications
are supplied to them. A recent example
of this was copies of the two volumes of
Bangla Desh Documents which were sup-
plied to the Members of Parlisment on the
Consultative Committee attached to this
Ministry.  Supplying copies of all
publicity books, pamphlets and periodicals
to ull Members of Parliament, in a routine
manner would put avoidable and additional
strain on them, and would also result in
additional expenditure.

Housing Loans to Burma Repatristes tn
Oriesn

9051. SHRI CHINTAMANI PANI-
GRAHIL: Will the Minister of LABOUR
AND REHABILITATION be pleased to
state:

(a) whether Union Government have
given any loan to Government of Orissa
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for giving housing loans to Burma repatrl-
ates in Orissa in 1972-73 and for 1973-
74;

(b) if so, the amount advanced; and
(c) the number of Burma repatriates in

Orissu who have received these loans dis-
trict-wise?

THE MINISTER OF LABOUR ANL»
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) During 1972-73,
the Government of Orissa did not ask for
any funds for grant of housing loans to
the Burma repatriates in that State. No
request for release of funds for 1973-74
has been received so far from that Govern-
ment.

{b) and (c). Do not arise,
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Pliferage of Motor and Motorcycle parts
from Vehicle Depot in Delsl Camtonmment

9053. DR. H. P. SHARMA: Will the
Minister of DEFENCE be pleased to
state:

(a) whether cases of Pilferage of motor
and motor<cycle parts from the Vehicle
Depot in the Delhi Cantonment are ram-
pant;

(b) the amount of spares including types
of automobiles found removed or replaced
by junk material from the said Vehicle
Depot during the past three years, year-
wise; and

(c) the steps taken to effectively prevent
such pilferage?

THE MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM): (a) No, Sir.

(b) During the last three years, one case
of theft and eight cases of attempted theft
of motor parts from vehicles held in Cen-
tral Vehicle Depot, Delhi Cantonment,
have been detected. In the theft case, 15
propeller shafts valued at about Rs. 12,200
were found removed from TATA 3-ton
lorries. In all the cases suitable discipli-
nary action has been taken against the in-
dividuals involved. No instance of replace-
ment of parts from the vehicles by junk
material has come to light.

{c) The following steps, inter-alia have
been taken to prevent pilferage:—

(i) Before opening Groups, Branches,
etc., the individuals in-charge ins-
pect all buildings to ensure that
there is no tampering.

buildings are properly closed, that
the premises are reasonably se-
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cured against illegal entry and
pilfering, and that all stores in

the open are properly covered
and secured.

(iiij) All means of access to the build-
ings are secured.

(iv) All storehouses/sheds are visited
as frequently as possible daily, by
the Storeholder and Sub Depot
Comdr/Group Officer,

(v) No admission o storehouses/sheds/
buildings /areas is permitted ex-
cept on authorised duty,

(vi) No stores are permitted to leave
the Depot unless accompanied by
a store’s gate pass.

(vii) No private car/scooter cam be
brought inside the Depot by offi-
cers after working hours.

(viii) Vehicles included Staff Car/Jeep/
1-ton leaving the Depot for duty
after working hours are searched.

(ix) Junk dealers are not permitted
entry into the depot premises.

ze gadE ek qw, 1961 & et W
fait md wrewvit ¥ mfes

9054. Wt WW W WM . w1 W e
pefw W g e &1 pnr wR fe

(%) mr @ Wil ¥ W yEEE
X O, 1961 % WHI WET wrvAm™l
¥, Toqare femdr wifest w1 e fiear
mar; o

(w) sv%1 wwm 0w whibee &

fos wex & IewA & vy fear Wy
Wit I ¥ e &Y war gy feay mn ?

w o priw s ¥ xR (W
we dwwmi): (v) W (w) o &
forgag o & awfuere ¥ wnft
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Unlform pattern for Cash Awards to 12.00 hrs.
P. Y. C. wisners

9055. SHRI BRIJRAJ SINGH KOTAH :
Will the Minister of DEFENCE be pleased
to state:

(a) whether there is no uniform pattern
to give cash awards to the winners of
Param Vir Chakra medal by the various
State Governments; and

(b) whether Government propose making
uniform pattern to exist in all the States?

THE MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM) : (a) There are varia-
tions in the cash awards prescribed by
various State Governments.

(b) Since the cash rewards are ex-graria
payments sanctioned by the State Govern-
ments out of thair own revenues, it would
mot be practicable to lay down any uni-
form scale of cash rewards to be adopted
by all the state Governments,

Presence of Gold-Bearing Rocks in
Amarkote Area of Koraput
District in Orissa

9056. SHRI GIRIDHAR GOMANGO :
SHRI D. K. PANDA :

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the State Mining Directorate
of Orissa during regional survey has come
across some rocks which are to be gold-
bearing in Amarkote area of Koraput Dis-
trict in Orissa; and ,

(b) if so, the steps taken by the Go-
vernment of Orissa and the Government of
India so far in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) : (a) Yes,
Sir,

(b) The area is still under investigation,

Laboratory analysis is in progress and samp- i

les are under study.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported strike by Textile Worlkers of
Delhi

ot wre fuogr wedsht  (vf)
wew o, & aferacha We sgew &
frafafea fovg & it sm o gwle
wdAr w1 emm frwrn g oste andar e
g o ag @ ot & ow www & —

“fegeelt & wWIWW 27,000 w9wT  fAw
aag ¥ gEAm WX Jak  qfomTeeg
g€ Wz, st awr fgmm €Y woa ®
warar )’

ey of, Y8 @it ¥ gy ggA wif
asrer A frar ¥

THE MINISTFR OF LABOUR AND

REHABILITATION (SHRI RAGHU-
NATHA REDDY) : Sir, the employces
in the five textile mills in Delhi,
namely, (i)Delhi Cloth Mills, (ii) Swatan-
tra Bharat Mills, (i1i) D.C.M. Silk Mills,

(iv) Birla Cotton Spinning and Weaving
Mills, and (v) Ajudhia Textile Mills are on
strike from April 11, 1973, The unions had
put forward several demands, but the main
demand relates to the enhancement of dear-
ness allowance, and pending settlement of
this issue, payment of an interim relief of
Rs. 50.00 per month. The dispute regard-
ing the adequacy of dearness allowance had
earlier been referred by the Delhi Adminis-
tration for adjudication, on the basis of a
settlement signed on 26th February, 1970
by the Kapra Mazdoor Ekta Union, Textile
Mazdoor Sangh and Kapra Mill Mazdoor
Sangh and the managements of the textile
mills. Later on, however, the unions raised
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over-ruled the objections and held that the
Tribunal bhad jurisdiction to deal with the
dispute. The unions then filed a writ pets-
tion in the Delhi High Court. The Delhi
Administration has stated that the matter i
still pending as the stay granted by the High
Court continues,

Following the strike mnotices by the
unions, the Industrial Relations Machinery
of the Delhi Administration held discus-
sions with the parties. Shri Bahl, Executive
Councillor for Labour also held several dis-
cussions with the workers’ and employers’
representatives in an effort to promote an
amicable settlement. A proposal put forward
by the Industrial Relations Machinery of
the Delhi Administration provided for (a)
5 per cent increase in emoluments by way
of an interim relief, and (b) arbitration o
the dispute by Shri Hidayatullah retred
Chief Justice of the Supreme Court. The
proposal was, however, not acceptable to
the workers who wanted a minimum inte-
rim relief of Rs. 30.00 per month, which
the employers did not agree to.

While eflorts to promote a reasonable
settlement were  continuing, the strihing
workers are reported to have beld demons-
faations. Acts of violence, arson etc. on
April 30, 1973 in certain parts of Delhi
have been reported. The Government dep-
lores such acts of violence and arson and
fcel deeply concerned about the continued
strike by the textile workers. There were
no reports of incidents on May 2, 1973 and
the situation is reported to be peaceful.

I'he Chief Labour Commissioner (Cen-
trul) has been helping the Delhi Adminis-
tration to promote an amicable settlement,
Deputy Labour Minister and the Union
Labour Minister have also held several
rounds of discussions with the workers’ and
employers’ representatives in an effort to
bring about a reasonuble settlement, The
Minister of State for Home Affairs and the
Union Minister for Home Affairs have
also been holding discussions with the re-

12 L8S/73--5.
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presentatives of the workers and the
management to resolve the dispute. No set-
tlement has been possible so far. Govern-
ment are continuing their efforts to bring
about a reasonable settlement to secure the
end of the strike as early as possible,
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[ofy wew Fegrd erwde]

® iy K gow wen § fw oxr ami
¥ woerc ¥ ok & oY fer & WX 0 faw
srele qoivfrwey @ €, o ¥ Wi were
g s o o ?

SHRI SHASHI BHUSHAN
Delhi) * This 158 & sick mill.

st wew figrd weddt : wwa S
e & &t wa dwew §ifar o e
g Wt o gAwm difen )

Mt wr & ay wren wient §pow
g r wyr § fe ax we e AW
Hasdl ¥ wwr v 7 #0 wy owreer § e
T wagr A woadt 1w Wk
2few wevepr mff fsar war 7 wage dwet
B ax wren wrr R, w9 wage
vrvw et @ £ fe Aovr fwear @
wrAAT Fw woAr Wi Wil aw daw
urforntoftoqotte & dwzm ¥ wmi wyrar
wielt 2w rey ¥ wif e R Wy
wenr fe o7k wEye w4 X ww fem
ar fe 18 wtw ¥ gews i s
e v “a“lﬂ’o!olﬂ’o w mmew &
11 ufiw ¥ pworw wedr w7 {rAr ey fam
wygT ¥ g% areey & Y owf fx oy
geTe wY @r A1 wEm oowr wagh
w1 arg ¥y, T o wiw yver wia o i
Yt qae wiw soit aft Ty A i A
famt &Y ool gre ¥ @ Wi gw AAge
9% Tk § fs I% qreeTeAr €T e ogun
£ arer wrew g e wn o fomd &
qagei ®1 v gfwaw & afreazi # et
woar s St g #vx & fn

(South

MAY 3, 1973 Tewlie Workers in Dolhi (CA)

Wiy wrerr & AR v oW ewE ¥
Bt ¥ wiuw foelt & wpr ofiT swwest
@ ofwrr wod o perd qft ok,
Ret # g wwrf af, agt ™ fir afwr
whwfol w1 W1 iRl sor @ wifew
st wf ) gfem WA ket Wit gfem WY
v fear wur W gfew dw) ¥ o
wry & Pl & faer, 44 w7 e & Mo
wit aif ) ferdy sfqor & ey fe ol
witw frar war @1 fif gw fawnEA ¥
frmw ot i W ok ax € fe e
wafer & s wrw Y e wvd K
arehuw £8a w1 AoRT qrar At i ?

 wrdm § fE jo wim Ay Ay oY
gur ag  qi-rafaw e, Qe oan
I X wwe W g wit Wt v W
nt ark ok & faatd qe™ wdt w7 Arerr

(wwrwm) wsit 4w A% frds grd
® FOC Grom gy snrgr & Afes wae
wyeTh T & mew gR wwer &8 om
a8 Aff ad wrly obeft ) T faw onegw
XY e o7 Awew feent sfafaom sraiiva
§ sriw & Awr off fame av v o

oo aeiwweew: wen 1 (sewow)

ot waw faogrd Rt - g W
o e ow e woar xv Avmogy
¢t & wrr @ Wi (wwww)

# wormy wrenr ¢ ofe w0 wTET BN A
¥ awak ¥ far anr dim wzm L
at vfr k7 wn aw Aw ¥ fe fam sy
s0 it ¥Y wabre ggmar otk @ fee
dure £ v, W W R fw wm oY fom-
whmh ore ff vone R ¥k awt g
&7 v owet gt ot A oty oweny @



B <z 20 8 WA wmEzn F 6 EeAw

@ owed & wedt ww FAE & fAw AW §

bsan F3i0 s 73 F 7

Zadr At & Az FEAT "R # iR oA

ATHIT HAIIT AT 0T NTE ZAF FIRIA
bt gam wr w2 owei owfesi ¥ owr
45 %7 39 7 A 7 F A AT TR
o B 1 & B T B OO £ LA L
~ fear s ?
A AT & 77 wwAr "t § O
(o R B T O B ) e A
AT AV wEAd T g, qASA-FIAT AT
amfysi a1 svEs Amew 7 97w afaw
@I FOET FT NAA FL, T dEy OH
a1 far AT 27 amr 3z A9 & fF omaT
 F fgmoatfast & wer 91 fEowww o290 wiw
T ARAEL TET fRAT TAT ar 30w
w1 wr ofcfeafs dzr g9 7o & fAu ogw
faseare 7Et g7, #T v fU 30 =@Ew
Bt AR "Ear« ey w8 ? ag @a
Fa & ag =as w gl #0 fEErs
B 3w gsEdl , w1 oqE TEL AT
arifes wwzdt & fmers g1 W, whEa
gfes #1 Tia £ mifs #iv sgEEar wv v
HIAT | 3H LT FToTmr & oawfww W
gfrer  fawer w1 A A fFEmEET alw
¢

mifa< =@\ # Az wAAn wEAr g fw
L mmiem  fRm & wAgdl # I 30
&y AT weAfm a3 R A | afend
27 3w F3 W1 M oww H o FEA
T OFIT A )

SHRI RAGHUNATHA REDDY : It is

true that the INTUC union has taken the
~ lead and I think Shri Vajpayee should
- congratulate the INTUC for having taken
~ the cause of the workers much in
~ advance of others. There cannot be
~any cause for complaint about it.
‘_ Now the situation is this. All the unions are
~ demanding Rs. 30 as interim relief. There-
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tore, as far as the demands of the unions
are concerned, there is no difference and ail
the unions are united in making this
move.

1 do not want to go into the conirover-
sial questions because Shri Vajpayee knows
my vIews.

Shri Vajpayee had mentioned that 1 did
not mention about the negotiations that
were taking place with the representatives
of workers and employers.

SHRI ATAL BIHARI VAJPAYEE : 1
did not say that. I asked why you could
not have a round table conference.

SHRI RAGHUNATHA REDDY : In
the statement 1 have mentioned :

“Deputy Labour Minister and the Union
Labour Minister have also held several

_rounds of discussions with the workers’
and employers’ representatives in an
cffort to bring about a reasonable
settlement”.

Therefore, it is not as if no negotiations
are being held. Discussions were held with
the representatives of trade unions and also
employers.

SHRI ATAL BIHARI VAJPAYEE :
Only severally; not jointly.

SHRI RAGHUNATHA REDDY : At
the proper time we may consider the
possibility of bringing the representatives
of all the employees and employers to-
gether at the table for discussion to settle
the problem. We are not ruling out that
thinking. We are considering how to do
it as early as possible, if the situation
permits.

With ceference to the law and order
situation., of which the hon. Member has
made a mention, I do not want to go into
the details of this question because it is a
matter which pertains to the domain of the
Home Ministry. However, as far as this
question is concerned, it is not ruled out
that unsocial elements and some other eie-
ments, inspired by some other persons in-
terested in it, have indulged in this kind of
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[Shri Raghunatha Reddy)

violence. It cannot be said that the textile
workers are responsible for this. T want this
to be made clear.

In regard to the action that has been
taken for dealing with (he situation in
Naraina and Mayapuri. the police have
made some arrests. According to the infor-
mation available, 154 persons have been
arrested on the same day from this area. 34
cases have been registered and are under
investigation. Where they thought it neces-
sary, they always resorted to fire arms and
tear gas. As far as the law and order situa-
tion is concerned, I am informed that the
situation is very peaceful. Nevertheless, the
Dethi Administration officers are very vigi-
lant about it.

SHRI ATAL BIHARI VAIPAYFE
What about the Avodhya Mills ?

SHR] RAGHUNATHA REDDY : As
far as the Ayodhya Mills is concerned, it
has been taken over as a relief opera-
tion. It was a sick mill which wus
about to go inio liguidation. For the
purpose of ensuring employment by
bringing it back tv health the Govern-
ment thought it necessary to take over,
This matter stands on a different footing.
Anyway. I will discoss this matter also with
the Minister of Industrial Development.
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TTRTT AN ¥ T F AATETET A T
F¥ AT q9gel 9¢ g9 ¥ zEen fear @,
7z 3fam TEF 2 1 fo= @ 7 #wEd 9%
zua f&d 8 s #1 Awr  faedr =rfzo
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w1 741 fasdr afer # mww A Fas
AT F1 A9 Aatfaw Far g,  t gER ArEe
1 st =Afem . & wiw F7Am E R o oAy
FET A, A9IU 9T THAw fEd oS &
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SHRI RAGHUNATHA REDDY: I
would make a humble submission that all
citizens are entitled to protection, to which-
ever class they may bglong.

With regard to the role oi the unsocial
clements, to which the hon. Member has
drawn our attention, it is just possible that,

In a situation like this, unsocial elements
could have been brought into action in
order to break the morale of the strikers.

This is a matter that has to be looked into
by the Delhi Administration and the Home
Ministry. I will bring these matters—men-
tioned by Shri Shashi Bhushan—to the
notice of the Delhi Administration and the
Home Ministry for appropriate action.
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¥ oatg wwA WA me

& ot wiw wow & = v # W
r & yonfe wrfr fen & 32 S w o
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&, wfew frermfirs qurite § 1 & ag anen
wrn § fF @ o2 ® e & agr e
anlt @ & oo I fawy W deair
T | XA% womar W6 gEer oer mif & o
g W wtr wr sdfrere foar o wafig
fafrezz  wigr 7 wgr e ay % d@ifengen
Wk woF agw I A e wife
aeeTe ®t fawafee) §1 FwgdT fr
w1 wrrr & fam o wwge o e,
i a® TAwT famt Wt ST w0 W
BaAT ¥

SHRI RAGHUNATHA REDDY . It is
ruther unfortunate that the hon. Member
has mentioncd namer He could have
avoided mentioning names  because men
1omng naimes v uncalled tor without an
opportuntv being afforded

SHRI DINEN BHATTACHARYYA
(Serampure)  He 1s ashing you to men
non the names

SHRLU & M BINIRIEF t(Ranpur)
Chatat Rum, Bharat Ram and Birla are
the owners

SHRT RAGHUNATHA RIEDIMY AN
far as nepottations are conceiaed 1 have
aheady submitied that several rounds of
decussiois weie held with the represcnta
tnes of the trade umoms und also  the
cmplovers  The trade umon represcntatives
have presented therr case with the force
of logw and also with a considerable semc
of soctal justive that Rs 30 would be then
minimum demand

But equally. the cmployers mec putting
forward their case on questioms of law
(Interruptions) Therefore, we hive been
trying 10 dmscuws with the representatives ol
both the employers and the emplosces e
find out 4 common ground s that we can
settle the wsuc

SHRI DINI™~ BHATTACHARYYA
You wre 8 silent spectator,

SHRI RAGHUNATHA REDDY . At
least the representatives of the trade unions

belonging to the persussion of my
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hon. friend will not agree that we have owrrd ¥nfr wifgm | &% wmr farg & war i

been a silent spectator.

We bave been trying to take every step
possible 1o resolve this matter. Still it is our
effort and it may be necessary and we are
trying our best 1o bring about a settlement
and the suggestion made that all the emp-
loyers und the employees must be brought
to a common table for discussion is also
under our consideration. As I said, at the
appropriste time, this will be acted upon.

sft o we (wfzgear) @ e weem,
uz vy o dfew ¥ fe e sy el
TEE ARG AT e ST A AN
famr wifww w5 waw v & gred an
wr v FEE &1 Ay & fav € oy
nE wrEAn wwT ¥ Rt oA o #
gar | qft wré wry fagrit Aww § W
izt & wyfafaws wrfaw & drer favire
wew w1 A faar | & 30 w1 o0 "nen
¢ ROT X|XC A XA AKT FAR R AT X
A1 fow § gEm R owifem faedt?
arq At sifzar fery medtn o 7 ag few
aréf & A% 9 7 Wm0 & fn b ®
nmfaqr wart of ¥ Sior awex W i
T of wy fer il ¥ weT & ¢
{ wwwrarvw ) writawr & aper v few
nd

w1 gwR W weAW (whaT) R O¥T

¢ AT Ay

ST (AT AAAW & AN W} WA & A
wir o MR €6 nf oy Yew &
wfafafen €fae frwemg ™ & oW
o many & § ? Gywbon bt & e

o & % wwm & wmriew Wi §
Wit awey fag 8t o few X woe?
 (vemm—) ., . %% TR ¥ WY

.. (ewmer)

wouw witwg : wriv, WEv | g ww

T A ¥ wE frw § W oW AW i g
forrr & 1 wyr #for o ™ 1 W
&far

st ofw W : W wzw faerd W@
forr mga w1 A ® 2 & W EEW
we @t e (wwweer)

TR NN I ¥ A T gET
AT A A A @ GO o S
™ 2 o um dfar wn e @ifam

st wmw fagrd awdd ;. www W,
N oam & aft o wv A1 vEW oem e oaw
&1, & &5 amw faar

of W™ wqe  wwarY & foow g
TP ¥ q@T @@ ¥ TEE A A
o b e e Y% A spertaar w0
A mx few wr el &8 ot fer oW
TN R 7 wagA e qenmr w3 W
faer arfrel &1 dEw w0 @ W W
= wiefw &

o ww frh el : oew  oEen,

WAT ATET AT A RvAw  aft o
AT TEIALTY AT BT | ()
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it are s A ar feelt & wwyr
faet & mfer ww & mark Y ¥ WA,
oY ¥ ERTWA A HA, Wie W frame §
AR & wr g w/l felt ity g9
W w7 AedT § fe faedy o v e famd
¥ Moz W owaw g d A w7

SHRI RAGHUNATHA  REDDY :
With regard to the matters mentioned
by the hon Member. regarding the law
and order situation, he may perhaps put
a question to the Home Minister who
may be in a posinon to answer all
these questions. Anyway | will bring them
to the notice of the Detht Adminstration
and the Home Ministry.

With regard to the second wage board
which the hon. Member has mentioned, in
1969, the umons had raise a dispute for
mcrease 1n wages and dearness allowance
Immediately thercalter, the 1ecommenda-
tions of the Second Wage Board for Teatle
Industry were announced and the Govern-
ment of India (1ide their resolution No.
WB'8(15) 6% duted 17-5-69) accepted thesc
recommendations and duected the industn
to implement them in toro As a result or
negotiutions held between the parties before
the Labour Depaitment of Delhi Adminis-
tiation in the matter of the dispute raised
by the unions. a settlement was arrived at
on 26-2-70 wherein the partics agreed to
implement the majority 1ccommendations of
the Second Wage Bourd us accepted by the
CGovernment and to allow to the workers
three advance increments in addition to the
two increments duc on 1-1-69 and 1-1-70.
The partics also agreed that the question of
adegnacy of dearncss allowance should be
referred by the Delbi Administration to a
Tribunal in the following words: —

“{1) What should be the minimum wage
at Delhi in comparison to Rs. 30
at Bombay for the year 1939 for
the purpose of calculating the
grant of D.A. payable to the tex-
tile workers at Delhi;

(ii) What should be the rate of dear-
ness allowance admissible to the
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textile workers of Dethi to provide
90 per cemt neutralisation of the
nse in the cost of living since
1939 to the lowest paid workers
on the busis of the consumer prico
index prepared by the Labour
Bureau, Simla.”

As a result of the abuve said sctilement,
the Delhi Administration referred the
ubovesaid dispute to a  Special Tribunal
presided over by Shri S. B. Kapur, a retired
Judge of the High Court. During the procee-
dings of the Tribunal, the unions ramed a
number of technical objections 1egurding
the maintainability of the reference regurd-
ing DA. The Tribunal overruled the vbjec-
tions and held the reference to be compe-
tent. The unions went in a writ to the Delhi
High Court who ordered a stay on 16 1 71,
The «tuy order is in «till in torce and the
matter i» pending in the High Court. Since
the Special Tubunal was uppointed for o
specific period, the dispute hus since been
transferied to Shnt R K. Baweja, Industrial
Tubunal That 15 the position as far us the
Second Wage Board rccommendations are
soncerned.

As fur av hunpur s concerned. ay o
result of what s popularly hnown as ‘In-
pathi formula, the DA of Kanpur winhers
has been raised by Rs. 26, 1t is uue that
kanput workers now get better wiges than
the Delhi workers

However. the suggestion of the hon
Mcmber has been noted.

SHRI G. VISWANATHAN (Wandi-
wash) : The workery’ strike is now muore
than three weeks old. Even though
the hon. Minister concedes that the
demands of the workers are just, no
effective steps have been taken so fai.
The Delhi Administration was not ahle
to bring about a secttlement. The hon.
Minister has said in his statement that the
Labour Minister had also held severs
rounds of discussions with the workers' und
employers’ representatives in an effort to
bring about a reasonable settlement.
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I would like to know what offers have
been made from the side of the millowners,
und whether they have otfered to pay Rs.
20 as interim relief, and if so, the reac-
tion of the workery' representatives.

Government assurcd protection to mill-
owners from labour and get money and the
sume (Government promise protection to
the workers againat exploitation by the mill-
owners and get their votes, but fulfiling
none of the promies. ] want to hnow from
the hon. Minister whether he is in it posi-
tion to give an assurance that he would
bring ubout a solution within a few duys so
that all this loot. violence und arson which
is going on in one pait of Dethi will be
pot un end to.

Coming to the question of faw and onder,
it is a miserable and dismal fuailure on the
part of the Delhi police that they were not
able to maintin law and order. Once the
Khostaz Commission gave an indictment of
the Delhi police and said that:

“Delhi police is lacking in personality.
integrity and  leadership. The
average constable  was  Jistrusted
by the law and disdiked by the
people.”.

Again, when there was police excess on the
SSP demonstration, Mr. Jai Prakash Narain
said:

“The Delhi Police is unfit 10 he the
guardians of law and order and
protectors of the rights of the citi-
zens.”.

This has been going on for a long time,
whether it be the Shuhdara incidemt or the
violence which was there when the Hari-
jan girl was murdered. So far, Govern-
ment have not come 10 the grip of the pro-
blem, and the police has not been able to
tuckle this looting. arson and iiolence.

Very recently, the president of the AN
Indin Women's Conference, Mrs. Lukshmi
Reghuramalah expressed her opinion and
made 2 statement that there was no protec-
tion for ladies in the capital of Indiu. I
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want to ask Government whether in the
capital of India which is ruled by a lady
there should be no protection to ladies. I
v not want to produce any moi¢ prowcu-
tion witness against this Government. My
one  witness 15 enough, npamely Mrs.
Lakshmi Raghoramaiah, to prove that Gov-
ernment have fuled to mumntain faw and
order.

MR. 5Pt AKER . 1t may be some uther
Lakshmi Raghuiamaiah.

SHR1 K. 8. (HAVDA
¥ adies aic also weaher sections.

{Putan)

SHRI . VISWANATHAN I
want to hnow from the hon. Minister
whether he s in a position to reply to this
namely whether Government will 1eorcanise
the Delhi Pulice, which has been the de-
mand for along time. There is not ciena
commiwioner for Delhi. In other metro-
politan cities like € slcutta. Madras and
Bombay, there is a regular Commissioner
of Police. and there is an effective control
room In Madras, 1 have seen the police
control room. and within five minutes, the
police van will reach the disturbed spot.
But there is no wuch arrangement here. 1
wunt that the Dethi police should be moder-
ned and ationalised, and Government
should do it immediately.

SHRI RAGHUNATHA REDDY : 1 deny
the allegations made that Government make
false promises to the millowners or the
workers. That is not a correct statement
of fact. As far as the offer of Rs. 20
is conceined, 1 do not know where from
the hon. Member has pot this news. So,
far, 1 have not heard it, and nobody has
told me. not the millowners; nobody has
told me about the Rs. 20 offer so far. The
offers made might be very much below. but
nobody has told me about Rs. 20 offer.

As for the rest of the matters which the
Hon, Member has mentioned with great
cloguence. they are matters which he could
have used for making a good.speech on
the Home Ministry's demands, instead of
using this occasian for that purpose. Never-
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theless, some of the alicgations which he
sought to make mre strongly demied.

SHRI G. VISWANATHAN : Is he deny-

mg Shrimati Lakshmi Raghu Ramaiah ?

SHR? G. VISWANATHAN (Wandi-
wash) : He must be given & copy of it

SHRI K. P. UNNIKRISHNAN : Yes.
st wy feond : T wer & Wit wEw,

MR. SPEAKER : let him consult her " fird o & wex & ahopar

" first and then say.

12.45 hrs.

RE QUESTION OF PRIVILEGF

SHRI K. P. UNNIKRISHNAN (Bada-
gara) What about my motion of privi-
lege, Sir”

MR SPEAKER: J wish you could sece
this letter from Shn Madhu Limaye that
I have received in response to your privilege
motion.

SHRI K. P UNNIKRISHNAN 1 have
not been given a copy

MR SPEAKER - That was in Hindi and
I got it transiated into Enginb.

wt wy fewd (¥ier) : woow wmimg,
wa A &4 o fF g ga®wr gmiaw
W fat g A N vaam &, & oud
JaTE FT AT wwN ¥

maR WNT WY o ot & TN

A EM A R AT AWM T @ e
o fF oum e fex wr G R, G oTm
widlt 10 firvr gr ooy o, ® weew W dw
qr, ¥ fad 30 97 *m 7 €7 wenw a7 )
W w1 Wy Wy e xe koW drow
® e o ww §

W wg e W axees T owmEr W
T A owew ary 4y

MR. SPEAKER : He does not under-

stand Hindi. So [ got it tramsisted into
English.

SHRI K. P. UNNIKRISHNAN : A clear-
cut charge has been made. He has to say
whether it is correct or not. He should
not be allowed to use this forum for any
other purpose.

MR. SPEAKER: Do you want to sce
the reply in advance ?

SHRI K P. UNNIKRISHNAN: It b
not necessary; it is for you to decide

af wn fw@  aw mrrer AT ® AT
o &, vmat & war &, v fad qR @
ya@ T w1 We e wfd o

wew WPRE W TANT §7 % e
i frar o w7 wn o e & e
WA | WAT JAEEA AT W ISAT WA
- (I o G

SHRI VISHWANATH PRATAP SINGH
(Phulpur) - On a point of order. When
a member hasy been requested to confirm
whether a report is correct or not, is he
enttled 10 give a long explanation before
aaying 'ves or 'no’?

SHRI MADHU LIMAYLE Who are you
to prevent me”

SHRI VISHWANATH PRATAP SINGH:

We only want to know whether the sate-
ment is correct or not. That is the only
question. There is no need for a Jong
explanatory statement.

M wew fgrt weted  (vofer)
sz B, o7 & @ oAk oA § 1 0%
whrer &t wg & s wy <oR weed o W
% fs & wok Y Tee * Wi | gEw WOW
uﬂml##qm!ﬂ"
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wgrx eofr wedy frar §, v fad og ¥
FA® Wt I X A qw ¥ oty fEe ww
fadig #3 f& ar wage fafewx w1 avaEy
#oar At X oafe ¥ oA e kAR &,
e W oET E

ot wy femd : ofs w7 ® ot
wk §, AT Q@A & wT owH - E s
famre fanrarfasr ®r mavm b, w faz
AR wwrf X wr ater fema ol o

a¥ &
e

SHRI SHYAMNANDAN MISHRA (Be-
gusarai) : May I make a submission ?

SHRI C. M. STEPHEN (Muvattupuzha):

On a point of order on a procedural
multer.

AMEK. SPEAKER : I will take your advice
luter Shri Madhu Lwmave hus sent this
reply about ten minutes ago.

SHRI K. P. UNNIKRISHNAN : [ have
to pluce before you evidence abwo. There
is a campaign of calumny that he Is carry-
ing on outside thin Housc. We cannos
permut this t0 go on.

SHRI ATAL BIHAR1T VAJPAYEE:
What is wrong in that?

SHRI K. P. UNNIKRRISHNAN: It is &

systematic campaign. 1f he wants to reply,
he cun.

ot fomiy Who are you 10
say ‘T won't permit you'?

wdt s fa% vawws €t w-w frar &, wfoae
¥1 wn af (v &

XHRI K P. UNNIKRISHNAN : Sir, the
Indiun Capress, Bombay cdition, dated 30th
April, 1973, reports a speech in which new
Membe: from Bonka comtituency, Shri
Maudhu Limaye, is purported to have
mude  speech in Chowpathy, Bombuy, on
29-4-1973, Besiden ashing  the people
loot grain shops, he is reported as having
said that the Prime Mirister had & ring
of goondas among the AMembers of Parlia-

meni who shouted down the Opposition
Members whenever they rose to speak.
This happens even when the Prinfe Minister
herself remains present in the House ; that
is, the Leader of the House.

Here is a prima facie casc of gross con-
tempt of the House and breach of privilege
of the Héuse and its Members. Here is
an attempt to bring the House into ridicule,
to bring Parliamentary institutions into
ridicule, and an attempt to intimidate the
Members  including the Leader of the
House. Hence it is an attempt to under-
mine the power and prestige of Parliament
which constitutes a very grave contempt.

That is why, I along with four other
Mcembers of this House, approached you
under 1ule 222, and you were kind enough
to allow me to raise it. [ am waiting for
the reply. but I must also, since I have
got the opportunity today. tell you that
this is not the only opportunity that he has
used to carry on the campaign of calumny
against the House. Yesterday, in hiy reply
to you. he had the audacily to ask you to
make us withdraw the question. You see
this s the manner and the method of
functioning which he has been systemati-
cally carrying on in the last House and now
he has brought it apain to this House.
Otherwise. he hus threatened to come out
with Maruti. We ure not afraid of it

SHR! MADHU LIMAYE: 1 did not
know that the hon. Member was involved

m Maruti  How are wou concerned with
it?

SHRI K. P. UNNIKRISHNAN: You

know 1 am referring to the reply you have
given yesterday.

SHR!1 MADHU LIMAYLE
concerned with Marut: ?

SHRI K. P, UNNIKRISHNAN : So, Sir,
it is an insult to you and to the House
to suggest that you van act as a post-cifice.
‘That it was deliberate is clear from the sub-
sequent stutement in the House. Yesterday
he said, & §. xwrg faw wdmr. wuw yoar

B W owgm afew wth q ¥

: How are you
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Whom is he trym;to!huuen" g md
s e 7 '

We will see now. Now, in an interview
to the press in Poona on 29-4-1973, he
15 reported to have said—I quote from
Tarun Bharat, Poona, dated 30-4-1973, page
B, column 7,—that Parliament ig in the
hands of goondas. 1 have n certified extract
of the transiation.

AN HON. MEMBER: Who has certi-
fied ?
SHRI K. P. UNNIKRISHNAN: Two

Members ; Mr. Sathe and Barrister Gadgil
of the Rajya Sabha.

SHRI VASANT SATHE (Akola) : I
shall read it. (Jrterruptions)
SHR! DINEN BBHATTACHARYYA

(Setrampore) : It is not permissible.

(Interruptions)

SHRI VASANT SATHE : It is in Mara-
thi, and I am only assisting him in reading
the Marathi.

PROF. MADHU DANDAVATE (Rauja-
purk: Sir, on a puint of order. In a letter
that has been addressed to the hon. Member
he has raised a privilege issue relating to
a specific speech delivered in Bombay. Now,
he is referring to an interview at Poona.
He is not permitted to do it.

SHRI K. P, UNNIKRISHNAN: 1 am
giving additional evidence, which is permis-
sible.

AN HON. MEMBER:
court or what 7

it wEw fapr) oA i e
w1 v ko B odmrar w1 oamRAr sovn
WA F | WG FarA st A A fenat T
T I NAT A W FEA q WA A W
5T A vifww ¥ 41 A won w7 @ e
At WO FTW & WY fom oww § oaE @
4 faferor s Wl Ammr W owem

Is this a criminal
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(et ) muﬁnﬁmnﬁ:mﬁ&i’.
it 4 ¢ ?

mq\w wrﬁm mim
ﬁqﬁgmmﬁmmmw
TeT § Gt &7 T@ owvAr & A fec wn
grIw § wrr 1 quwy Ay & A aft faar
ar 1 ()

st wew fogrt wwddt : ¥ a4y AAv
gt A fe v e & 7

MR. SPEAKER It is not a question of
one against the other; it is not a question
like that. He has mentioned the word
‘goonda’.

Wt wew  forrd woddt @ W oA oY
Bor Jarar W@ E 1 MOTC TEAT AT
7T ¥IAT EWT |

MR. SPEAKER : Whatever has happened
outside without bringing in Members of
Parliament or this House, but only parties,
you use the language on the platform, not
specifically mentioning this House.

st Wy femd - aw W oar ST 2 7
w17 W wEA ffAm T ) (sewaw)

MR, SPEAKER @ He has raised a point
of order. I would like to tell Mr. Madhu
Limaye that it is not a question of one
against the other. Sometimes after the
elections, the heat does not go for muny
weeks. | have pemsonal experience of it
I had it in 1962. Do not try to interpret
this word in a mecting in a particular man-
ner. It is the word; the mcaning is the
same. If in the hcat of the moment it
was said, I would be happy if you say.
well, it was said in the heat of the moment.

PROF. MODHU DANDAVATE: 1 had
raised a point of order ; you have not given
your ruling. The hon. Member had raised
a privilege issue which is related to a spe-
cific speech delivered in Bombay but is
now bringing in additional press interviews
‘given at Poona. Hemmlxm'tlpimla
it is an extraneous matter.
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MR. SPEAKER: He has said further
also ; he is entitled to mention in his speech.

13,00 hrs.

SHR! SHYAMNANDAN MISHRA :
My point of urder is this. When some
hon. Members wanted to raise the ques-
tion of privilege against the Prime Minister
on the basis of some of her utterances out-
side the House, you did not allow those
Members to make the complaint fully.

SHRI VASANT SATHE : They were not
related to this House.

MR. SPEAKER: Will
down 7

you please sit

SHRI VASANT SATHE : You cun abuse
our party. Don't refer that in this House,

SHRI SHYAMNANDAN MISHRA :
Please hear me. In the same way. anybody
can say that you are traitors.

MR. SPEAKER: Let mc¢ hear
Madhu Limaye.

Shri

SHRI SHYAMNANDAN MISHRA :
This is n point of procedure.

MR. SPEAKER :
which he has raised.

That is the same

SHRI SHYAMNANDAN MISHRA :
My point is that on previous occasions you
were not pleased to allow the Members to
make the complaint fully. Otherwise, it
could huve been established that the utter-
ances of the Prime Minister were a clear
breach of privilege. It is a right of the
Members to make a complaint, and the
breach of privilege has to be heard by the
House and then a decision taken. You did
not ailow that on earlier occasions though
the Members wanted to establish that the
uttertnces of the Prime Minister were
against the Members of Parliament.

MR. SPEAKER When the Prime
Miniater uttered that on the platform, the
reference was made to this House or the
Members of the House. Tt was a party
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meeting. In that no specific mention was
made abowt the Members of this House.
You must make this distinction. [ am not
prepared to give my ruling on it. You may
say what you want to say on what is said
outside. If anybody goes on saying like
this in any language against a member on
a platform outside, you have an ample
opportunity 1o reply to each other. If that
is about this House or its Members, then, of
course, it must come inside the House.
You may say what you want to say within
{wo minutes.

SHRI1 K. P. UNNIKRISHNAN : May 1
quote the translated version from the Poona
edition of Tarun Bharati? 1 says :

‘Parliament of today has literally be-
come a Parliament of goondas and
therefore, the Opposition Purties
who are in minority are even de-
nied their rights’

The Parliament of India has Jiterally be-
come parliament of goondas, this is what
was said on the morning of 29th at a
place separated by time and distance, that
is, thre city of Poona. 1 have cvery reason
to believe that what he said is factually
reported. But, still, it is an open question.
This systematic campaign agaiost the Mem-
bern und bringing the House to ridicule
has to be stopped. If that is not stopped
even if it is committed by a Member of the
House or super-Mcmber. as he styles him-
self, that would he a very sad day for the
Parliamentary institutions and the future of
the country. Nevertheless, there have been
such deliberate attempts to bring the House
into ridicule.

So, I would appeal to the House to take
due notice of these words.  Personally
speaking 1 am very sorry to raise this be-
causc here is 2 man on whom 1 had pinned
great hopes and for a very long time, I
wus associated with him in the Socialist
Party.

SHRI DINEN BHATTACHARYYA:
You are a turn-<coat.

SHRI K. . UNNIKRISHNAN : There-
fore, I would appeal to him—what he said
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need not be made a matter of privilege—to
apologise before the House.

SHRI MADHU LIMAYE: Never.

SHRI K. P. UNNIKRISHNAN: 1 am
taking your permission to move this Reso-
lution and waat leave of the House. . . .

MR. SPEAKER : Not now.

st Wit we  (tfeaewt) . dew ot
O o3

Wt wg fewd waw off T omm
W @ wenw wviwm

SHRT K. P. UNNIKRISHNAN : Against
the Editor of the Indian Expres.

MR. SPEAKER: Let me bhear Shri
limaye Lect me listen to him.

SHRI K. P. UNNIKRISHNAN : I shall
resérve my right to move the motion after
he says something.

SHRI VIBHWANATH PRATAP SINGH:
I raised a pbint of Order that the privilece
motion is abowt the factual statement in the
pepers. He shounld confirm whether it 1
properly reported or not. that iy all.

MR. SPEAKER: This is what I asked
yesterday. He said, he wanted to give
some explanation. T ¥6 ¥ £8 fwr vy

&1 vt 2 fc o wr fr mfr @
x|

ot xg feell vww v W
wrgd Sy ot TeirEo, ST s
TR XA TR X w e
2y wafa & wr won g fe
X N W oaw W e
art ¥ ot & v A

e wErTy, ey
e owrfr v WY Am X

wre T %1 47 ° Wy Wt
¥u o wyw, afsat el
wae o wr wk §, o o

1s

o
LS
we
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wrqer, X faws Achafoirt e o
#t Affex po wtie weedf ® gra o =t
¥ I ¥ 4R ww geed Wit g dw far
o i are ¥ wer o7 fe oy Afew feegw
grantr § div tr o I g W e

3
i 53%%'&5#
%iiaai&aﬂ

=

47
13

for ¥ ™ W o@D
wfaerr 1]

Wt wfer wiw (sfirwr feoy) s
A & sumr W, ™ ¥ fen o oo
At w1

oww wfwer ey Wt ay F fx o wr

ST em ot emr R I E
qTw AT W Wrew ¢ S xEm
weit 61 a1 0 §, o fefy W o W £
W w1 varer & k) tefrd o W
g |

ot wy Font-gurr sl ey o AR §
FoNT ) (ewew—t)
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WA APET ;4T gL T wr O MR. SPEAKER : I have heard the point

wr  efory of order of Shri Stephen. It was already

mentioned by another hon. Member and

@t wy fusd: 0w v @fefwz wr | had given my ruling on that point of
e & W g Seder

3 Wt wy fwd: weeie e #

9T T9 AET A WAt Wt wr A A X :
et e R K aer wgm g fe T 0 K e el e o o
waTt Wit ¥ wwden wura [ 6 s wew O, € % fam gwn o s ferr
@ A o Y @ § fe—(vawEm) ari  wafer wEf e T w A e

werwt wirew, &% amw € A faw ww werw  wgwew: wriv Wmivo a9

fear £, & 9@ &t @@ %7 gaem wWwgw fox a =%
g ¥ oF oer N age & oW AW T o wg e ot & wTt welt €t wiew
g A g wN A AT ® oA e W #
WeW PN M AT ear-@NT =ZE MR, SPEAKER: 1 have knowa Shri
we W &1 aw e gat wr e & W o :ﬁhuuwawmzmemuid&m

- e mever interrupted other Mem
1w qifade o o8 R AN X B He always based his observations on
WWM ht'“‘“““ certain facts of procedure. So, kindly listen
Twxr &1 der ot wY far B to what he says. If he is wrong, i can
be raised later. Ome thing about him is
oft wy fawd: wr 7 =A ¥ gw  that he will never interrupt others. When
B ? he geis up, he gets up on solid ground,
ﬂﬂquﬁam ‘When he gets up, | am also sometimes put
woow Wi : afi-gwy thedz @, #re o seme difficulty. But we bave been tole-
s L 1ating each other and appreciating each
SHRI C. M. STEPHEN : Sir, I risc on other Where he goes wrong, 1 tell him.
a point of order. It is purely a procedural Here the guestion 15 about an observation
matter. The stage at which we are, 1 hc made where he is supposed to have uvsed
suppose the comsideration is whether you the term “goonda™ Instead of going into
have given consent. other reasons, this and that, it would be
much better if he deals with this particular
MR. SPEAKER : [ am listening to Shri point.
Limaye. But I am only requesting him
that he should confine himself only to the  If 1n a moment of heat you say like
points. this—taking the cue from vyou, every-
where we will be mentioned like this out-
o W W gide. If my ruling goes. it is all right. 1
areare W ® £7 wmw qw f simply made a request. Kindly accept my
o ey request. You may speak.

grome wry ¥ R qww ¥ Freren W m Mot e wgem, § e
g, 0t P Btfed s wrr oW oWl B R N T T e
for %W Sy oyt wewr wer ¢, ™ N W
R o g § (swwww) X oweer owew g 6 R s X
SHRI K. P. UNNIKRISHNAN: We TR dwm & wg W s ot ot dwr
canaot be intimated like that. ot f fs fm & 37 & P WX wieR
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[t wy famd]

amx w1 wigere e g k1 ER &
s g go W Ay Far g ¥ fedy
ot grey o o mEY B AT A® W A
&€ oA s fad wio o dW ¥ owE
k, War WY gimar wRA ¥ qEw wer ¥
far gread wfr €, I7 W WA W™
¥ wrrg-areg Wt @y o€ Ry fer o &
e S W e @ Wi W W
o TEy £

qn o gt & A W am wwd
g, A & ¥ ¥C av wiar oty wy el
& a1, wnd Y 1pdt B wod § vear
fa @ & & qiw weare wET war g
I wg A AN K IAM Ry ¥T HAS
uz fufedrs w1 wer ¥ oad & =i ¥
I X ¥ WUT wEW WA w1 AT ¥
o fafewxr wr o Fo M oW oW AR
# forar o1 W )

I way & oW owRm W I

g4 ¥1 o7 weemwt X femr & 3w owmm

w1 w1 ot W AFT By B M own aw

fre AT K T o -

‘qt % AT W SEwW A A ¥
FrddT mxegr A gEveAr®, nrd
N qrf qr ¥ & oW
drar fer # fr @ g9 arex i
&1 ge T @ wvigrd oA
ot w1 s wrEfow v & fee
w7 77 K o g% wor Aty ¥
T € ¥WT v &7 o R xhww
A owa v K fe & Sy oow ww
¥ 0 it R, A W A TR
T W A & sy spfrqe
TZr wx1 T, faredy wmzAmr €
sfaert e v, gx wew
® Wiz T owT wizw g §
el & qu Al wT o &y oan
I v 9% i v A wifer

Re. Question of Privilege 136

$1

17444
iiifsaa
TR 5
gl i1,
PEFED

H

weaw wErg, & up W wW IR A
Nvmd s gl °> ww @ ww A
dar for Ay & & w7 oI NAT T
fam ey gur &% € peAwaTdAr ww gk
AN & TR, I8 " aoan,  preg-faen
Toar 36T i oWz ¥vA p o AfEd grAvaa
w7 & fasly wr a1 7 2T ¥AAT WaT WAAW
g?

9 ¥ 994 qrevew ¥ wigAT |z A e
oy wrr wrfea fran & fr qa 3a% qoy wrf A
T g et s AEd | wIT qredt agEA @
farifam %1 2avmT o7 WA IAET CEAE M
T T ¥

weaw wgRa K a7 e AT wwn
fefivair aprel e wen Rt wrar g &
QR FAPIT &7 VST X agt wear g o 3ak
aitwm w7 & q1A% &WAT v WSAW KT, X9
wriy 4 xm ot wewr gt & Wy werp
o &7 urwa & &1 arv qpx fmAr wasT af
wrfr agwy fear w@il wmw W xAR W@
v @ £ afer auafovew wo ¥
THT WM qR$T Wit e W ey
vy & were & K

vy “tfeax et & eoaree oie
worqernr & fawrs o Mfew ¥ foay §
W arm e gr for Wy i Wy wyery §
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e T g gk e § e e
e xwd A owg ov ofc e ¥
wWareern & ‘gerpanl” @ e owe
w1 winr fiear & ot WY agy @ e A
fewr ¥« fow ool w wT wnr e
vmw vl § wx 6 e B wow B
ared ¥ e wer wT o v @ Ay
!n"ﬁtﬁ'ﬂﬁk.

‘g oW QEv A,

wrwr feft W e

o U wAgT whfger At waw W o
T wET w0 W oy oW wiRfen o
o wg o “dfemw v X e ¥
e ae Y fewr ko

WM MENT WA Afwd, 47 37 ™
ww & wer fr 3F o ww & S am
T i Afew ag weRaTEr o & oW
o f§ TR § THT W7 WeWw gT i
{vwwm) —wn g 1w A T &
" ¥, xw wAwt ¥ gw awiy wiry emnh
B fom fr® wmo o xw qAr Ay f
fe a1, v wiw el A oo T
T ar kL wnr g A f feoxw
TR YAIT 6T A1 WM R owH mgy B OOy
T WWT WIIAT: AW ;T S ol R,
(sryuer) . g egeern aer gfeew §oo
T ¥ MUY ¥ WgT I8, 4 IUT AAT
W ¥ T FweAn Ew A Wt ¥y o
Ty At afr e § o o fefadt
¥ foer o it v e o7 wer ot & ot
oA o o R § oot O @ e
wf ary At ¥y gy quw 7 RNy ¥
orewni & 1 Afew Wy AT W, grEm W
Wer urar § o1 XRY WY Shgr &7 A
w3 wm & e ol foe }, W
frien § 6 X Wt vy for € @
we wfge fe | . (vwwawm) ...

ot wy fowdt : &% € ot gEwsAR
o ot (W)
12 Lss/73—6.

wwew wgwa - T fw afy Afeve 8 o
vy oY grow i welc oelt, grow § oiw
ot @ ¥ v fode (@ st oW,
YN T AT W | eRT WY % M,
oy T gt oy & 1 wiife avew & At
# festie v Hamwgraw & Tk kit }
WY WEAT § ATy W | WW W et
e @ ¥ qgt J96 @mq ok Nt §W
aw wew W & L, (eewsw) .,

stwwn i - werw AgRy et w1 T
R, gt 1 gy ek W e ety
o oET B AT

&t apx fay b (fdwyr) o wsw
wgiey, zo mrOw W ¥ off and ¥ ar Wi
o ¥ @) o T mt w wm e
fasgs ey fam § Y 7@ W ¥ T
wt vk ¥ owxr @ fe et w frde €
(wowwwr) .. orfeamiiz & woviee v
oWy T W oW wmee gt @

e & qfgrre ®, A AA s@ & O
W & A A oy oawhT A, Wl
o x o . (vowem) ..

Limaye, it is clear that he bad used it in
the Marathi sense of the word; thereby,
be has tried to convey to the House that
there was no intention on his pari to wse
it in the pon-Marathi sense. To repeat, it
is very clear that he wants to convey the
impression to the House that he did not
use it in the non-Marathi sense of the
word. If he had used it in the non-Marathi
sense, then there could be serious objece

no intention to use it in the non-Muarathi
sense of the word. Therefore. there was
no intention on his part, and we cen take
hiz words that he wanted to conwey.
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MR. SPEAKER : Let him say that.
Ask him to made it clear,

PROF. MADHU DANDAVATE :
There is a distinction between liar and lie.
Similarly, in Marathi, there is a distine-
tion between Goonda and Goondai.

werw sy o few wEw owm oWy
fede v ¥ umwowR gU Y

oY viwe e Ty (5C) wemw wdew,
T Agw W wETang ¥ wnw ¥, wm o
TS W ok o §, IR qer T

. (o)

e : The common meaning of
the word ‘goonda’ in this country is
‘goonda’. We do not go by Maharashtrian
interpretation. (Interrupuions) 32ad, ga &

W YE AT W AWEA §, AR NT AT TF R
fie Swr oz wwwr o @ WY ST g AWWT
Ty ¥ T W, A A ¢ famwe

st wy fowd : Tor & IWT AR
oY IH K I AW oAg T
WY ¥A% 3T ARl s dsne |

7w B

SHR1 PILOO MODY (Godhra):
Whether 1t 18 in Marathi. whether ot 15 in
Hindi, whether it is 1n Fnglish or Gurmu-
khi, what language would you use to des-
cribe this scene?

MR. SPEAKER : If you hike this work,
I can use that for you. But, all are gentle-
men. I do not think you approve of this
word.

SHRI PILOO MODI : 1 do not ap-
prove of it at all. I told you even yeu-
terday.

MR. SPEAKER : I um leaving it to the
House.

SHRI PILOO MODY : Some language
has to be found to describe this sort of

barracking.
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MR. SPEAKER : Let the Committee
interpret what is Goonda and what s
Goondai.. I am not here for interpreting
the meaning of it. (/nterrputions)

PROF. MADHU DANDAVATE : The
word attributed to Mr. Madhu Limaye
has not been said. There cannot be any
Privilege Motion.

ot wew fagrdt wowddt : ww & ok &
AT AT ATy AW @) o Ay ek & e
b e T e wmt a e o fea
ot sifastr ww AR fewrs Arar war ¥
von T fawmm § e IR Qo oW
famd o wvx ¥ f& T wer W wEn
ATHAT AW EAAT |

MR. SPEAKER
Ty

WAFT T AIH _AT
{ sawm )

You way he said it. But the facls arc
demed. So far as ‘goonda’ is concerned
the facts arc demed He demes it T am
not allowing this Privilege Motion (Inter
ruptions)

SHRI K P UNNIKRISHNAN He
has not denred it.

MR SPFAKER : He says be did mot
say and it 15 wrongly reported How can
1 say he » wiong” This s also supported
by Mr. Mishra, Mr. Vajpayee and others
They say he did not say so.

(Interruptions)

MR SPEAKER * As far as as ‘goondar’
is concerncd, I shall see what the meaning
is just for my information.

(Interruptions)

MR. SPEAKER : He said that he did

not say it. He has completely denied it.
He says that he did not use the word
‘goonda’.

SHRI BHAGWAT JHA AZAD (Bha-
galpur) : Are we to understand that
you have given the ruling that he said
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that he had not used the word goonda but
‘goondai’. Is it your ruling mnow that
*‘goondai’ is a parliamentary word?

MR. SPEAKER : So far as the word
‘goonda’ is concerned, Shri Madhu 1 imaye
has denied it. So far as the word ‘goondai’
is concerned, I shull have some research
work done into it in Marathi and let the
hon. Members know what the meaniog is.

(Interruptions)

MR. SPEAKFR : He had said that he
had not used that word. If he had said
that he had said it and he hud not with-
drawn it. then T would certainly have
allowed 1t.

ot waw W @ ‘mifamRz © mevm AW
aar ¥ gywmir a7 B oafe var e ww
A FT W CTAET A AHET | 3TN wY
qEUTH] WEr ¥ T B 2 ) SAT ATE A
nver Wi wewE i AT oW F7 ATY mWEA WY
afrar #1 am w7 B F—awHr N AW
A1 AT A W AT TR WYEy AAET |

s wew fapmQ aveddy - w7 A duen
z foar &, 59 (99 wm v 9v wuwi  AFr
TRl §

weqw wEn we ag vy £ o3
FE MY A e A R

Wt wEA w3 . AT miame  wet
FIA AW MW q W F TIT W WAAR
r? . (v |

ft wrem m W A1 ™ A ww
fantt ot & o §, IWH TR W E—
“& wowy Ay wav @, qud w0 7 feedt
wraT & ey W e o @ o Q@
w0 § 1T W 9w S3r ¢, INA ug
wez w fomr & fo oW e v R
v &1 ¥ feufr ¥ o @ T N oA
o aen B, W o e ofd o i
g . (wmEm). ...

MR. SPEAKER : May I tell the hon.
Member that I have given my ruling
only so far as the word ‘goonda’ is con-
cerned? As for the other word ‘goondai’
he has already admitted, and 1 shall see
what it means and what the inierpreta-
tion of it is. (Interruprions)

SHRI C. M. STEPHEN : Kindly per-
mit me to ruise u point of order.

MR. SPEAKER : Order, order,
SHRT BHAGWAT JHA AZAD : What

for are we in the House?
cinterruptions)

fafrax Ao om w57 R @1 ==
Hqrz 1.5% 7

MR SPI AKFR : o 9¢f1r 177 am

afar1  So fur av the word ‘goonda’ is

concerned he denies it. It is gone. =Y

e e P TR ¥ T AT IR

az o

Y VTR WU WAR TF T ATH Ay
A el wrx 2@ AW A AT Y AT T wE
Ad | et & e owed g §,
a7 3% 2’

SHR! DINEFSH CHAKDRA GOSWAMI
{Gaubati) : What about the privilege
aguainst the Indian Capress?

St owen fagrd wedd . 5w AR W=t

&1 @ ¢ fafaRs wve g T =R fAam
g foi @ 3w EEH T owm A
frar 1 wa afs Wk w1 wefoms
R wmaaR @ T e { A
T wifed Wk 99w § W 9w ¢ e
& | 07 W Stawe sfam g Iw A
FT YA OWRA T a8 WO e %1 fY
R T @ g (emw)

SHRI K. P. UNNIKRISHNAN : Whe-
t!nritistrueornmm-lhatislhequu-
tion.

wem WWR . I M K e AT
( rwwr)
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[orewer moives]

AGT UE WITST TATA AT AE [T WK
a7 w, fafador s quo wex o @1
(owewm) v gk wit ot ¢

So far as the word ‘goonda’ is concer-
ned, he has completely denied it. Now the
other word that is deft is ‘goondai’. 1 have
told you a number of times that I am
going to examine the meaning of it. If
it means ‘goonda’, you will be allowed.

SHRI VASANT SATHE : Then reserve
your ruling, examine 1t and give it on
Monday.

MR. SPEAKFR
Sinha,

Shr1 Dharam  Bir

13.47 hrs.
PAPFRS LAID ON THF TABLE

ANNUATL REPORT 01 REGISTRAR O NEWS-
PAPERS, STATEMENT

THE DEPUTY MINISTER IN THF
MINISTRY OF DEFENCE (SHRI ). B.
PATNAIK) . On behulf of Shri Dharam
Bir Sinha. 1 beg to lay on the Tuble—

(I» A copy of the Annual Report
{Part 1) of the Registrar of Newspapers
for Indisa on Press in Indma. 1972,

(2) A statement (Hindi und Fnglsh
versions) explaining the reasons for not
laying the Hindi version of the above Re-
port simultancously,

{Placed in Library See No. Lt.-4942/
73]

ANNUAL  REPORTS OF GARDEN RiacH

Woskssors, MazacoN Docx, Goa SHir-

YARD FoR 1971-72, NOTIFICATION UNDER

INDIaN Sorpiems (LiTicamioN) ACT, 1925

AND NavY (AMDT.) REGULATIONS UNDER
Navy Act, 1957,

SHR{ J. B. PATNAIK : I beg to lay on
the Table—

(1) A copy exch of the following
oapers  (Hindi and English versions)

MAY 3, 1973
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under sub-section (1) of section 619A
of the Companies Act, 1956:—

(a) Annual Report of the Oarden
Reach Workshops Limited, Calcutta,
for the year 1971-72 slomg with the
Audited Acocounts and the comments of
the CTomptroller and Awditor Genarsl
thereon. {Paced in Library. See Mo.
LT-4943 /73].

(b) Annual Repart of the Mazagon
Dock Limited, Bombay, for the year
1971-72 along with the Audited Ac-
counts and the comments of the Comp-
troller and Auditor General thereon
[Placed in Library. Sec No. LT-4944/
73]

(¢} Annual Report of the Goa Ship-
yard 1imited, Vasco<a-G;ama, Goa,
for the year 1971-72 along with the
Audited Accounts and the comments
of the Comptroller and Auditor General
thereon. [Placed in Library. JSer No.
1.T-4945).

(2) A copy of Notification No. SRO,
77 (Hindi and Enghsh vermons) published
in Gazette ot India dated the 7th April,
1973 1wued under mection 3 of the Indian
Soldicrs (Liligation) Act, 1925, [Placed

in Library. Sec No. LT-4946{73]

(3) A copy of the Navy (Prescribed
Offiers) ({Amendment) Regulations, 1973
(Hindi and Enghsh vemnsions) published in
Notification No, S.R.O. 80 in Gazette of
India dated the 14th Apnl, 1973, unde:
mection 185 of the Navy Aet, 1957
[Placed in Library. Sce No. LT-4947/73|

(Interruptions)

MR. SPEAKER : As for the meaning
of the word ‘goondai’, T am keeping the
dechion open so far as ‘goondai’ s con-
cerped. I have given my muling on
‘goonda’,

REVIEW & ANNUAL REFPORT oOF Mysom:
Inox & STEmL LTD. FoR 197172

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) : I beg to
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lay on the Table a copy each of the follow-
ing papers (Hindi and English versions)
under sub-section (1) of section 619A of
the Companies Act, 1956:—

(1) Review by the Government won
the working of the Mysore [Iron and
Steel Limited, Bbadravati, for the vear
1971.72.

(2) Annual Report of the Mvsore
fron and Steel Limited, Bhadrasvat, for
the year 1971-72 alongwith the Audi-
ted Accounts and the comments of the
Comptroller and Auditor General there-
on. [Placed in Library. See. No, IT-
4948/73]

[3.48 bre
RE. QUESTION OF PRIVILEGEF—comd

st wfe wwem (afem feeit)  gfeaw
veriE ¥ oW1 e W owAr FoTwe oaw
W OWTOET W1 TET £ 0 (emEem)

MR SPEAMFR
nied. it cannot be a
o pnvilege motion.

When fuuts are
subjust-matter

-
of

THE MINISTER OF PARLIA-
MENTARY AFFAIRS SHRI RAGHU
RAMAIAH) : Now, apart from anv dis

tinction between the words goonda and
woombai, 1 submit that you must realise
that the motion is against the /ndion Ex-
press alo, the editor apd  publisher.
(Interruptionc)  Plenac listen. 1 do not
know whether he has wniten to you deny-
ing these words.

MR. SPEARER . | have <aid 1
examining this mutter.

SHRI RAGHU RAMAIAH . 1 submit
that there can be no ruling on thut vntl
you hear from the editor; whether he has
said it, or what he has to say, hecabse.
whatever Shri Madho 1imaye has <aid. it
is in cold print. (Inrerrnprions)

Now, the motion is against the edsmor
and the publisher of the Indian Eipress.
That is the first thing. Secondly, [ am
glad you said that you are not closing the
issue, the motion cven us regards Shri
Madhu Limaye, because you want to satis-
fy yourself as to the word used, goonda
and goondai. So. keep it opemn in both
these respects. and then we will sec.

MR. SPFAKER : I have said onc thung
and 1 must repeat it again [ have given
my ruing. My ruling is. we have been
following 1t in the past—that when the
facts are denied in this House, there is no
privilege motion on that. So far as the
word roondai is concerned, we will exa-
minc whether it means anything bad. [
will examine it.

s} dte do WY () Wy, o AT E
e fewr & fe oTER o owdr W @
afen tfeqw venw 7 FRTEww &
7t FoTE @ ww e Dfaw
BfeT ogT 97 IX WEA & UF  WEAW
mer ¥ fadr aw K frowww A g 2
o A ® Al TAH W X TAGT K
(vowEm )

Y77 saeqy w1 997 § ) UED WY, W A 4B
a7 fr TR T W w1 pEwTE gt
fm, a3 pra wr¥ & T wwm, sfem
fem W oM WM & I N W W R
T AW

waom Wi gW AT o1 e o

Iﬂﬂaﬁoﬂi:WW“‘m
qN oaw oz & B IR oW ST oA W
qr oy awdln Aew 4 gu & Few
a1 & fs vHG = owg M 1 v
qr W owE W sZF g g § o
¥ 9T "TY WTATAT A waeeT WY & R
SHRI C. M. STEPHEN : 1 am not cou-
testing any ruling that you have given;
the ruling to the extent it goes is accept-
able and we submit to that. But the ques

tron i+ this. T am only clarifying the post
twon. Mr. Unnikrishnan has given motice
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{Shri C, M. Stephen]
with respect to the speech made in Rom-
bay. An explanation has been given here.
In the course of his submission, three
things came before the House...

MR. SPEAKER : I am sorry [ have
already given my ruling. Mr. Venkata-
SWamy.

13.52 hrs.
PAPERS LAID ON THE TARLF--conrd.

NOMLICATIONS UNDLR COAL MINLS Pruvi-
Dinl FUsp,  Family PENSION & BoNUS
SCHEMES, AcT, 1948,

THF DFPUTY MINISITR IN THF
MINISTRY OF 1 ABOUR AND REHA-
BITITATION (SHRI &G VINAATSWA-
MY) I beg to lay on the Table o copy
each of the followmg Nouficutions (Hindi
and Fnglish verions) under section 7A
of the Coal Mines Pinvident Fund. Fami-

Iv Pension and Bonww Schemes  Act,
1948 —

(1) The Coal Mines Provident Funa
{ Amendment) Scheme. 1973 published
in Nouficaion No GSR. 217 n
Guzette of Inda dated the 3nl  March.
1973,

(2) The Rajasthan ¢ oal Mines Pru-
vident Fund (Amendment) Scheme.
1972 publshed 1Im  Notufication No
GSR 218 in Garette of Indin dated
the *1d March, 1973,

(1) The Andhra Pradesh € oal Mines
Provident Fund (Amendment) Scheme,
1973 published in  Notificution No.
GSR 219 in Gazette of Indin dated
the 3rd March 1973,

{4) The Neyveh Coul Mines Piovi-
dent Fund (Amendment) Scheme, 1973
rublished in Notification No. G.S.R.
220 in Gazette of India dated the 3rd
March, 1973 [Placed in Library. See No

L.T-4949/73).

MAY 3, 1973

13.53 brs.
RE. QUESTION OF PRIVILEGE—-cond,

MR. SPEAKER : Dr. Karan Singh.
(Interrupsions)

MR. SPEAKER : 1 am sorry, I am not
allowing it. Dr. Karan Singh. How loog
is the statement?

THI. MINISTER OF TOURISM AND
CIVIL, AVIATION (DR. KARAN
SINGH) : It is about two pages.

MR. SPLAKER : If it is long you may
lay it on the Table of the House . . .

(Interruptions )

MR SPF AKFR May I agun  teli
vou that when facts are demied, it 15 not
u muatter tor prvilege

SHRI SHYAMNANDAN MISHRA
{ Begustan) Mr Speaker. I rmse on
4 point of ordet. 1 agree with the hon
Members on the other side that agiee
ment s not requured for refeience  to the
Commuttee of Privileges. 1 shall stand by
that Othciwise the Prinvilege Commuttee
will have po business to ascertain (aets

Howcver, the pomnt that is to be noted
in that particular context is that the hon
Member himselt  dusclaims any intenuon
ot using the word in the semse in which
we huve understood that to be  That
should be conclusine enough to exonerate
him trom the charge of commutung «
breach of privilege. timierruptions) The
Finance Mainister, when he was the Home
Munister. had said that he did not ugiee
with the facts us stated by Shri Vajpayec
und yet he wumted the matter 10 be refei-
red to the Commitiee of Privileges. He
wanted bis name to be cleared thercby.
So, if a certin ruling is given, there must
be agreement

MR. SPEAKER : I am sorry | cannot
revise my old ruling.

SHRI C. M. STEPHEN {(Muvattupu-
zhu) : 1 wm seeking a clarification.
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SHRI VASANT SATHE (Akola) :
Will your ruling cover the press also? If
that is so, then we will be satisfied.

MR. SPEAKER : So far as I am con-
cerned I am examining to see how far
the use of the word ‘goondai’ comes un-
der the breach of privilege.

SHRI C. M. STEPHEN : May I seck
a clarification on this?

R worew WU WA (WO ) weAT
woq, WA w0, ek s oy i
@l ny urw # 1 wq feewadt ey dHfad
Wy WA AW R |

MR. SPEAKER : "Goonda’ had always
been an unparliamentary expression. But
he has denied that.

(Interruptions )

MR. SPEAKFR : I shall call you.
About the meaning, you come to my
Chamber and satisfy me. He has denied
having wsed this

SHRI C. M. STFPHEN : Sir. Mwy 1
sech a clarification?

MR. SPEAKER : I am sorrv. You are
completely holding us to ransom. 1 am
equally concerned with that. 1 may tell
vou that you are not the only people who
are concerned with that. We are also con-
cerned with that.

(Interruprionys )

MR. SPEAKER : Will you pleuse sit
down? 1 am not listening. | am not allow-
ing you. In fact. 1 have not permitted
any gentleman.

14.00 hrs.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU-
RAMAIAH) : We are not questioning
your ruling. Members are agitated to
know whether so far as the matter relat-
ing to the Indian Express is concerned,
you, are enquiring into it.

goWarehouse (Statement)

MR. SPEAKER : So far that word

is concerned, when he denies it, we will
enquire from the paper.

SHRI C. M. STEPHEN : What about
the word “goondai”?

MR. SPEAKER : I am keeping that
open.

14.01 hrs

STATEMENTS RE. THEFT IN AIR
INDIA'S IMPORT CARGO WARE-
HOUSE AT KENNEDY AIRPORT. NEW
YORK AND ATTACK ON THE INDIAN
AIRLINES OFFICE IN KABUL.

THF MINISTFR OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
On the 30th April at about 9.45 p.m. three
men entered Air-India’s import cargo ware-
house at Kennedy Airport, New Yorl, and
demanded that the store room be opened as
a4 new comignmenmt of diamond packages
hud been received on that day und was
in the vault. The three gunmen handcuffed
five members of Air-India staff on duty
and gaged them. They also tied up a
truck driver from Freight Forwarding
Agency and his armed escort who had
come to pick up freight from the ware-
house. The supervisor was hit on the head
with a pistol and compelled to open the
vault. One of the gunmen threatened fur-
ther violence to the staff but was restrained
by his other two companions. Apart from
a shght injury to the supervisor who was
hit on the head minor injuries were sus-
tained by the other staff due to manhandl-
ing and handcuffing.  According to Air-
India staffl two of the gunmen were Puerto
Ricans and one a while American.

After about un hour the security guard
of the Freight Agency managed to free
himself and telephoned to Police. Investi-
gations arc being conducied by the Police,
the Federal Burcau of Investigation and
Customs Security officials.

Of the 31 pachages stolen, 30 were from
Bombay and one from Frankfurt. Simce
the documents were also taken away by
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the gunmen, it has been possible so far
to ascertain that 16 packages, of which
15 were from Bombay amd ome from
Frankfurt, were valued at U.S. Dollars
2,74,763, 1t is understood that the remain-
ing 15 packages from Bombay were vafged
at approximately Rs, 20,80 lakhs.

Air-India’s Chief Securlty Manager from
Bombay 1s proceeding to New York to
linise with the local authorities. In so far
as AirIndia is concerned the loss of the
consignment of precious stones is covered
by insurance. The Ministry of Fxternal
Affairs is in touch with our Consul-General
in New York who has been asked to pursue
the matter with the local authoritles,

Sir, with your permission I would also
like to inform the House of a serious inci-
dent that occurred in Kabul on the 1st May
at about 6 00 p.m. According to informa-
tion so far received a person entered the
Indian Airlines office and directed the Chief
Traffic Assistant. Shri M. S. Sajwan, who
was on duty to stand up. The ntruder
whipped out 4 revolver and fired a shot
at the Traffic Amistant which fortunately
mised him. The Traffic Assistant, dis-
playing considerable courage and presence
of mind. rushed towards the intruder and
felled him with a blow on the head. The
intruder fired two more shots which also
missed. During the scuffie that ensued, the
Traffic Assistant hut the intruder on his
head and rendered him unconscions. An
open knife which the intruder was carrying
fell on the floor during the scuffie,

On hearing the revolver shotls some per-
sons collected, and the intruder's three ac-
complices who were standing outside the
office, started running away, The crowd
chased them and with the help of Police
these three accomplices and the intruder
were arresied. The revolver and the knife
bave been taken into possession by the
Police who are investigating the matter.

The Afghun authorities have been re-

quested to provide necessary protection for
Indiaa Airlipes office and staff. The Chief
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Vigilance Officer of Indian Alrlines b pro-
mduanﬁytl&cwhbdn

local amthorities. Bnhuyh Mm-
nistan is seized of the matter and is i
close touch with the local authorities.
14.05 hrs,

STATEMENT RE. SUPPLY OF FOOD-
GRAINS TO VARIOUS STATES

THE MINISTER OF STATE IN TH}
MINISTRY OF AGRICULTURE {SHRI
ANNASAHEB P. SHINDE): | have had
the privilege to place before the House the
present difficult food situation in the coun-
try and the steps taken to meet the food
requirements of the deficit and drought
affected States within the stocks that are
availuble with the Central Government.

In view of the severe drought conditions
prevailing in the States of Mabarashira,
Gujarat, Rajasthan and some parts of My-
sore and other States, supply of foodgramns
were stepped up consider®ly. During the
year 1972, public dstnbution was to the
extent of 10.5 million tonnes while during
1971, it was 7.8 million tonnes. Allotment
of foodgrains are made to the State Go-
vernments every month taking inlo account
the over-all availability in the Central Pool
and the needs of all deficit and drought
affected States. In view of the difficult
food supply position in the country result-
ing from last year's inadequate and errauc
rains and comsequent widespread drought
conditic ns 1n the country it has not been
possible to meet the entire demand made
by the State Governments. Every eflon
was made to meet substantially the require-
ments of the State Governments. The al-
lotment of wheat during the first 4 months
of this year has been to the extent of 4.9
to 5.2 lakh tonnes per month during this
period.

The procurement of wheat has started
in an encou-aging way. As against last
year's pmcurom of 3.1 lakh tonnes, the
current year's proctrement 3o !lr been
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@ litthe over 6.09 lakh tonnes. At this rate full the reasonable requirements of all the
we feel confident that procurement during Suate Governments, particularly the drought
the year may exceed 8 million tonnes. affectsd and chronic deficit States. 1 would
Taking into sccount the very encouraging like to appeal once again to the Hon. Mem-
wheat procurement and the steady arrival bers 10 extend their whole hearted coopera-
of imported foodgrains from abroad, the tion and support 1o enable us to tide over

sliotments of foodgrains for the month of the difficult situation

May have been increased comsiderably to
all the State Governments in general and

to the drought affected States in particulay, 14.06 hrs.

Ageainst the allotment of 4.9 lakh tonnes
of wheat allotted for April, the quantity
of wheat allotted for the month of May is
a little over 88 lakh tonnes The total
foodgrains allotted for April was a little
leas than 8 lakh tonnes while for May it
is a little over 11 lakh tonnes This in
creased aflocation will enable all the State
Governments to maimtamm supplies at
reasonable level, through the public distri-
bution system, thereby mitigating the hard-
ship of the people to a considerable extent.
To ensure the quantities allotted for the
month of May are made available to the
State Governments steps have already been
taken 1n consultation wath the Ralway
Board to move foodgrains by specuals to
various parts of the country.

The Hon. Members wall be heen to hnow
the actual increased allocations made for
the month of May to the drought affected
and chromc deficit States. The table be-
low will indicate the increased allocations
given 1n May over what has been allotted
for the month of April :

(Figures in "000 tonnes)

State Allocation

- o April May
Maharashtra 178 25
Gujarat 69 105
Mywore 23 40
Rajasthan 60 90
West Bengal 125.7 165
Kerala 67 75

As 1 had occasions 1o inform the House,
the most difficult phase of the fvod situa-
thom is practically over and from this month
onwards it will be possible 10 meet in

[SHri 5. A. KADER in the Chair]
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™ & IO uWiY YW uey & My 3 wew
iz gt WUTIWIN 96 W WEWA
w1 IX & AT WY g Wil oy ferar el
(A

st viwr waw Ty woft wgww A7 o™
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14.10 hrs.
MATTERS UNDLR RULLS 377
(1) SuprLY or KEROSENE OIL

SHRIS M BANARICL (Kanpwi)
Mr Charman, with your permission | would
hhke to raise the question of inadequate
supplv of herosene o1l to the vanous shops
m Dellu 1 am told that i Delln ail the
depots which supply herosene o1l ate not
getting adequate oil, with the result that
even & pervon who waits m gueuc from
2PM to 8 PM does not get any herosene
oil 1 would request the hon Minister tor
Petroleum and Chemicals or any other M
nister who knows the situation t0 make o
slatement and sec that this situation
averted The shop keepcr clearly says that
Government 1 not supplving herosene oil
We do not know the fact The consumer
18 safddwiched between the Government und
the oil dealer 1 would like thiough you,
to request the Mimster to make a state
ment.

At 12 OClouk | gave a notice [ pever
speah without giving notice  But the hon
Minister perthaps m a very casual manner
chose 1o remain outside this House 1 am
surprised that we have spent 2-1/2 houn
on a particular word In Mabarashira I
am called ‘dada Banaree’ They do not
say I am a goonda Bombay dude w a
different thing

Kindly direct the Munister to make a
statement at the eurliest opportunity

MAY 3,
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(u) Smirrmig of DErFENCE Derol
FROM GURGAON

SHRI SHYAMNANDAN MISHRA
(Begwsarai)  Sir, I want to drew the at-
tention ol the House to a report in the
piess today saying that the Defence Minms-
tiy 15 right now engaged 1n an exercise to
shift the Duence Depot from CGuignon
It 15 reported that a team of Indian Aur-
force Officers 15 at present inspectng the
sitc and picparing a blue print for this
exercse that will cost the people a tdy
sum but will save the Government s lot
of ¢mbarravsment and spare the Maruu, a
private factory, the nuisance of the Defence
Depot in the neighbourhood. This depot
feeds the Aurforce stations on the western
border with Pakstan

The report further says that o move his
been made to <hift the inconvenient De
fence nstalhitions tin Guigaon anan  from
the Muarun factony theic to a distancy spe
cified 1in the Works of Defence \ct of
possible or remove them altogethar to an
other place 1if necewary

Thi stgp would jopardise the Defence
interest of the country and appcars to be
dewigned to proteut private interests at the
cost ol the paramount Defence interests of
the countny

As theie have beun allegations in Parlia-
ment about the violutzon of the ielevant
Defence laws  rules and regulations, this
step amounts o destriction  of  evidence
after the vnime 1 commatted

I would hhke the Defence Minmter to
make a statement on the subject clanfying
the whole thing

THE MINISTFR OF STATt (DF-
FINCE PRODUCTION) 1IN THE MI-
NISTRY OF DFFENCE (SHRI VIDYA
CHARAN SHUKI A) Sis, I presume the
hon Member 18 referring to the Airforce
Depot 54 ASP. Nothing that cxists there
is being shifted The hon Member's in-
formation 1s completely wrong and um-
founded
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SHRI SHYAMNANDAN MISHRA :
Shall 1 take it that no depot is being
shifted from there?

MR. CHAIRMAN : The answer has

been categorical. I think, you should un-
derstand it.
SHR!I SHYAMNANDAN MISHRA

Whether it relutes to that very Depot. He
has given a particular designation and
number. We do not know that. We are
only interested in secing that the Depot
which is meant for the Air Force installa-
tions is not shifted from there.
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14.20 hrs.

FINANCE BILL, 1973—Conid.

MR. CHAIRMAN : Now we take up
further consideration of the following mo-
tion moved by Shri Y. B. Chavan on the
0th April. 1973, namely :—

“That the Bill to give effect to the

: financial propusals of the Central Govern-

ment tor the financial yeur
tuhen into, considcration.”

1973-74 be

M. D, N. Tiwary to continue his speech.

st fle g0 forardt (wTrTR) - AR
T, ¥ dem & faw met W wr wAw v
@ f& #7 mx T & AR o oW
T WY ®WATT KT WA ¥ Ffvw wv 1@
P AR oo ¥ fovddesw mwowwe w
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* The speaker not having subsequently
accorded the necessary permission, the

R
fisdft fasigre st WY wpt Ww ®T wiW paper was not treated as bnid on the Table
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SHRI K BALADHANDAYUTHAM

(Commbatore) : Sir, as usual, I nse to
oppose the Finance Bill :a roto.

MR. CHAIRMAN : But, let him not
make the usual speoch.

SHRI K BALADHANDAYUTHAM -
I am not gowng to make the usual speech,
1 am trymng to give a constructive sugges-
tion on the approach of the whole Finance
Bill.
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We have boen bequeathed & bureaucra-
tic system and a social order by the
Briush. We scem to continuc the same sys-
tem and structure by some sort of spiritual
slavery to the erstwhile rulers.

Now, a tall claim 15 being made by the
Finance Minister that this Budget of his
has pgot a social objective-self-rehance,
growth rate ami also social objective of
social justice I am afrad, the structure,
the system and the policy of taxation be-
queathed to us by the British has not got
even, what 1s fashionably called, capa-
city for ramsing resources for a law and
order Government It 1s not even that
When the Britishers adopted this taxation
policy, it was more the observunce of a
dhaima of the mck-pocket They were
ilien rulers, they were impenalists and thev
were not tnterested nto what happened
1o aegnculture 1o the industry or to the
people  They only wanted monev Now
following the same structure and the same
rolivy, 1if you try to achieve social justice
through this Bill, T will say the whole
thing s a bosh and a bunkum [ do not
know whether vou are trviog to fool others
or fool vourehes Because, this policy of
taxation O1 rarsing resources through taxes
15 advocated by the Government every time
on the plea that they must widen the base
of taxauon because they want more re-
sonrces  They also plead that the tashe
set for this Government aic such that they
need more and more of resources and that
they will be nnable to do so without ran-
ing 1esources through the conventional tax-
ing methods and widemng their base On
the one hand you are trying to levy taxes
which mevitably lead to nse tn prices. On
the other hand, the monopolists i  this
wountry, who have also been reared by the
taxatton policy of the last 25 years. are
also wideming their base and runming o
paraliel Government,
ways of their speculation and exploitation
and other means that they are following.
So, ultimately the situation and the sol
1s created that lend itself to the conserva-
uve forces to oppose changs and
change is resisted, If there are
terests who do not want a change, they
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operats in this sofl and if you are for
change, it is mnot enough to envisage
changes but also provide against thosc
vested interests and comservative forces who
will exploit the given situation to use the
very people against these very policies. So,
your Budget creates conditions or creates
a soil where right-reaction in collzboration
with foreign forces can operate and scuttle
all your scheme of development or improv-
ing the standard of living of the prople. |
am, therefore, making a constructive pro-
posal that if you really want social justice
to be the objective of your taxation policy,
then you should not depend upon taxes.
Your revenues must be from non-tux re-
SQUTCES.

You must rely more on mnon-tax re-
sources, because whatever tax you levy,
cither direct or indirect, is generally shifted
on to the shoulders of the people, the con-
sumer or the citizen. You may ask, what
are mon-tax resources ? In this connection,
I think Shri Dincsh Singh made a very
good proposal yesterday. He quoted the
Soviet Union ay an example. As a com-
mumst, | would like to quote a cupitalist
example, for creating conditions for achi-
cving an cconomic miracle by adopting
certain measures which arc within the fra-
mework of capitalism, which are not out-
side the frame work of capitalism but are
comsistent with it.

When 1 say non-tax resources, tahe the
public sector as it is. Social justice requires
that the State undertake the responubility
of building heavy industries. Agreed. |
am not opposed to it. You bave built it
But what is happening 7 Ap ordinary man
can see the difference between the private
sector and the public sector. My personal
experience is that when you go to a private
soctor concern, you sec the workers are at
their place attentive to their work. When
you go to a public sector concern, apart
from the losses and other confusion, I do
not find even the workers attending to their
work. I see most of them roaming about.

How does it happen? We are trying to
build up a new society. If we do not
understand social psychology, if we do not
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gnderstand why they behave in a particular
manner, we will not be able to tackle the
problems of this country. Again we will
suffer, because those who are not interested
in change, will upset our plans and pro-
grammes.

What is the problem there? When we
go fo a private sector, there is at least a
motive there, a selfish motive. There is
the master to see that he profits. So he
supervises.  He gets certain things done
by sheer discipline or sheer force. Workers
arc motivated by the prospect of improve-
ment of their working conditions and living
conditions. That motive operates. But
when you go to a public sector, there is
a higher and nobler motive possible. Dur-
ing the war, we saw how the public sector
rose to the occasion. how the workers gave
new ideas. they did some innovation and
they were able to supply in time and in
adeguate quantities whatever was expected
of them There was a patriotic motive
behind, which did give good resuits. 1
ash : how i it that you are not able to
supply that patriotic motive to the
employees becanse.  after all, produc-
tion depends upon the employees or
workers, upon the ordinary man,
not the bureaucracy or management, though
they have a part wo play? You are not
able to do it because the worker does not
feel that it » his property, the people’s
property.  You have not given him a seose
of participation.

Again umd again, the Public Undertakings
Committee have given report after report
saying that workers' participation is essen-
tinl in the public sector because there must
be a higher and nobler motivation, a pat-
riotic motivation, which could be given not
by your talk, not by any number of
speeches by the Prime Minister or the
Finance Minister, but by giviog them a
sense of participation. That will come only
when he is made to feel that he is part of
the management at cvery lével. If he is
given that sense of participation in manage-
ment at all levels, he develops a patriotic
spirit and is able to produce more, to set



thing will be consumei goods industries
You are already taking over sich mully
Consumer goods industries arc those which
give profit immediately whereas in heavy
industries there is a long gestation penod
and the return will be spread over a long
period. But consumer industnes are well
developed already. Textdes, sugar etc —
these give immediate profit They are al-
ready established But vou take over only
the sick mulls. Government take over those
wiich are not profitable 1f they are pro-
teable, he will continue to loot Theieby,
you not only deny the exchequer the re-
verue, He will alvo deny a far pnce
io the consumei. You deny a {uwr deal
fo the worker. Tius leads to trouble, When
they want something, they will also devise
means wiach will upset things and produce
even chaos and confusion.

You are now committed to taking over
the gram trade You are now committed
to supply at least grain to the people
through the distnbuting agencies  You are
now taking over yarn. What 1s the situa-
tion 7 When the Government wants to take
over the control, and tale over the entire
stock of yarn, here is a problem of the
bureavcracy not allowing you to do 1,
because, here 1s the Textile Comnussioner
who allocates ordinary yarn intended for a
weaver to Lhe hosiery industry 1n my cous-
tituency m Tirupur. All the 600 hosiery
factories are closed down for a month be-
catse they did not get the proper yarm
intended for them. In another area per-
haps where the weavers wamt the required
yarn. they must have got the bosiery yarn.
The Textle Commissioner is ignorant sbout
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is there, it will go to
the exchequer, and to the
do not see why yon should
the suh mulls and the sick factories.
ticularly min respect of sugarcane, not
you have not taxed sugar but the suga
industrialiste are making the highest rate
of profit today, and I have got exampies .
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SHRI DINFN BHATTACHARYYA
(Serampore) They make the highest con-
tubution to the Congress funds.

SHRI K BAl ADHANDAYUTHAM :
Where the owners of sugar factories have
been able to tide over the crisis in other
industries through sugar 1 know of aos-
tances where such o thing occurs in respect
of the sugarcane growers in the sugar in-
dustry  The factory-owner says, Govern-
ment suys I should pay Rs. 85; well, T will
psy Ry 118 The only thing is, I will
ghe you a shaie certiicate for Rs. 10 per
every tonne, and with that share, he can
tide over the criss m another industry.
This 1s the amount of money they are
making out ol the sugar industry.

MR CHAIRMAN : The hon. Member's
time 1s up 10 munutes 15 written against
yuu,

SHRI K. BALADHANDAYUTHAM :
You must give e some more time. I was
not here yesterday.

MR. CHAIRMAN
bell after 10 minutes.

SHRI K. BALADHAMDAYUTHAM :
1 will finish in a few mioutes, Sir. So, when
you take up the consumer industries you

: 1 have rung the
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will be able to achieve all the three things
you want to. The consumer’s wants are
satisfied. The price question does not
anise; there Is no question of price-hike, a
problem which you are not able to control.
Then there is fio question of the lack of
fesources, thue creating a condition where
the other people try to pay money to the
Congress piarty and so on; all this will
not be there. The elections cian be fair
and free.

Another question is this. I want to
give un example. When I was in Japan
Jast week, they told me that they have
tahen over the cigarette factories. They
sald it » a monopoly, and “we are going
to monopolise it.” 1 thought it was some-
thing llke Tatas and Birlas. But they said
it is a Government monopoly. Nobody
else could produce cigarettes; only the Go-
vernment can produce cigarettes; they huve
tahen ever the grain trade. The Govern-

over the cigarette industry and the grain
trade,

I wonld like to addiess yourself to an-
other question. Tf you want social justice
to be done in respect of the industries, the
key question is how you are going to face
the problem of wages, | must tell you

VAISAKHA 13, 1895 (SAKA)
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to the bullock-cart,
muoch 7"

For the machines you pay the high price
they ssk you in the world market, because
yon want to industrialise. Similarly, you

we cannot pay so

Unless you give him a living wage, the
need based minimum wage, you

guing to get through this
reduced production and lack of

ment and industrialisation and other
economic ills referred to in the eco-
nomic survey. Our friend Tiwari talked
about the conditions in
He belongs to
which creates monopoly
hand and abysmal poverty on
side. The need based minimum
be the policy. Otherwise
going to face up to the
reaction which, you say, is now looming
large.

“I am producing the same thing
as the western people, in clectronica
in othe: things: pay me the same
They purchased the know-how from
rica, they have beaten America.
pad 12 times if necessary. They paid
worher the necd based minimum wage.
Strikes were permitted. Tt is pot said, like
here, as if strikes create disroption or
strikes stand 1n the way of production. In
January they declare their demands. In
spring they go into battle and
their demands and they have
western standard wages.  Strikes
in a country, which was once
State. The labour movement
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the topmest
talist country. 1f you want to be
at least follow the example of ¥
try to sec that these three things are
out. Firstly your whole

be nom-lax resources. Secondly
tor undertakings should be move
by mnking workers particigete in
nagement, ond thirdly you st
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{Shri K. Baladhandayutham].

entire working class employees in . the
country feel safe by assuring them the need
based minimum wage.

The'task of building this country caanot
be done by bureaucrats. It has to be done
in the teeth of opposition from conserva-
‘tive forces.- That can be done only by the
participation of the people and by rousing
their patriotism.

MR. CHAIRMAN : I have got here
quite a: number of names. We have to
‘conclude this Bill today. 40 minutes are
left. . So only five minutes will be allowed
to each Member. I request the co-opera-
tion of all the Members.

SHRI P CAN(JADEB (Angul) : I rise
to Spc"lk on the Bill under discussion. 1
know the time is very short for me to say
all T want to'say. Before coming to some
of the specific aspects of this Bill, let me
refer to the general economic situation in
a nutshell.

In spite-bf the fact that there has been
all round:progress. in the econon:y over the
last three or four years, the population has
been increasing fast and the requirements
going up at a. much faster rate than the
increase in ‘the production.

An inflationary situation is afoot in this
country. .- This is perhaps one of the rea-
sons for the widespread hardship and
‘growing sense of frustration cll over the
country. This problem is of a very great
magnitude if [ may say so and it ean only
be selved if. we make the best use of the
potentials and. resources available for the
development.

As you are aware, the system of taxation
and public spending comes under the Fi-
nance Department and they have a lot to
do with the findings of such solutions. The
first and foremost priority should be to
solve the problem of rising prices. The
budget proposals should be looked at from
this angle. What we find is that the infla-
tionary pressures are created by the growth
of unaccounted money. Unless resource
mobilisation is stepped up to tap such
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-be geared up to mop up the unacee
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main a far ery. It is in the fitm
things that the methods of taxation

money. . I. do hope that the
would soon  implement the

tions of the Wanchoo Committee i
proper assessment and collections.
to the Finance Minister that he has

to 15 pericent is undoubtedly a tim:
ture. Nevertheless, [ feel that this pro
requires’ much more bold solution:
years pass by. In many places, resol
are available in plenty. But, their

tion is crippled by the inadequate inl
structure facilities. In the State of O
for example, the railway line '
Bimlagarh .and Talcher has been

in cold storage for a long
apparently on the ground that
project is uneconomical.  But,

it is everybody's knowledge that the
letion of this railway line would autor
cally open up the vast possibilities of (
lopment of minerals and forest res
in that area.

MR. CHAIRMAN : The hon. Memb
time is up.

SHRI P. GANGADEB I shall h
to be very very brief. May 1 be
three more minutes if you do not mind

MR. CHAIRMAN : No, please.
would mean a breach of agreement,

SHRI P. GANGADEB : The most
portant thing is the supply of power
1s to-day not being supplied adeguately
we are really distressed so much that
supply of power must be guaranteed
improving the management of power plz
and distribption system. That is the ©
way out. Only a rapid increase in produ
vity in the factories and farms can reg
bring about price stability. Let me, the
fore, request that this aspect of the me
which we think is very important,
ways Kept in mind while steering the
of administration.
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Regerding expenditure side, I wanted to
sty something. But, T don't have time and
theretore | come to the end and let me
g0 on to say that in spite of 20 years of
development in our country, the disparities
are still  persisting both at income levels
and at prosperity levels. What is worse
is that sanitation facilities are conspicuously
ubsent in most arcas of the country.

15.00 hrs.

In conclusion, 1 wish to say that very
eurly steps are necessary lo see that the
minimum needs of the people arc fully
satisfied. In the areas affected by drought
and scurcity, morc investmcats in socially
desirable item» should be pumped in. which
will prove greater employment and give
a guarantee for better life for the people.

With these words, T support the Finance
Bill and trust my suggestions will receive
the careful consideration of the (overn-
ment.

ar wiwwr saw (wfm)  awrifr o,
¥ nfmrr w7 fiw¥ @ @ woarp oo
T RTET & f rer fw sifer dE W
T i s oant ff mwmdt & el
frr mveT &1 ww wn @ @ o
o m owwr ) foiT o Ew & oarEe wwr
oir yYten &% ¥ ¥ T qvr TeT aw k
f& frq 0F areEm @Iw W Fr @0 PAfw
gtz frat gr & 74 W o wAn TW
aam wifgw o fadkg ®7 F w1 andr gAgE
B owr reny At w7 ower, N gudr wEr
T ®EY, W s AR wr oweE, W@t
dfegr wagx K, wfadw woge , Fwe
o, WMy o @ el e 2, T
Wy erifafafet Ax & faoowrew
qoere &y Wk x wrf wenw wen e
g 1
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o wFrwr wem)
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wwnfe st wx wT AW Wfrg o
UL AWT AgAT WW AT ¥ € oA
aft fedr wx w6 wan b @R v
TR A W e wew ¥ tm wifge | umw
™ oA A YT owwwyz oafr TR AT
O 9N ¥ aw W gS ar AW aw
TEITR VAT RO | TATAT W WY W
wfrm

drufrwr o AATTTT IR 1972
BomAman 15 2 17T T WA vRAAA
YA  ¥HWT. sw00 24 7 nrfaw AT
SO guTigE ¥ 15 TAT O *r A
aifraw w7 awT www ¥ oA wmoatoew
wafaar v mwe frar W@ AT oo sun

THT ® FIF T TA FH ¥4 P

T3 @& 4 ag u fr f2imr vy amdw
FTAT F U

WY wpmE e (F) ami
qrizT faA {131y AT & e W onw
g T Fhaae a2 Ger Atg T
fr #re o witewr {9 a1 wbe AE
T AT A4 FW aeq A1 w1 fAw
MARE AW TR A oTtA yzefw A7
O oW 9w v AfwEra m v o
fadig @ %W WY aEwrsE 4o onF oM
AW ¥ AT H Wy wWrR g aE ST
£ 3@ s Hfew frves Tew 3T
HITH §ATET T AT T WET 3T eT 6
WA & | I AT AN G X 0%
ot =4 B wfge &% T 71

. arr # fr wear ® frgrar AT
awey £ 1 Aonr Wi fs @ www
51 % &% dwr w o, g 9%
ROT WY qETaeT, Afe AW e ¥ ¥
sy O TRM W gy ¥ feevmr ST
uReaw § T e o W iy e & Ao
ot ¥ T W BT ARTr wvR & faw
R war Wrewfos ST TLTT W MTRECENT
g1 for ¥ woere ® e ww IWWQ

VAISAKHA 13, 1895 (SAKA)

Finance Bull, 1973 198

t oAfem IR TR Amem oew faey
Yo wmw v e froAwE 3 gw o
w1 wom # fo o1 gmw w7 & g %
wiew &1 gy & =W e wiw €
A ¥ wwr four e F o0l ar A aW
7w wryt F o afan aft wwmm wAaw
T €t 97 afwT 17 ¥ 9z 75 gfns
= fe A At AT W umEE At
ufqe #1f7 s yrr g7 & af: o1 =7
FAIY 1

A mAr of Avwo ¥ sweq
wa fow w mvwr A & rIm oTmd P
Afaw o 4 wdr Aw oW wEw 32 B,
I OAT AR AF AT fEE AT ow W
ATIGIT 42 7 ¥, TR A fam mREr
AIETT WAT AT | TOVET Wi &t AT
T T AT | et Rafr w owa oA
sfr s =z aar mam smw A oW
TITET AIFATT KT UTFMS A4 7MW, AW
AF L4 W W ATATT IET FI AR At
o7 TAN wemwrar A9 AT mAT P
fan @ qEm Fofr oamw o Tw
WA T 89 [ 0T RE-gTIH nEreeReer
Hqrww-wEam azy oWt Wi fer {8
W ym ¥ vefem rveeefear o oA
% ¥ dm owr FfT T oA w9 9@
Tl ATF A QAT <M ATA W WA &
v 9 o¥ w=irerw wrfe glmaw-
TEWIG ATIT P, ATT W AGT AYGR TX
v gom &1 ifaw A1 oad A% it sww
N d o1 feE & T s wEemid
qwWry wAr, dfw TEm AT i3
a7 WWAT W "R WYiR )

W § &dm wwarer #1370 sen—
FErn wREtTn W 37 WA fav smenfoe
ey o wEd ¥, wife o dw X
b B oy & Faed 25 Wt #
Lo tﬁtmd
L

WA TP
iy WEEAT %1 AT % e



199 Finance Bill, 1973
[ ==zee Te=]
FaT 2 '@ Az g 5 fow wew ® o9l
safex arfas =g feaqr g, @gr a@dr #r
fafga «fa a1 wfowm +n & == sfa
oF gIe fEArier @ a9fw 7 fEAa @i
AgE g, AT ATIA FAT TATRIA E 1 AR
af7 zafaq fawet ar @@ fFaEr & 7@
afr 4 «wfa & wfq 3397 97 feadr wafas
arz #r @qq gGr & a4 J@ faaa gfqes
eafr qifem & Aar == feaa gffmw
arTE AT FAE aedt § o faar g, mfE
=A% FiFE F G I ATGA 0 fF @
am H Asy 93w aFa #Afaw sAfwa g
Fzi argfas ArgT Atz & 3@ WRW I F
dridra g, fFr ot o S¥emr gE ®
01T F7Z § Tq WA F ATY FAEAT AAE

femr 24

Iz & fAv wew wEW 7 W o994 F
Wquay 1 &1 [AAT Fo4 F fAm 24
FIAT 73 AT =T AT A &1 | F72 F
qEqqq I FITAT H A@t 7F AR IEA
aia ¥ #edr fedid & ) afFw a7 o aw
32t AF oFgAT ) WA Ax H N F O
F =rTear F4A ¥ fA0 oww #r oatr &
g, FfFq ggw fam 1 wfas #\gm@Ear
T4 &t wf o fm 7 Tw 0§ gaa fam g
1 wemagtfer £ 1 g% O o3 am &
2 fomsr mida £#70 wwT /@0 0 femar
dar fzar sraar, 3asr w5 dav Ag qars
T E

TE7 93T gEATR A oww v o4r fE
TR AT T AMGF FEET FTA 3353 AT
F WA 7 AEA F faw 76 FL® TV
fza wrd, ¥4ifx 72 Frg T &£ auf 7
FEAT TIT ZAT B, T9A IR F A9
IARI 9O T & fad a4 @1 g, AfEa
¥ 7 WA IF A€ TEW Agr Ar 2 |

Az w2 # g afgwa @9 ®w =T
Frar &, wafs are zIw & otma faerd
22 dfgwm g, d9m= & 90 gfaww g,
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35 gfowd g—s @ § A& WA W
da # ot gEw 98 2 | T a@ @ fawet
#1 @99 H AT FeY NIW WAT WAL
gaar ¥ aga 9% € 1 wew waw ¥ wfa
T adr 41 9ff F favw 2. 74 feammw
arafrw @ fomar g, &@fF 9= @i
35 fFamm |

- @vafa AgEw : A99 AgF ¥4 &, WA
oma d2 9™ |

it A FHA: 757 939 aga fosw
9 | IHWT erw Tad gu "F 6
afus a7 faar «18

wwmfa Aglzw @ 329 & fawe WA 2
zrza At fawst gur 8 )

oft AFAM FEEL T gL AT AW
A @ A AT AHGT FET Figar §
aeq 5EA HA%A #1 Zfcz § o#E¥ aFEr g
afFa =3 97 AL AT TET FEHaTITn
TR AT T g IMA 1 ZEEEET Z
gafan wo g#ETs @ fF 3t 9w Awas
e @z gz sita Jrar 9, wiE
gl aga #fus F= &

Tq7 W=l & [y # 3 fag fagas &
AT FHE@T E
SHRI SOMNATH CHATTERJEE (Bur
dwan) : Mr. Chairman, Sir, 1 thank yo
for giving me this opportunity. 1 woi
only refer to some of the important aspect

on which I wanted to speak in greater
detail.

One is that the Budget and the Fina
Bill have failed to tackle the main proble
in this country, namely, the problem ¢
unemployment and the problem of pn
rise. Just as we have been hearing
slogan of ‘Garibi Hatao™—for the last tw
or three years, this is all a question
slogan only—of bringing about soci
justice or achieving social justice. Reall

no policy or plan has been laid down
achieve this.
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A very recemt problemt which has now
doveloped m the indien oconomy is the
problem whith is being faced by the
endloom weavers in this country. Oiders
have been placed on mills for delivery of
yarn 1o weavers, but orders have been
placed even on those mills which do not
even manufacture that type of yarn. The
price fixation bux heen donc on the basis
of the price that prevailed m December
1972, which is uneconomical so far as
weavers ure concerned; they cannot aflord
to buy at that price. This is only for
the purpowe of henefiting the mills. Out
of 5 lukhs handicoms, thiee lxkhs have
already been closed down or are going 1o
be cloved down. The prodoction loss
iv to the exient of 50 per cent The
daily production loss 15 1n the nature of
aboul Ry, 30 lakhs. This is the position
with regard to handioom weavers We are
hearing only promises, but nothing s ocing
done 10 look dfter the interests of this Jarre
section of the people who uare not rich
people who are common people and amm
ehing owt thewr livelihood from handloom
Industry.

The mewt point is power shortage This
is a problem 10 which Government is not
paying proper attention. There 1s complete
mismanagement here. So far as breakdown
of thermal projects 1s concerned, one cannot
take refuge under ramnfall. Why Is there
this breskdown in thermal project” The
main reason iv the complete mismanage-
ment. There is no advance thinking, Re-
placement parts are not available in lime.
I have been told bysome of the electricity
engincers connected with the State Electri-
city Board that they do give the indent for
varions parts in time but the decision is
not taken until the parts or the machinery
out

electrified. Our Chief Minister makes 5o
many prothises and he gives progress re-
pofis. Where gosts have Been placed, those
vitlages are fuppostd to be elettrified. Of
course, patple are getting disilltsiored com-
because evett In Calcufta and
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‘Then, what is the position with regard to
drinking water? No policy or plan s
there for supplying drinking water, Only
yesterday Dr. Karni Singh produced before
ub the type of water that is being given as
drinking water in Rajasthan.

} now come to the unemployment prob-
lem. There is a grandiose scheme by the
Minister of State for Plaoning. He goes
nbout muking promises that one lakh jobs
would be created in onc  year and In
ﬁ\!g years, five lakhs jobs would be created.
This ix all Utopian thinking. They are
onfy trying to deceive the people. There
1s no basis for this plan.

1 want to speak particularly about West
Bengul, without being dubbed as parochial,
So far as the unemployment figure is con-
cerned, it is the highest in West Bengal.
There are nine lahhs educated unemploy-
ed on the live register. The total unemp-
loyment figure on the basis of the Employ-
ment Fxchange figures is 28 lakhs.

From 1951 to 1969, the Central assls-
tance to West Bengal has been Rs. 141 per
capita while the State from which our
Finance Minister comes has always been
the recipient of a mnch greater  bounty.
West Bengal occupies the eleventh position
%0 far as Central assistance to different
States is concerned. During the Fourth
plan, the per capita outlay, so0 far m»
West Bengal is concerned, has been the
lowest in the country, being Rs. 79. During
1971-72, West Bengal contributed Rs. 347
crores to the national exchequer out of the
eamings from jute, tea and enginecring
goods sloné. And Rs. 592 crores from
income tax and other sources. And what
we receive? We  received  back
Rs. 78.36 crores only, out of nearly
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sought to be solved by this
this Finance Bill? How is
dustrialisation in this country
solved? There is nothing.
has happend? The Jay Engineering Works
a Bharat Ram-Charat Ram concern, to-day
1 am told, are going to pass a reso-
lution to tansfer
irom West Bengal to Delhi
being encouraged, I am
like to be amured, the Home would like to
be aswsured by the Finance Minister

the Government, that they have no
in it—that they have got the unofficial
ings of the officials. Therefore, 1 would re-
quest the hon. Minister to deal with these.

Before I sit down, T would like to touch
upon onc aspect over which we feel very
strongly. That is about the wrongful de-
tention of persons under the MISA. Al-
though Sec. I7A of the MISA has been
declared  unconstitutional,—the Central
Government which maintains an overall sup-
ervision of this know this since every case
of detention hus to be reported to the
Central Government,—hundereds and
thousands of these detenus who are entitl-
ed to be released under the order of the
Supreme Court because that particular sec-
tion has been declared illegal,  are being
hept in wrongful detention. 1 would like
to know what the Central Government is
poing to do. Will they allow and see
that these persons who have lost  their
personal liberty under un illegal law con-
tinue to remain and rot in jails be
treated as ordinary criminals without being
brought to trial, becauss it suits the party
in power in the State?

These are the matters on which I would
like to have a clear and categorical reply
from the Government.

SHRI VASANT SATHE (Akola)
The main object of any budget or Finance
Bill is to mobilise national resources. Now,
fet us sce our whole experience of the last
25 years. How did we succoed by the met-
hod of taxation to mobilise resources? Wa
have sen that the ecconomy that we are
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come hes increased from Rs. 13,200 crores
to Rs. 19,200 crores which is about 45 per
cent, the per (upita income increase hus
been only from Rs. 308 to Rs. 348 only by
13 per cent. Where has the rest of the
money gone® That has gone in the form
of black money underground. That is the
trouble.

Unless we decide to bid good-byve to this
concept of mixed economy, the seal wuivr
where there is profit, unless you have that
sector 1n your hand, you cannot really have
resources to mobilise or channelise them in
useful channels. You must have a decent
private sector. The private sector should
be there in small scale sector. Let us think
in terms of having a network, as in lapan,
of small scale sector spread all over
the country.  But, they have got the
capacity to gwve employment also, If you
have all these industries, consumer-goods
industries, concentrated in the hands of a
few, where all draining of all money and
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cent of the technical graduates and
graduates today are serving in

known as the cosmetic industry and

manofacture of drugs. Why do you
teke over all these sectors and see that
mobilisation of their resources is done in
priority goods industries” Are these essen-
tial goods in the country today? You must
seriously give a thought to this and unless
we take a note of the totality we cannot
progress. If you think that you can bring
socialism or socialist economy with the
help of capitalism, it is just like thinking
that you will sow bubool and want inan-
goes to grow from it. Well, it cannot be
done.

Sir, T am not talking from a dogmatic
point of view. Forget socialism, if you
like. But let us, at least, believe in
humanism, if not radical, at least. simple.
Even then we cannot have a  capitalist
«ystem of economy. We have seécn the re-
sults of mixed economy. Miied economy
has failed. We arc not thinking of joint
seclor economy. Joint sector means public
money, private management, oand private
profits. This is what we are going to do.
1 say repcatedly this is nothing but  un
idea of participation or parinenhip with
corruption. Because, corruption is inherent
in copitalist system. It is like pollution.
Just as you are living in a society,which
corrupts every individual. Therefore, you
must decide once for all to do away with
capitalist system if you really want to
tackle the problem.

The Finance Minisier said once, speed
essence of the success in  economic

4
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SHRI MALLIKARIUN  (Medak)
Mr. Chairman, Sir. supporting the Fi-
nance Bill, I decide to plead my case of
partition of Andhra Pradesh. 1 bave all
7 appreciation for the political manoeuver-
ings and diplomatic moves on the part
of the dirk wedded integrutionists to
s maintain the integrated Andhra Pradesh,
which is unmaintainable. Sir. "We will
have 14th and 15th jewels of the nation’
was the expression made by the then Home
Minister. Ciobind Bullabh Pantji in this
House prior to the creation of the Muha-
rashtra and Ciujarat States, who was an-
tagonistic to the formation of the Telen-
gana State. Former Home Minister Shri
Gulzari 1.al Nanda, requested the Speaker,
Shri Hukum Singh, to constitute a com-
mittee of Members of Parliament before
the formauon of Punjab and Haryana
States. The present Home Minister, Shri
Dikshitji. 1n an interview to an [ndian Ex-
press Correspondent, said that there is
nothing wrong in having small States which
can function efficiently. I believe the per-
sent Finance Minister, who was also a
Home Minister in 1969 and who is fully
acquainted with the seperate  Telegana
movement. will favour seperate Telegana
State formation. Apart from this, Sir,
our beloved Prime Minister in this august
House sgid that she has neither conced-
ed nor ruled out, the scperation. It wax
urged that we will have normalcy. Well,
normalcy is there. So we do anticipate
that division will take place at the earliest.

The race for Chief Ministership s
utterly shabby and ridiculous to the
average public mun at this junciure. I feel
these psecudo-integrationists must imme-
dintely go into political liberation. must
renounce power, must make the Andhras
reconcile  themselves to the five-point
formula evolved by our beloved Prime
Minister, if they want w0 serve the Cong-
ress Party. On the contrary, they are
saying that the Andhra separatists have re-

. conciled themselves 10 unconditional in-

tegration. 1 totally condemnn this de-
mand for unconditional integration. We
will not allow the twin citics of Hyderabad
and Secunderabad to be free zones umder
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any circumstances. We will fight tooth
apd mnail, This is a fundamental and

basic thing one should keep in the mind
and split the Stute,

In thes connection, 1 may say that
normalcy is restored.  Students apd offi-
cers in the Andhra region have gone back
to their educational institutions and offices
resnectively. They have not given up the
demand for  bifurcation. There is no
more problem of law and order. Some
say it i a psychologicul problem. Others
say it is a sentimental problem. 1 say it
is a perennial problem which needs an
overiasting etermal solution which is the
division of the Andhra State, nothing clse.

In Hyderabad, Congress Forum for a
separate Telengana, headed by Dr. Chenna
Reddy has not taken up any intensive
programmgc. That does not meun that we
have given up the demand for sepuration.
I do not wish to take more of your time
by going into the bhachground. But T
reiterute that separation is the only solu-
tion. The recent statement of Shri Dikshit
is & litfle satisfuctory because they indicated
to prolong President’s Rule in Andha
1 feel it is a good strategy. With my
Iittle experience in politics, |  anticipate
the division of the Andhra State soon
With a!l faith 1n our beloved Prime Mini-
ster, I hope she will definitely divide the
State at the earliest possible time.

As we believe, any emuncipation move-
ment will take 1s own time and turn.
1 finally say that therc is absolute deter-
mination on the part of the people of
Teienpana and with integral  will-power,
they will fight till the demand for a sepa-
rate Telengana State is conceded.

SHRI BISWANARAYAN SHASTRI
(Lakhimpiir): We are passing through
u transitional period, tramition from comser-
vatism to liberalism and from monopoly-
hold to State comtrol. Therefore, there Is
littke wonder that when progressive mes-
sares, whethér 1t {8 the appointment of the

Chief Justice or the takeover of wholcwiile
trode in foodgraina, are taked, thete I
opposition fromn the vested imtérests,
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Thote i vise in prives of foodgraine mad
othsr consumption
rise of feodgraine hits every
spite of the green revolwtion, there |

people in the country. It
out where the defect fies and is' should be

removed,

To my atind, one of
price rise is deficit financing.
the gap created by deficit financing,
a tendency for more and more indirect
taxation, and indirect taxation is ome of
the causes of the price rise. Therefore, |
think there should be a certain limit to
deficit financing. There is inflation and
black money aiso. Previous spealers have
touched on these points; therefore, 1 do
not wamt w0 go into details.

T would state that there is circulation of
forged currency also. This should be
stopped by all means. Unless this is done,
one day our economy will be paralysed
CGiovernment have been uying to reduce
poverty, the gap between the haves and
have-nots. This is a good uttempt.  But
T would say that Government should also
try to reduce regional imbalances.

The entire eastern region is lagging behind
so far as economic development and indus-
trial growth are concerned. If regional
imbalances are theic, the people become
restive and they cannot be blamed for
tahing the law in their own hands on certuin
occasions.

In Assam. the employment potential is
very meagre and very limited, and the Cen-
tral institutions and Central undertakingy
are out of bounds to the people of Assam.
For instance, out of sbowt 200 employees
in the Indian Airlines there. only five 1o six
are from Assem. This is an instihce where
it can be snid with justice that the Govern-
ment have (o give preater represemtation to
Asstt,

So far as electritity is concernetl, only
por cent of the vilages
have boenl electrified.

23
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living in the villages do not get the facill-
ties of power. How can we expect Im-
provement in living stanclards there if such
{s the condition.

MR CHAIRMAN : The hon. Memberx
time is up.

SHRI BISWANARAYAN SHASTRI :
I am finishing. Assam produces larpe
quantitics of tea.  Assam's. share in ten
production is more than 50 per cent, but
Assam docs not get the benefit. There is
an irrational ond illogical encise duty which
ranges from 25 paise 1o Rs. 1.50 per
kiloptam of tea. The bulk of the excise
duty comes from Assum. Munjority of the
tea gardens there pay excice duty
@ Rs. 1.15 per kg. while others pay
@ .25 only. Therc is neither reason nor
logic nor justice for this discrimination. Tt
is not hasved either on the yield or on the
cost of production or on quality of fea. .At
the whims of certuin bureaucrats in the
Commerce Ministry, this excise duty s
levied at five different riates and it tells
heavily on the tea industry. More than 10
lahhs of people are enguged in this tea
mdustry., and if this industry  does not
progress  properlv, wc cannot  expect
anvthing in that region. 1 suggest that the
excise duty on tea should be rational.

MR C( HAIRMAN : The hon. Member's
time i up.

SHR1 BISWANARAYAN SHASTRI
Only half a minute. So far as jute iy
concerned. Assam produces 11 lukh bales
of jute. Out of these 11 lakh bales, only
one per cent is used in the jutc mills in
Assam. 1 therefore suggest that, as al-
ready demanded. at least threc jute mills
should be established in Assam.

With these few words, [ suppost
Finance Bill.

SHRI GIRIDHAR GOMANGO (Kori-
put) : Mr Chairmun. Sit. [ rise to sup-
pors the Finance Bill. The deéveiopment of
any country mainly depends upon finunces,
planning and the implementation. Only with
sufficient money, regulated planning and
ptoper implementalion a country can deve-
tap.

the
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I want to say that in the 18 years of
planning, for the tribal development neat
about Rs. 277 crores have been spent. Rs.
100 crures for the Scheduled Castes, Rs, 150
crorcs for the Scheduled Tribes and Rs. 27
ciores for other backward classes have been
spent. The break-up of the expendituie
shows that Rs, 117 crores have been spent
on educution, Rs. 91 ciores for economic
development and Rs. 67 crores for health
and other measures have been spent.

The question is, how we can develop the
buchward people by giving Rs. 91 crore-
for economic upliftment” We are demand-
ing the uplift of the wribals and of those who
are cconumically backward, Now, in the
spprouch to the fifth five year Plan. the
Government of India have given Re. 500
crores. out of R« 51.000 crores in the Plan,
for the developmenmt of tribal and other
backward classes. The point is, the tribal
und other backward classes of the people
constitute one-fifth of the towl population
of this country. Why is it that they arc not
piven sufficient monev, near about at least
Rs. 3.000 crores, if not Rs, 2,000 crores or
Rs 1000 ciores, for their development?

There 1v drought conditions 1n Orissa :
Government not yet announced Koraput,
Gamam und other districts as drought af-

¢ fected  aea The drinking waler problem

is very much there mn Orissd. especiully hin
and tribal arcas. Though Government have
sunctioned sufficient money, it has not been
spent propeily. Medium irrigation projects
in Badanals and Ramnadi rivers should be
taken up for implcmentation and should
be gnen token giants in this year. There
15 slow road development  in Orissa. We
talh abour the sugur problem ; in tribal
arcas they are facing salt problem. They
have 10 walk 10-20 miles for salt. 1 we
want to develop bachward classes of this
country to huve socialism. there should be
o sovialist pattern of development. The
tribals  are very primitive men of this
country. | am not asking to make them
made modern men. Government should not
kecp them av muscum specimens for longer
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pertod, but we should make them common

men to bring them into the main stream
of national life.
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SHRI SARTI KUMAR SARKAR (loy
Nagar) I nse to support the Finance
Bill Our expersenced and veteran lender,
the Bon. Finance Munister has given a relief
ot Rs, 2 crores from direct taxation
The Fimance Mimster 11 a veteran and Is
generous but 1 hknow he cannot! gine any
relief to us because he 13 a prisoner of s
own taxes We are quict sure that he 1s
not tn a position to give us any rehef fiom
the sufferings of taxation Indirect tuxation
is so heavy that the incentives of the people
have been totally killed The servy ncen-
tives which create employment  which
create industiies and which develop agricul-
tute are (ompletely going 1o be 1emoved
by the taxation policy So 1 request the
F nance Mimister to think twice  before
levying new taxes.

The musent taxation poly has been
followed for the Iast 25 years ind there
5 no wmagination tn it It s a hentage ot
the Butish bureaucracy If vou want te
see to the welfare of the people and make
them nto a socialist socwty the entire
pohicy of taxation should be changed  his
1 my request At the same ume [ request
him to see about the price nse—the
tremendous, unprecedented prce i which
has cut down all owm devclopment actnities
People are oppressed by the high prwes He
5 a veteran leader ind with his past and
present experience he can certainly give
some reliefl to us in this regard Simply say
ing that this 1s due 10 the accentu ited imba
lance between demand and supply will be no
answer ' Who 1 responsible for this price
rise? Producers or consumers” Who are the
consumers? We hnow that 40 per cent of
our people are below the poverty line and
we cannot sav that they are contnibuting to
the pnce rie The remaimng 60 per cent
consiat of caprtalists monopolists big pro
ducers, small producer, salared people and
50 om

Who are really contributing for the
price nse” This is an aspect which we
should go mto now, becausc this has been
neglected all along We are Iacking
information on this point The erratic
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behaviour of the pris line 1 not the
answer We have to hold some engquiry to
find out what 13 the contributing, factor
for the price rise m the agricultural and
other sectors, We bave 10 define percentuge
by percentage which itém contributes how
much for the price mse This 18 2 new
aspect of econmomuc which we have to
develop Simply saying thut tradéry and
black marketeers are respunsble for price
rise would not do

At the same time, there bas to be re
thinking on fiscal and monstary policies
If the money supply 15> more there will be
an inflation ny tendency and the people will
suffer We heve to sec what sort of supply
18 generuted n the cconomy I the money
1s used for development purposes then 1t
will not he influttonary Otherwise 1t will
be unproductive nnd inflationary 1 would
1equest the Finance Mimister to think over
this matter

Lastly, 1 would request the Finance
Mimsster to consider svmputhetically the
wase ol poor West Bengal While West
Bengal 1 contnbuting Rs 900 crores to
the Cential bndget it v getting  only
Re 75 crores TFhis imbalance 13 creat
ing all soris ot unrest and wviolent Nara
lite activities T would request the Finance
Minister w0 comssder the condiion  of
West Bonwal and give it more financial
assislance so that the people of that State
muy not agun fall into the trap of viv
lent activites of the Naxalites

MR CHAIRMAN Shn Madhu 1 imaye
wans not here when I called him Now he
1$ requesting me to give him five minutes
beioe I call the Finance Mimster T would
give hm an opportumty n  the third
reading

I thank afl hon Members who have
co-operated with me by hmshang their
speeches 1n time

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN)- Sir 1
thought you are also gomg to make a
speech

MR CHAIRMAN. I would tike o
inflict one Now, the Finance Mimster
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SHRlI YESHWANTRAO CHAVAN
Mr Chaigman, | must thank all the
members whe participated in this very
long. interesting, rambling discussion for
the last 12 hours. It included the separa-
tion of Telengana and it went from
Tclepgana to Japan. Though 1 wish 1o
deal with most of the subjects und items
referred to by the hon. and distinguished
members, it is physically impossible for
me to deul with every item. But 1 can
assure them that some of the useful sug-
gostions and ideas that they have thrown
up will be not only hkept in mind but
will be carefully examined and considered.
‘This is all 1 can say at the beginning. [
propose to deal with some of the major
Isspes and major criticisms relating to the
Finance Bill as such, Beciuse, many hon.
Members used this occasion, and there is
nothing wiong about it, to deal with the
probvlems of their regions o1 their own
constituencies  and  point out  certain
meusures of development which are very
nceeasary like irngation, power supply and
a0 on which are causing shortages in many
vital sectors. | suy that they are entitled
wa reler o thowe things and it 18 quate
leyitumate that they do so and it is neces-
sary both for the Central and  State
Governments to take note of whut they
have said. .

16.00 Hrs.

[SHr1 K. N. Tiwary in the Ciair}

L saw repeatedly an argument made by
many hun. Members that we have become
some sort of a prsoner of our own tax
system. Many of the hon. Members sug-
gested that there must be some sort of res-
tructunng of the tax system. It is a very
good ides and certainly, | wish to do that
if 1 can.

The mast important point is that the tax
structure is something which has to do with
your own cconomic pattern. It is some-
thing which grows out of your own eco-
nomic system it is something which
has t0r do with your own ecomomic
Institution; it is something that deals
with ‘your own mwethods and patterns
of ecomamic production. It is oot
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super-imposed out of
imagination of ‘X' or ‘'Y' or ‘Z'. Therefore,
mostly, the culprit in the tax system in
fndia appears to be indirect tax system.

Most hon. Members criticised indirect
taxation. 1 would like to say that nobody
likes to tax every commodity. There are
certainly some compulsions in the Indian
conditions which | wish we could avoid.
My hon. friend, S8hri Dinesh Singh and the
hon. Member. Shri Buludhandayutham,
made a reference to tax system which is
not a tax system. They referred to the
sources which are mon-tax sources. These
are resources. The nomenclature that was
used was different. It is true in some
countiers it s so. In Soviet Russia,
they depend upon the earning in the
public sector. They have all public
scctor There s no guestion of
huving uny private sector. They have
als0 got turn-over tax which is basically and
indirect tvx  In our couniry, self-employed
soctor is the biggest sctor and the orga-
nised industrial sector is the sector which
hus a very narrow base. 1 do not think
you can avoid commodity taxes al I2ast for
some time to come.

As ery rightly pointed omt by Shn
Raladhandayutham. the performance of the
public sector certainly becomcs a very re-
fevant factor in this matter. Shn Dinesh
Singh also made a i1eference to this. This
ts, certainly. a sery important thing. Even
today. if you see our own Budget, it is not
that there are no tax resuirees in our own
Hudget [ was just trying 10 find some in-
formation by way of illustration. We have
got commerciul undertakings and. in this

Budget. we have budgeted for nearly
Rs 3435 crores in 1973-74, Take for
fostance the Railways. This is another

example. The interest and the contribution
from the Railways comes to nearly Rs. 173
crores. So does the PAT. 1 am just
giving somne illustrations. Even in our own
Budget, there are certain non-taXx resources.
We have made a very heavy investment
m ths public sector. A point of criticism
was that they have not been able to become
the major important scurte of revenue to
the Stale, to the Government, to the
sational exchequer. We will have to
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examine the performance of the public
sector and that will require some special
treatment, I personally feel and nobody
denies that, nor even Shri Dinesh Singh and
Shri Baladhandayutham, the public sector
is certainly making an improvement. But
they have got certain difficulties.

At the present moment, there is a high-
powered committee of experts which Is
guing into the functioning of the public
sector and is trying to identify the prob-
fems. There are problems of maintenance,
problem of Jarge inventories, the problem
of future planning, and the problem of
modernisation. The hon. Member, Shn
Baladhandayutham was giving an example
of Japan. [ was very delighted to hear him
about that At least, for the sake of
change, be is prepared to look to the cast
for some sort of guidance. But I can tell
him one thing; he may possibly be know-
ing more because he had been there recently.
I saw one very important fact in the indus-
trial relationship in Japan. They have,
certainly, a very well organized and very
powerful trade union movement there But
there in also u very important factor which,
I was told, exists there. They have a
great sense of national discipline.  They
are so production-minded that if they have
a problem with the manogement, they cer-
tainly protest but they have also one very
important rule; they never do enything
which will result in loss of production
This is the most important thing. H they
huve (0 protest. they will, | am told, wear
black badpes on their arms and come out
during recess tlime ond raise slogans.
Really speaking, this country neceds the
production-minded  nabonul  duscipline
which will be the most important asset. M
we have that, we certainly can bresk
tnrough. We will have that break-through
ovecause at the present moment the size of
our public sector is quite big and is in very
witzl sectors. Our investment is cofossal
f should say. Not only that, it is aiso
increasing every year, and it will have w
increase every yeur because we want it to
increase, That will certainly give the new
bass for the mew society that we would
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ke to have in our country. 1 do not want
tw go {nfo this aspect in details. 1 jost
wanted to moke 8 mention that it would
be necessary.

Our tax systesn will, certainly, have to
evolve Heelf; with the changes in social
structure, economic pattern of production,
methods of income distribution, the tax
system will naturally have to change.
Merely passing one law will not help,

We have appointed many Commissions.
There were some suggestions made by hon.
members, Dr. V.K.R.V. Rao also made
u suggestion that there may be another
taxation commission. | alwa)s consider
the sugpestions made by hum to be very
televant and important; one cannot just
ignore them. But | must say that, even
in the last couple of ycars, we have had
two Commiwsions to go into the problem
of taation. Very recently, the Wanchoo
Committee completed its examnation and
produced a very valuable report which s
before you; it went into the question of tax
evasion; they have conudercd the question
of direct taxes We had another Commit-
tee. Raj Committee, which went into the
question of agnicultural wealth tax and
income tsw  problem in the agricultura!
sector. They have made recommendations
which are before us and some of which we
have alreudy implemented and some of
which we piopose to implement | wiil
wome to that aspect when [ deal with the
yuestion of bluck money But my main
pont is that it is not merely enquiry com-
mussions or commitiees that are likely fo
help us in the matter. If necessary, we
shall certainly think about it. [ am not
against that. But we have enough material
to act on, and we propose t0 act on thi
We propose to bring a leghlation m this
Scssion; st least we will introduce it in thix
Session—bused on the recommendations uf
the Wanchoo Commitiee. Members will
possibly, while they examine that Bill.
rome 0 know that we have taken a num-
ber of stepr which should help us to denl
partislly—1{ cannot say ‘wholly'—with the
problem of black moncy.

SHRI PILOO MODY (Godhra): May [
ssk a guestion? The Finance BiH is sbout
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ta be passed and there is one Finunce
Minister bere. Where are the other 59?7

SHRI G. VISHWANATHAN (Wandi-
wash): The entire Treasury Bench is empty.

SHRI YESHWANTRAO CHAVAN: 1
thought one is enough for you.

SHRI PILOO MODY: I proceed on the
busis that one is one too many.

PROF. MADHU DANDAVATE
(Rajapur); The sole Minister is the soul of
the Ministry.

SHR! YESHWANTRAO CHAVAN.
Some Members raised the question of black
muney. They wanted to know as to what
exactly we are doing about it. T know this
yuestion of black money is not something
that can be solved overnight. But 1 can
certainly enumerate some of the steps that
we have initiated and also those that we
want lo initiste in this matter. Some of
them are statutory and some of them are
administrative. As I said, we have already
passed two Bills—one, 10 scquire Immove-
able property at a price which has been
recorded in the tramsfer deed and another
for curbing the widespread practice of
benami boldings of property. To curb this
we have already passed a luw. ..

SHRI K. BALADHANDAYUTHAM :
But how rmany properties have you
acquired?

SHRI YESHWANTRAO CHAVAN:
1 understund your impatience 1t was only
in November this law became effective and
the procedure is that the property which
is trapsferred is to be registered and this
information poes to the comcerned Income
‘Tux Collectorate and if they find that the
valustion differs by as much us Rs. 25000
ur more, then they arc supposed to lake
action. | have made arrangements 1o get
information from every Collectorate cvery
month and 1 see that at least in a few
Collectorntes some cascs have been regis-
tered.  Half a dozen Collectorates have
rugintered cases, not all the Collectorates.
That i the information 1 have received. It
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is not the number that matters, the existence
of this very Act is going to be a deterrent.

1 have just received information that sn
far nearly 50 cases have been detected
where notices huve been Hsued and pro-
ceedings will start. .. ‘

SHRI VASANT SATHE: Have the
Ciovernment any idea about the extent of
hlack money?

SHR1I YESHWANTRAO CHAVAN:
Whatever figuie I might mention, #t will
be short of your expectation. It is very
difficult to make a guess. It may rnum into
thousands of crores.

SHRI VASANT SATHE : The Wanchoo
Compmittee said it was Rs. 7000 crores in
1969. It should be more or less now.

SHRI YESHWANTRAO CHAVAN:
Perhaps it may be more.

SHRI N K. P. SALVE (Betul): What
is black money?

SHRI YESHWANTRAO CHAVAN:
Mlack money is money which is not
sccounted for.

Several modifications have been made in
the scheme of tax exemptions to churitable
and religious trusts in order to curb the
acquiring control over business and
industry We have already done away with
the tx exemption of casual and non-
recurring  incomes  including winping of
cross-word puzzles, lotteries, cic. ..

SHRI JAGANNATH RAOQO (Chatrapur):
That was last time.

SHRI YFSHWANTRAO CHAVAN:
1 am trying to tell you what steps we have
taken so far.

Provision has been made for deduction
of income tax at source from payments
made to the comtructors by the Govern-
ment, local authorities, statulory corpora-
tions and companies. The scope of this
provision is being extended to co-bperutive
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societies as well, The nrovision of punish-
ment for tax offences has been made more
sisingent. The Bill we are considering will
have many of these things. 1 do mot want
to go in greater detail, but 1 am trying to
suy that we are trying to deal with the
peoblem of black money in different ways.
it is a hydra-headed monster—ibis black

SHRI DINEN BHATTACHARYYA:
Catch at least one of its heads,

SHRI YESHWANTRAQ CHAVYAN:
We se trying to deal with it m mnny
ways. This ha to be dealt within many
ways. These are some of the steps  we
‘have taken in this master.

Some members did make a mehtion
wpout the price risc and inflation. This is
w very relevant question. I have never
made a claim, and [ would like to repeat
i, that the budget by itself can be the
only instrument to deal with prices, It can
certainly be made use of to curb one of
the factors responsible for price rise,
wflation. Here comes the major point that
unless one resorts o taxatwon, it is very
difficult to say that one cun centrol infla-
tion. Therefore, this is the only modest
claim that we can make, thut we hove tijed
to sec that inflation was not allowed to be
run-away; we tried 10 put some sort of
reasongble limit on it. This is the claim
1 have made in the case of prices.

Seme people say, ‘your laxes on the
commodities do affect prices’. | would
say, inditectly yes; 1 cannot say they do
not have effect on prices ut sll.  That
would be a rather umscientific, incarrect
statement 1o make. [ will not make that
statement.

But what 'is the remon for that? 1
wanted some members to go into that, 1}
have dried 0 go into the question as to
how many are the wago commodities the
prices of which, really speaking, matter in
the iife of the onlinary person, commodities
thut  have tuxed? 1 have gome into this
autter and } find that this year's budget
will hardly touch any wage goods uhlcss
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one comsiders motor spirit, cigarettes or
rayon and synthetic, fibres, refrigerators stid
wir conditioners as items of mass consump-
tion. They are not. Out.of the total wati-
muted vicld of Rs. 118 croees from Union
cncise duties, nearly 85 per cent or Rs. 100
crores wil come from five items, namely,
cigareties, motor spirit, tiron and wsteel,
rayon and synthetic fibres and other luxury
items. This is dbout excise.

If vou come to the wumpact of customs
duties incrense on the price level, it is no
doubt difticult to quontify. It is very diffi-
cull 1o do so. However, more than one
half of the total estimated yield of the pro-
posed changes in the customs duties will
wume from raw cotton and muachinervy and
the effect of the increased duty on these
itans on the price level will not depend
upon dhe total weight of these items in the
index which is about 8 per cent but moie
importantly on the significance of the im-
proved varieties in the quotations used fu
the compilation of the price index. This 1
my defence of the budget provisions we
huve made.

Certainly we have to sesoit 10 commodity
taxation but we huve tulen care to see
that it did not affect the wage commodities,
wage goods, as they are culled, which,
really speaking. go mnto the consumpiion of
the large masses. | hnow the question of
prices is there. This s samcthing of &
very serious problem But this problem
cun be denlt with effectively by other
methods as well s and that. ag | had said
previously, is a question of effectively
managing demaad. it is o Question of pre-
duction, it is a question of preper distribu-
tion. In that respect, we nrc taking many
steps. 1he takeover of whalesale trade in
wheal 18 one of the important steps in thut
direction. | hope we shall gei 4be co-
operauion not only of all the pelitical par-
tres but of wl sectiom of people, traders,
producers, Jistributors of differant levels,
we.uperatives, Blate Governments and oven
cumumers. ‘There are many ditficulties,
somunimritive difficolties alvo. 1 think we
witl huve to sk not oaly for vo-operstion
hut a listle mose than that; from the wimi-
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as well, beeause ultimately they
ave to deal with the different svstems
ifferent levels. So, as far as the prices
icerned, these prices are being dealt
1 in many other ways. The shortages
are much more evident, and the
on for it, as we see it, is failure of one
psoon by which the entire economy got
pletely distorted. Unfortunately, still,
major base of our ecomomy is agricul-
e which, really speaking, is a gamble in
NSOOns in many areas.

;frwq fang : gfia =ifa w1 fa1 gm?
SHRI  YESHWANTRAO CHAVAN:
TFifT g5 3% & wfaa gn fa=r @ #r

z a1 FW@ &1 In the green revolu-
we have achieved results in
unjab and Haryana and westernm UP

d in some other parts of the country
We are possibly geing through a
ifficult position. Otherwise. I do not know
at we will have done. We are trying to
eal with this problem, with the failure of
monsoon, without much of import. We
ave stopped PL 480, and certainly we are
sorting to some minor imports; these are
chases and not aid.

requirements, it is a

As compared to
very marginal

" SHRI K. 8. CHAVDA (Patan): Is it not
e of the main objectives of planning that
e shouid free our country from the effects
the vagaries of the monsoon?

MR. CHAIRMAN : Please do not reply.
is a very bad habit that he gets up with-
ot my permission and begins to talk. If
H‘yone asks for my permission and then
’:'ts a question, you will reply.

SHRI K. S. CHAVDA : May I seek your
permission. Sir?

MR. CHAIRMAN : You did not ask for
permission first.

YESHWANTRAO CHAVAN:
I am sub-

SHR1
I will answer that, Mr. Chavda.
ject to your ruling—

MR. CHAIRMAN :
eply.

if you like youw can
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SHRI YESHWANTRAO CHAVAN:
I was coming to that. What is our objec-
tive of planning?  What is our national
objective? It is to see that we liberate
ourselves from the element of uncertainty,
dependence on many factors like that. The
failure of the monsoon does not merely
affect agriculture now. 10, 15 or 20 years
ago, one could say that it affected agricul-
turc alone. It certainly affects agriculture
now also, but the failure of the monsoon
alfects industry aiso and power generation,
because it is linked up with power genera-
tion. Take Madras for example. My hon.
friend from Madrus can very well support
me on this point.

SHRI K. S. CHAVDA : With your per-
inission, may 1 ask, while the waters of all
the big rivers go waste to the sea, why
blame Nature? For instance, Narmada.

SHRI YESHWANTRAO CHAVAN: |
do not want to go into that. Much depends
on many other factors. It is not only Nar-
mada. There are problems in this country
with many more rivers. We are trying to
deal with them. 'This is so far as the prob-
lems of prices and agriculture are con-
cerned.

Now, [ would like to go to some other
problems. I think it was Pr. V.K.R.V. Rao
who mentioned one point. He said that one
of the most important programmes that we
took up, despite our difficulties last year,
was the emergency rabi. production pro-
gramme. I must say that that was one of
the best programmes that we ceuid think of.
it has made us stand in good stead. This
year, we have made a provision for Rs. 150
croies for advance action programme. He
wanted to know -~ what exactly are the
components of this advance action progra-
mme. it is a very relevant question, and I
thought I should give some indication
about it, because we are yet examining it,
and the Planning Commission is going intu
it. I can give you the approach for the
advanced action programmie. The advanced
action programme is meant Lo iay emphasis
on those schemes which will help us increase
our agiicultural production in the shortest
possible times. I[i the schemes which are
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included in the plan go in the normal way,
possibly they may take years to complete.
We should like to select some of them,
not all of themy, which are likely to give
some results like the irrigation programmes,
power projects and some other agricultural
production programmes. 1 cannot say where
these are,

SHRI PILOO MODY :U.P. and Onssa:

SHR1 YESHWANTRAO CHAVAN
Why not Punjab and Haryana?

SHRI PILOO MODY : Because there
are no elections there.

SHRI YESHWANTRAO CHAVAN.
Qur emphasis 1s that if they ure going to
give results, we can go theie ubo .
(Interruptions) it 1s not that we ae think-
ing in terms of election

Shri Jagannath Roa ashed: what are
we doing about the 1cal savings, the
1eal savings are small  savings. We
should lay emphasis on small savings. We
have certainly made very goods progress
Rs 300 crores 18 quite a good progress il
you compare it with the performance of
the previous years, We arc making good
progreas 1o that direction. 1 owe an explana-
tion to Mr. Dinesh Singh. The other day he
jaused a question nbout the L. I. C invest-
ment in buckward areas. [ seem to have
given the impression that all the investment.
of the L. I. C. was made in the backward
arcas. 1 must say it is not so. 1 tried to
rcad the reply again in the proceedings; it
did not mean that. But if it has given that
impression I  shall have to correct it
My main point is that the investment made
by the LIC is as 8 sort of a partner in
ssme sort of comsortium for the new
projects, These new projects are based on
licenses given. My main point is that
while licenses ure given. concessions are
given particularly in the cuse of backward
Jdrcas. As you must have seen in this bud-
get, we have indicated our policy, A new
line in this matter : instead of development
rebate we give oncessions lo projects in
the backward areus or to labour intensive
projects.
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SHRI DINESH SINGH (Partapgarh):
May 1 ask now whether it would be possi-
ble for the Finance Minister to direct the
LIC and other public finmncial institutions
to ensure that atletst so far as the big
houses are concerned, for whom licenses
arc given, the Government policy is not
changed only for the backward areas in
the core sector, they would give them only
for the bachward areas?

SHRI YESHWANTRAO CHAVAN
We would certainly like to sce that the
projects in the backward areas are given
preference. T do not mean to say that the
oth‘en d:iukll not b:mhelped. ‘That is our
policy a say t I am supporti
that policy. o8

SHRI P OO MODY: Big houses will
have to go only to the bachkward areas.
That is yow policy.

SHRI YESHWANTRAO C(HAVAN :
Do you think that that is a wrong policy?
1 owe an explanation here. I see your
pc;ln;. 1 shall certanly keep that point in
mind.

The hon. Member, Shir  Muvalankar
has made a reference to the tax arrears.
He also made many other interesting points.
The major point that he made was that the
people to-day live differently. This is an
accepted proposition and therefore we huve
to ckange the way of life, the conditions
of life, the level of life and the quality
of life. The quality and level of thinking
is also improved That certuinly 1 an
accepted proposition. He made one other
point. That was regarding the Finance Bill
itself. 1 am making a reference to tha:.
As regards (ax arrcars, what he said is
correct. The figure u inflated. For thal
purpose, we have made an arrangement to
indicate the gross arrcars and the net
arrears, The arrears which are due but have
not reached a finality are excluded from the
gross arrears ; the arrears which are pending
before the Tribunal etc. and which
are siayed, wre excluded from that.
1 think that for the Marchend, 1972,
the figures would be avallable some
time in the month of May. But, tor the
year 1971-72, 1 think it is about Rs. 430
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crores or so. [ am giving only the appro-
ximate figure and this iy sufficiently a big
figure. We are trying to sce how to reduce
tax arrears as cffectively as possible.

SHRI %K. S. CHAVDA: I think that
Rs. 39.25 crores of arrcars are due to those
who have left India and dug to companics
who are in liguidation. Had prompt action
been taken, 1 think the country could have
saved Rs. 40 crores.

SHRI YFSHWANTRAO CHAVAN: Dr
Rao mude mention about a cell on fiwal
policy. On this particular point, 1 recog-
nise the need. There are manv other
areas algo in which the fiscal policy needs
a fresh look in order that we may accel-
rate the growth. Only recently, n smuall
cell has been set up for the fiscal policy
undei the Department of Fconomic Aflairs
in the context of the objectives of our
Fifth Five Year Plan. The Cell will have
an inter-ministerial working group to study
in depth the various aspects of taxation in-
cluding the possibilities of making this
system more progressive, equitable, elus
tic and balanced in its overall social and
economic effects.

Now 1 come to the last point. 1 do nnt
want to tahe much more time of the House
because 1 myself am keen to see that the
Bill is passed to-day. The hon Member,
perhaps, Shri Era Sczhivan made a point
about the constitutionality of the problem
of the aggregation of agrnicultural income
with the non-agricultural income. 1 have
got sone constitutional argumens
for that I can only tell him that we have
very carcfully examined this question even
before the Raj Committee itself made a
recommendation. This Committee had con-
sulted the Luw Commissiyn und they have
given their constitutional view. Also this
guestion was examined in the Law Ministry.
They have also given the same view; the
Law Minister himsclf cxamined this znd
said that it is quite constitutional. I do not
think that there is anvihing unconstitu-
tional. As far as this House 1s concerned,
it can deal with it. 1 huve no doubt in my
mind that this js perfectly constitutional.

He said that certain alterations in the
rates were made by notification. He has

12 LSS/73-9
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mentioned about the view of the Atiornev
General also. He is partly correct in the
sense that the Attorncy General has given
the opinion that a change from specific to
ad valorem rate or vice versa cannot be
done by executive orders by the Gov-
¢rnment. After we got this view, we are
tying to correct the whole position. Tn
this puarticular budget, in the case of raw
cotton, the statutory provision was 40 per
cent We were levying only 10 per cent.
Now we have gone to 40 per cent. It is
w0, in this budget we are observing that
rule.

He has alvo sand that certuin changes
were made in the central excise tariff sche-
dule, where cffective rates have been pres-
cribed, by statutory modification, He has
referred tu the opinion of the PAC ques-
tioning the correctness of operating rates
of duty by such modifications. I do not
want to go into the matter in detail now
bhecause he was the Chairman of the PAC
and the matter hayn  heen rmsed by the
PAC 1 am sure the Department of Re-
venue who are dealing with it would care-
fully go into it und give then comments.
Then the hon. member mav examine

them. [ would onlv sayv that whether it
i the Tariff Act o1 a schedule to the
Cemral  Fuise Act,  certain statutory

tates are prescribed and it becomes neces-
sarv on occassions particularly at the time
of the Finance Bill to grant concessions
based on  vanous considerations; Hon.
members will recall that in moving the Fi-
nance Bill for consideration this year. I
hed announced a few concessions for
smuall manufacturers ‘vhich necessarily o
be given effect to by statutory notifica-
nons, in exercise of the powers vested in
the (¢nital Government by the relevant
enanctments There mught be other conside-
rationy also, of which 1 would like to
guute another instance. In this very bud-
get, to ameliorate the hardship caused to
blach and white films, 1 had announced
4 reduction i import duty on
white agd black, negative and
pusitne cinecon. There are other equally
valid considerations in to which 1 peed
not po now  Whenever it becomes necess-
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ary to do this by statutory notification,
the notification is laid before Parliament
soon after it is 1ssued along with a brief
statement explaining the object of the no-
tification. Parliament is given full oppor-
tunity to discuss it. When the Parliament
is not in session, and we bhave to tuke ac-
tion, we do take action but we come back
to Parliament and lay it before Parliument.
It is the right of hon. members to raise
the question and usk for the Government's
cxplanation. When we lay it on the
Table, we give the reasons for issuing the
nolification.

He has raised another legal-cum-politi-
cal point. He said, we have amended the
Income tax Act in 1959 and taken the
corporation tax out of the Income-tax
Act and therefore, it has been withdrawn
from the divisible pool. I would like to
point out that corporate tax is not in-
come-tax. Article 270 which dgals with
income-tax and tax to be distnbuted
between the States and the Centre spe-
cifically mentions that corporate tax is
niot a part of income-tax Thercfore, if
you want to make the corporate tax a part
at the divisible pool, possibly you will
have to amend the Constitution. It is not
our intention to amend the Constitution

for this purpose.

I think I have tried to deal with the
major aspects

SHRI R. 5. PANDEY (Rajnandgaon) :
Lust year he mentloned about mass com-
munication and educuting the tax payer:

SHRI YESHWANTRAO CHAVAN
I thought you made a very good mention
of it. Therefore. 1 did not repeat it. In
your inimitable way you described it.

SHRI N. K P SALVE : sensible step

SHRI YESHWANTRAO CAAVAN
Whenever we take steps, we always take
sensible steps.
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SHRI N, K. P. SALVE : T hope it
will not give you a sense of complacency.

SHR1 YESHWANTRAO CHAVAN :
That is the last thing that I am capable
of. The main intention was to see that
we do not waste our time on a small
number of smdll tax-payers and the saved
manpower can be concentrated on big
guns. I was very glad when he reterrea to
it, not because it was a compliment but it
will give encouragement to a large num-
ber officials who have to deal with this
problem. And if they are encouraged,
naturally they will try to do their work
with greater speed. N

MR. CHAIRMAN : The question is :

“That the Bill to give effect to the
financial proposals of the Central Gov-
ernment for the financial year 1973.74,
be taken into consideration.”

The motion was adopted.

Clause 2 (Rares of Income-tax)

MR. CHAIRMAN : We will now
teke clause by clause consideration. There

are some amendments to clause 2

SHRI SEZHIYAN (Kumbakonum) : I
beg to move :

Pages 3 and 4,—

“omir lines 7 to 45 and 1 to 4 respec-
tively.*"(9).

Page 4,—
“omir lines 37 to 40.*" (10)

“That this House recommends to the
Government that Attorney Ceneral of
India be summoned to address the House
to clarify certain Constitutional points
in respect of clause 2 regarding aggre-
gation of the agricultural and non-ag-
ricultural components of a tax payer’s
income for dctermining the rates of in-
come-tax.” (66)

SHRI YESHWANTRAO CHAVAN
I beg to move* :

S e e e ————— r— i —————

* Moved with the recommcdation of the Presidenmt
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Page 4,—
for line 4, substltute—of the total In-
come :

Provided that in cases where Sub-Para-
graph [ of the said Paragraph A opplies,—

(A)where the aggregate income refei-
red to in sub-clause (i) exceeds fiftcen
thousand Rs. but does not exceed fifteen
thousand one hundred and eighty rupees,
the provisions of that Sub-Paragraph
relating to surcharge on income-tax
shall, for the purposes of determinig
the amount o income-tax or “adv.nce
tax" under sub-clause (i1), apply sub-
ject to the modifications that such sur-
charge shull be calculated at the rate
arrived at by dividing the amount of
surcharge on income-tax calculated 1o
respect of the aggregate income by the
amount of income-tax {excluding sur-
charge) culculated in respect of the ag-
gregate mnwvome and that the provivions
of the provico at the end of that Sub-
Paragraph shall not apply.

fB) where the
referred to in

aggregate income
sub-clause (i} exceeds
fiftcen thousand one  hundred  and
eighty tupees, the prousions of that
Sub-Paragiaph telaung  to  surcharge
on income-tax shall, for the purpuse of
determining the amount of mcome-tax
or “advance tax" under sub<lause (ii)
apply subject to the modifications that
such surcharge shall be calculated at
the rate of fifteen per cent. and that the
provisions of the proviso at the end of
that  Sub-Paragraph shall not apply.
(58)

S5iRl SLZHIYAN. | want to speah on
Amendment No 66 that the  Attorney-
General should he ashed to come and give
his opinion. 1 am quite sute that the
finance Minister would have taken all .he
available legal expertise with him.  This
is a suggestion made by the Taxation En-
quiry Committee of 1958 that the neces-
sary opinion of the  Attoiney-Generul
should be obtumed before taking any step
1 do not know if he has taken the opinion
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of the Attorney-General. Taking the opin-
ion of the Law Commission is quite different
from taking the opinion of the Attorney-
General,

Here 1 want to make one point clear.
I am one with the Finance Minister in ac-
cepting the basic view that the rich pea-
suntry which have benefited from planning
should be taxed and they should pay their
due tax fo the exchequer. So, I am not
opposing the basic idea that agricultural in-
come should be taxed. I agree with him
there  Then, because it is being collected
under “‘Income-tax”, it will go to the divi-
sible puol and it will go to the States. So,
1 um not opposing it on that ground either.

My first objecuon 1s that it is unconsti-
tutional, Secondly, it is an encicachment
on the power of the State. This very good
idea should not be put in a statute which
may later on be struch down as an unstable
prece of legislation 1 will again say that
the argument may be good that no portion
of the agricultutal income is taxed, all that
1w done to transfer the non-agricultwial in-
vome of « person huving agncultural income
also to the higher slat But this will be
doubly unconstitutional as violative of arti-
cle 270 und article 14 Peivons getting the
same income will be deult with differcutly
under the Finance Bill It will be no ans-
wer to say that the incomes are not equal.
H # 1 said that the tax 15 proportionate
to the ncome and that the incomes are not
equal, it will be un admision that agricul-
tutal income is being taxed. In the cir-
cumstances, the classification of persons into
thuse with agrneultiral incomes plus non-
agticultural incomes and  those with non-
agricultural incomes alone is not valid.

Therefore. on this ~«ore, I want to cau-
tion the Minister on the unconstitutionality
of it If he is satnfied about that, it is all
tght. But 1 entertuin a doubt as to whe-
ther it will be held constitutional. 1 am not
opposing the basic idea. The agricultaral
income ~hould be tated. The proceeds are
going to be under the divisible pool. 1 am
nat objecting to that. } am accepting the
basic objective But 1 feel it will be de-
clared unconstitutional
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SHRI K. NARAYANA RAO (Bebilli):
Sir, the present Finance Bill anticipates two
situations. Whereas there are certain States
which have agricultural income-tax, therc
are other States where there is no agricul-
tural income-tax. So far as this is concern-
ed, my plea with the Government is that
there are States which do not have agri-
cultural income-tax and the additional in-
come that accrues out of inclusion of the
agricultural income for the assessment pur-
pose should be clearly earmarked for those
States which have no agricultural income-
tax. In the States where there i» agricul-
turnl income-tax, this new measure will not

be applicable.

SHRI N. K. P. SALVE: Sii, with great
respect to the hon, Member, Shri Sezhiyan,
1 do not at all agree that this provision
is unconstitutional. It is constitutional He
feels that in principle this is correct [ feel,
in principle. this is doubly coriect. lhe
agricultural income of the nch farmers has
to be brought within the ambit of tovation

My objection, however, 1s this | want to
point out to the hon. Finance Minister and
implore him not to bring such a meusure 1in
a great hurry. Mr. Palkhivala has been
propagating for this measure for over 10
years. It was rejected as  mischierous
Your enacting it 1n this mannet will help
tax-evaders and 1t will open flood-gutes of

tax-evarion.

1 want to warn you that the manner in
which 1t is coming is going to be nmnous.
It is bereft of any sound prinuple of legn-
lation. We want agricultural income to be
taxed on rational basis. It necessary, we
can amend the Constitution. After u!l, in-
come-tax iy with reference to income. Whe-
ther it is in rural area or in urban area,
a rich person has got 10 be taxed.

My submission therefore is that if the
basic principle of taxation of agricultural
income is accepted, why not wait? You
are bringing forward a comprehensive mea-
sure and we will consider the whole matter
at that time. But the manner sn which it
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tax-evasion. [ want to warn you agais. I
am only secking this to be deferred. Let
there be a matured consideration of the
whole matter. I endorse the view point of
those who say that there is going to be
tremendous tax evasion because it is com-
ing up in this form.

SHRI YESHWANTRAO CHAVAN : |
have already explained it. They have made
a suggestion. ‘They are very learned people.
Mr. Sulve is a person whose view 1 should
value. Also, ] have consulted other peo-
ple whose opinion I value. I am in a diffi-
cult positon [ will have to make a choice.
[ do not think { can accept the suggestion
they have made.

MR CHAIRMAN. First of all, I will pm
smendment No 66 to clause 2 moved by
Shri Sezhlyan.

{nundment No 66 was put and negatived.

MR. CHAIRMAN: I shall now put
Amendments Nos. 9 and 10, moved by Shri
Scrhiyian, to the vote of the HHouse

Amendments Nos. 9 and 10 were put
wund negatived.

MR CHAIRMAN: 1 now put Amend-
ment No. 58, moved by the Minister, to
the vote of the House.

The question is:

Page 4.-~
for line 4, substitute—

‘of the total income:

Provided that in cases where Sub-Paru-
graph 1 of the said Paragraph A applies,—

(A) where theaggregate income refer-
red to in sub-clause (i) exceeds fifteen
thousund rupees but does not exceed
fifteen thousand onc hundred and eighty
rupees, the provisions of that Sub-Para-
graph relating to surcharge on income-
tax shall, for the purposes of determining
the amount of income-tax or "advance
tax" under sub-clause (ii), apply subject

hus been put will open the flood-gates o to the modifications that such surcharge
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shull be calculated at the rate arrived at
by dividing the amount of surcharge on
income-tax calculated in respect of the
aggregate income by the amount of in-
come-tax {excluding surcharge) calculated
in respect of the aggregale income and
that the provisions of the proviso at the
end of that Sub-Paragraph shall not apply;

(B) where the aggregate income refer-
red to in subclause (i) exceds fifteen
thousand one hundred and eighty rupees,
the provisions of that Sub-Paragraph re-
lating to surcharge on incomegtax thall,
for the purposes of determining the
amount of income-tax or “advance tax”
under sub-clause (ii), apply subject to the
modifications that such surcharge shall be
calculated at the rate of fifteen per cent.
and that the provisions of the proviso
at the end of that Sub-Paragraph shall
not apply’. (58)

The motion was advpied.

MR. CHAIRMAN: The question is.

“That Clause 2, as amended, stand par
of the Bill.”

The moaotion was adopted.

Clause 2, as amended, was added 1o the
Bill.

Clapse 3 (Amendment of Section 2 of the

Income-rax Act)

SHRI 8. R. DAMANI (Sholapur): I beg
to move.

Page 5.—

for lines 21 to 23, substirute—

“short-term capital asset” means the
capital asset.

(i) in respect of land buildings, if

the same bus been held by an asses-

see for not more than sixty months

immediately preceding the date of its
transfer; and
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(it} in respect of any asset other
than land and building if the same
was held by an assessee for not
more than twenty-four months im-
mediately preceding the date of its
transfer.” (48).

Under this Clause, for ‘short-term capital
assel’, the time period has been incrensed
from 24 months to 60 months. I have
made a suggestion that for immosuble pro-
perties like Jand and buildings, it may be
60 months, but for shares and securties, it
should be muintained at 24 months. My
submission s thut the investors, i.c., the
people who invest in shares and securities
are not imvesting for the sabe of getting any
dividend but aie investing mostly for the
sahe of uppreciation of the value [ICICI
and 1} are duing the same thing On the
expectation of better functioning  of the
company, they underwnite the shares and
when prices go wp. they sell them and ip-
vest the money in other compenies. Thus,
the flow of funls is continumg. If this pe-
riod is increased to 60 months, 1t will affect
the capital market, the imvestors’ market.
The new companics whih will come in the
market will find it aifficult to have their
shares subscribed. Therefore, my request
to the Finance Mmister s that he may
mamtain the peniod of 24 monihs in the
case of shares wnu securtics and muy not
increase it If. however, he thinks that it
should he increased. he may kindly increuse
it to 36 month.. | hupe, the hon Finunce
Minister will consider myv sugeestion and
secept it

SHRI YESHWANTRAO CHAVAN: I
know, the bon. Member has made the sug-
gestion very sincerely. But I am sorry 1
am not in a powition to accept it.  Under
the amendment progeved by the hon. Mem-
ber, the cutended period of 60 months
would apply only to lands and buildings.
whereas the existing holding period of 24
months would continue to apply in relation
to other assets, viz.. shares and debentures.
We have based this amendment on the re-
commendations of the Wanchoo Commitiee
hecause they felt that it is oanly in these
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categories the speculative activities  take
place, In order to control these speculative
activities it is much better to have this
extended period. That is the reason behind
this. 1 cannot accept the amendment.

SHRI S. R. DAMANI : I beg to leave to
withdraw my amendment.

Amendment No. 48 was, by leave. w.th-
drawn.

MR. CHAIRMAN: Now, the question 1s:
“That clause 3 stand purt of the Bill ™
The motion was adopred
Clause 3 was added to the Bill : .

Clause 4 and 5 were udded to the Bill

Clause 6 (Amendment of section 45 of
the Income-tay 4et)

MR.CHAIRMAN : There is an amend-
ment by Mr. Damani But he is not moy-
ing it. So [ will put the cluuse W the vote
of the House. The question is :

“That clause 6 stand part of the Bul.”

The motion was adopled.
Clause € wus added 1o the Bill.

(Insertion of new section 54D in

Clause 7
the Income-tax Act)

SHR! N. K. SANUHI (Jalore). § beg

to movs:*

Page 6, line 28,—

for “an industrial undertaking” subssi-
tute—

“industrial or nop-industrial under-
taking or business premises”(7)

““Moved with the recommendation of the President.
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SHRI S. R. DAMANI: 1 beg to move:

Page 7,—
after line 16, Ingerte

“S4E. Where the capitul gatn armes
from tramsfer of shares and securities,
whether by way of compensation or
otherwise, belonging to the assessce,
which were held by the assesses in his
investment account for twenty-four
months immediately preceding the date
on which the trunsfer took place, and
whege the mssessee has within a perind
of six months after the date of sale,
transfer or acquisition, purchased any
other shares or securities as u part of
his investment, then instead of capital
gamn being charged to income-tax as
the income of the previous year in
which the transfer took place, it shall
be dealt with in accordance with the
following provisivns of the section, that
iy f0 say,—

(i} if the amount of the shares and
sevirities <o acquired  is not less
than the full value of the considera-
tion received or azcruing in respect
of the transferred shares and securi-
ties, the whole of such capital gain
shall not be charged to income-tax
under section 4%; or

(ii) if the cost of shares or secu-
rities so ascquired s less than the
full value of the consideration receiv-
ed or accruing in respect of the trans-
ferred shares and securities, so much
of the capital gains as bears to  the
whole of the capital gain in the
same proportion as the cost of the
shares or securities 30 acquired bears
to the full value of the consideration
received or accruing in respect of
the transferred shares or securities
shall not be charged to income-tax
under section 45." (50).

SHRI N. K. SANGHLI: [ have given an
amendment which the hon. Finance Minis-
tet must have gone through. My amend-
ment is very clear. 1 have added the words
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‘industrial and non-industrial undertakings’,
This amendment sceks to insert a new sec-
tion $4E in the Income-Tax Act—where the
property is compulsorily acquired under any
law forming a part of the industrial under-
taking and which was under use of the
owner in the past two years, in case the
same owncr purchases amother property
within a period of three years for te-cstab-
lishing the said undertaking, the profit or the
capital gains will not be charged. Where the
capital gains exceed the cost of purchase, the
capital gains will be charged. This particular
section further restricts that the owner who
acquires a new building may not part with
it or sel} it within a period of three years
1 would like to know from the Minister if
this is only applicable to properties which
are acquired by the Government or by Gov-
ernment bodies. Under this legislation a
compensation is being paid for that and we
have seen in certain States for public utility
purpose like laying of roads, properties are
acquired and the Government is paying com-
pensation for that acquisition to those per-
sons who want to establish and do similar
business from the money they get from the
acquisition. I feel to confine it to only in-
dustrial undertakings iy not reasonable. This
should also be applied to small shop-keepers
and small holdings. This is a restrictive ad-
vantage that the Government is giving where
the property is acquired. Where the pro-
perty is acquired and where a new property
is purchased and where the new property
is not sold, 1 feel that this small benefit
should also be availuble to industrial and
non-industrial undertakings. This is for the
consideration of the hon Finance Minister.

17.60 hrs.

SHRI §. R. DAMANI: My submission is
that when Government are kind enough to
allow exemplion on immovable properties
when they are taken by Government, in the
same way if shares and securities are also
taken by Government, this benefit should
accre to those people so that their claim
Is also considered and met.

SHRI YESHWANTRAO CHAVAN: It
would be very unfair to the members if 1
do not explain why these are unacceptable.

* Moved with the mo:zi;m'adatit‘m'or tl;: President.
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Shri Sanghi seeks to extend the operstion
of the section. What 1s intended is that
wherever for the purpose of rehabilitation
certain lands of industrialists arc acquired,
they are given this because they have been
asked to shift. It is necessary to give some
sort of relief to them. But it is not the
idea to give it to all capital gains arising
out of immovable property. That is not
the intention. 1 think he should welcome
this.

He says it will be made use of by small
shopowners. I do not know whether small
shopowners could own a building at all;
they are tenants of other people. Therefore,
1 cannot accept it

SHRI N. K. SANGHI : J scck leave of
the House to withdraw my amendment
No 7.

Amendmens No. 7 was, by leave with-
drawn

SHRI 5. R. DAMANI : I scek leave of
the Hou.c to withdraw my amendment
No. 50.

Amendment No. 50 was, by leave with-
drawn,

MR. CHAIRMAN: The question is;
“That clause T stand part of the Bill"
1 he motion was adopted.
Clause 7 was added to the Bill.

Clause 8 (Amendment of section BOC of
the Income-tax Act)

SHRI YFSHWANTRAO CHAVAN : 1
move*:

Page 8--
for lines 11 and 12, substiture—

“(ii) in clause (g), for item (2) of
sub-clause (i), the following item shall
be substituted, namely:—"(59)

e . — e e———————
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This seeks to rectifly
mistake,

a minor drafting

I hope you will accept it.
MR. CHAIRMAN : The queation is:

“Poge 8,—
for lines 11 and 12, substitute—
(i) in claouse (g), for item (2) of
sub-clause (i), the following item shull
be substituted, namely :(—" (59).
The motion was adopied.
MR. CHAIRMAN : The question is:

“That clause 8, as amended, stand part
of the Bill.”

The motion war adopted.

Clause 8, as amended, was added io ihe
Bill

Clauses 9 to 16 were added 1o rthe Rill.

Clause 17 (Insertion of new section 194D
in the Income-tax Act)

SHRI 8. R. DAMAN! : | am not nwoving
amendment No 51,

MR. CHAIRMAN : The q;ucmon is:

“That clanse 17 stand §art of the Bill.,”

The maotion way udepred

Cl.use 17 wus added 10 th. Bl

MR. CHAIRMAN : There is no amend-
ment to clauses 18 to 27 T shuil pmt the
clauses to the vote. The question is :

“That clauscs 1R to 27 stand part of
the Bill.”

The motion was adopted.
Clauses 18 10 27 were odded 1o the Bill,
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Clause 28 (Auxiliary duties of sxciss)

MR. CHAIRMAN : Clause 28. There
are two amendments by Mr. Sezhiyan,
Are you moving them?

SHRI SEZHIYAN: Yes, Sir. I move*:
Pige 15, line 29—

add at the end—

“or the tariff values fixed under the
provisions of section 3(2) of the Cen-
tral Excises Act."(11)

Puge 15—

for lines 40 and 41, substirute—

“section (1) shall be levied for dis-
tribution among the States.” (12)

%.. amendment No. 11 is for the benefit
of the Minister. 1t deals with clause 28(1)
wherein the auxiliary duties of excise are
beirg dealt with. I think  to maoke the
Jaw ¢ perfect, the other provisions of the
Central Excises Act should also have been
included.  As you know, the values of the
goods as determined by the provisions of
sextion 4 and also the tariff rate as mention-
¢l . section 3(2) of the Central Fxcises
Act—both of them—should have been
taken into consideration. I referred to this
last vear also. Perhaps the exigency might
not have arisen then. But to make it per-
fect | suggested it. It is for the benefit of
the Minister and the Government. If you
aceent it, T shall be glad. Otherwise, I am
not very much bothered. ] want to help
if you take it as a help.

The next amendment is one of principle.
which deals with exclusion of auxiliary
dutics from the divisible pool. The habit
of levying a surcharge and regulatory and
auxiliary duties and then excluding them
from the divisible pool is not a very healthy
one: it is not a healthy sign. The States
feel that what-is duc to them through

* Moved wuh the mcs;mmmdlﬁon of the Pregident.

o an e e — — ———— S i ——



245 Finance Bill, 1973

soveral provisions is excluded and is not
utilised. Wherever they are avallable, just
by giving a different name ss surcharge or
auxiliary duty, they are being denied. If
it 1s of a short duration, then it may bc all
right, but sometimes, the surcharge or auxi-
liary duty remains in the Statute-Book for
years together., Buch duties should not be
excluded from the divisible pool and they
should be made available to the States.

MR. CHAIRMAN: I shall put the amend-
ments.,

SHRI SEZHIYAN: Let him say. What
about the first amendment? Are you not
sccepting it? Is it not going to be helpful?
The second one is more important. It
would help the States.

SHRI YESHWANTRAO CHAVAN: As
far as the States are concerned, 1 would
explain, because certainly he is pleading the
camcoflbe&ltﬁ.but!lmnlnoeqnully
interested. I would like to m that in

the case of excise duties, we have made
efforts to raise the share &mm
we have raised a Iarge amount even this

year. As far as the States are concerned,
we are not indifferent.

MR. CHAIRMAN : I ashall put the
amendments to the vote.

Amendments Nos. 11 and 12 were pus
and negatived.

MR. CHAIRMAN : The question is :
“That clavse 28 stand part of the Bill".
The motion was adopted.
Clause 28 was added 10 the Bill.

Clanses 29 and 30 were added to the
Bill,

First Schedule

MR. CHAIRMAN : We take wp the
First Schedule. There are o many
amendments,

SHRI N. K. SANGHI: 1 move my
amendment No. &,
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SHRI SEZHIYAN: 1 move amend-
ments Nos. 13 to 27 and 33 to 47.

SHRI DINEN BHATTACHARYA: I
move amendments Nos. 28 to 30.

SHRI 5. R. DAMANI : I move amend-
ments Nos. 53 to 57,

SHRI YESHWANTRAO CHAVAN: 1
move amendments Nos. 60 to 63.

SHRI N. K. SANGHI : I beg to move” :

Page 26, line 30—
For “Rs. 5,000",
substitute—
“Rs. 5.500" (8).
SHRI SEZHIYAN: 1 beg to move®*:

Page 17, line 14,—

for “Rs. 5,000 substitute “Rs. 7,500™,
(13).

Page 17, line 16,—

Jor “Rs. 5,000" substituse “Rs. 7,500".
4.

Page 17. line 17—

for “Rs. 5,000" substiture “Rs. 7,500™.
c15).
Page 17, line 18,—
for “Rs. 35007
(16).

Page 17, line 21—~
for “Rs. 1,350" substitute Rs. 1,100™.
an.
Page 17, line 24,—

for “Rs. 2,500 substirute “Rs. 2,250".
(18).
Page 17, line 27,—

for “Rs. 4.000" substitie “Rs. 3,750".
9.

substituwte “Rs. 250",

‘W with the recoinmendation &6f the
12 LSS/73-10

President.
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[Shri Sezhiven] Pege 26, line 34—
Page 17, line 30,— for "Re. 500" substituse “Re. 250"

for “Rs. 6,000 substiute “Rs. 5,750,

(20).

Page 17, line 39,

for “Rs. 11,000"
10,750%, (21).

substirure

1’age 18, line 1,—
for “Rs. 23,0007
22.750". (22).

Page 18, line 4,—

for “Rs. 37,000
36.750". (23).

mibstiture “Rs.

substitute  “Rs.
Page 18, line 7,—

for “Rs. 52,000" substitute  “Rs.
51,758, (24).

Page 18, line 10—

Jor “Re. 1,32,000" subsiitve “Rs.
1,31,750". (25).

Pages 28 and 29,—
omir lines 7 to 36 and 1 to 17 respec-
tively (26).
Pages 33, 34 and 35—
wmjs lines 26 to 38, 1to 42 and 1 to
37 respectively. (27)
Page 18, line 24,—
for “Rs. 7,000" subsrirute “Rs. 10,000"
(33).
Page 18,—
womit lines 25 to 28, (34).
Page 26, line 30,—
for “Rs. 5,000" substitute “Rs. 7,500".
(35).
Page 26, line 32,—
Jor “Ra. 5,000 substiture “Rs. 7,500,
t36).
Page 26, Hine 33—

Jor “Ra. 5,000" substitute “Ry. 7,500™.
(37).

().

Page 26, fine 37—
for "Rs. 1,350" subsitute “Rs. 1.100".
(39).
Page 27, line I,—
Jor “Re. 2,500 substfrare “Ry. 250",
(40).
Page 27, line 4,—

jor “Rs. 4080" substiyute “Rs. 3.750".
(41).

for “Rs. 6,000" substitute “Rs. 5.750".

(42).
Page 27, line 10,—
Jor “Rs. 11,000" jsubstitute “Rs

10,750", (43).

Page 27, hine 13—

for “Rs. 23,000
22,750". (44).

substitute  “'Rs.

Vage 27, hine 16.—

for “Rs. 37,000"
16.750". (45).

substituze  “Rs.

Page 27, line 19,--

for “Rs. 52,000
51,750, (46).

Page 27, line 22,—

for “Rs.  1,32,000" substituse
131,750, (47).

“Rs.

SHRI S. R. DAMANI ; 1 beg to move:
Page 29—

urter line 12, inseri—

“Provided that a Hindu LUadivided
Family having one or more members
with independent income exoeceding
Rs. 5,000 but not gxcesding Re. 15,000,
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the amount aggregated to income-tax
payable by the Mindu Usndivided
Family ¢hall in oo case exceed—

(i) tax inchuding surcharges at the
rate prescribed in the Finance
Act, 1973 in the case of Hindu
Undjvided Family having no mem-
ber with  independent total in-
come excecding Rs. §,000 and

(if) 25 per cent. of the aggregate tax-
able income of the indepgndent
total income of the members of
Hindue Undivided Family.” (53),

Page 33—
ufier hine 2, inseri—

“Provided that the rebate at the rate
of 10 per cent of the retuined profits
by the companmy shall be allowed on
the condition that the retained profits
are not distributed or utilised as divi-
dends or  otherwise and the sad
amount is credited to 4 separate ac-
count (ietained profit) and they con-
tinve to remain untouched for a
period of five years. 1f. however, the
said amount of ‘relained profit’ is
frittered away on any account within
a period of five years, the rebate ori-
ginally granted on such amount shall
stund withdrawn in the vear in which
the amount was frittered away:

Provided, however, that the rebate
so allowed shall in no case exceed

the amount of income-tux payable
by an assessee in that assessment
year." (34).

Page 33—

after line 21, inseri—

“Pravided that the rebate at the rate

of 10 per cent. of the retained profits
by the company shall be allowed on
the condition that the retained profits
are agt distributed or utilised as divi-

T Sy

*Moved ~ with the recommendation” uf “the President,
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dends or otherwite and the said
amount is credited to a separate ac-
count (retained profit) and they comn-
tinue to remain untouched for a
period of five years. If, however, the
said amount of ‘retained profit” is
fritlered away on any account within
a period of five yeary, the rebate ori-
ginally granted on such amount shall
stand withdruwn in the year in which
the amount wus frittered away:

Provided, however. that the rebate so
allowed shall in no case cxceed the
amount of income-lax payable by an

assessce in that awessment year.” (55)
Page 35, line 5,—
after “individualy™ inserr—
“or a company” (56).
Page 35, line 6,—
onit “a company”. (57).
SHRI DINEN BHATTACHARYYA:

1 heg 10 move®

Page |7. line 14—

for “Rs. 5.000" substiyure “Rs. 60007,
128).

Page 17,—

for “Twenty per cent.” substitute—
*(2) where the total income exceeds
Rs. 6000 bwt does not expeed
Rs. 10,000—5 per cent. of the am-
ouat by which the total income ex-
ceeds Re. 6,000, (29).

Page 17—
for lines 18 10 20, subsritmte—

“{3) where the total income exceeds
Re. 10000 buwt does not exceed
Rs. 15000—Rs. 250 pius 12-1{2 per
cent. of the amount by which the
u;l;limmc exceeds Rz 10.000,
(30)

o ——— e o —
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I beg 1o move* @
Page 35, ling 13,—
ombr “(1)". (60).
Page 35—
for lines 26, 27 and 28, substitute—

“Rule B.—Any sum payable by the
assessec on account of any tax levied
by the State Government on the agri-
cultural income shall be deducied in
computing the agricultural income.

Rule 9.—Where the net result of the
vumputation made in accordance with
these rules is a loss, the loss s0 com-
puted shall be ignored and the net agri-
cultural income shall be deemed to be
nil.". (61).

Page 35—

for lines 29 and 30, subsnrure—

“Rule 10.—The provisions of the In-
come-lax Act relating w procedure for
asseasment (including the provisions of
section 28BA iclating to rounding off
of income) shall, with the necessany
modifications.”. (62).

Yage 39, line 34—

for “Rule 9" substituic
(63).

SHRI SEZHIYAN. The number of
amendments are quite large to the First
Schedule. 1 shall speak on my amend-
menis. Year after year, we are mak-
ing the request that the exemplion
limit of Rs. 5000 should be raised
to Rs. 7500. This year again I
will plead with the Finance Minis
ter: if be is not able to0 concede to our
request now, atlenst let him give nt doe
consideration before the next Fipance Bill
ts untroduced [t is a scrious matier. 1t has
been recommended by nany pemsons. In
fact the Bootholingam Commitice gave a
categorical recommendation and | quote
what the committee has said:

“For both economy and on practical
administrutive grounds 1 would, there.

“Rule 11",

MAY 3, 1973 :
SHRI YESHWANTRAO CHAVAN:

administration elsewhere.”

Il you tuke the total income-tax collec-
tions, you will find that about 71 per cent
of the tax revenue comes from 11 per cent
of the total number of assessees. If you
arc able to concentrate on the 11 per cent,
you are taking charge of 71 per cemt of
the reveoues. Just now figures of arrears
were given The total arrears have been
put at about Rs. BOS crores on 31-3-1972.
Of this amount if you take people who are
in arrears to the extent of more than one
lukb of rupces, their number comes to
about 11,000 and the tolal amount comes
to Ra. 338 crores. The Officers may not be
uble 10 give the picture whether these are
assessments of assessecs. There is a lot of
contusion there. Therefore, 1 shall refer 10
the total number of assessees.

Qut of the total number of asemrces of
2141638 accounting for an arrear
amount of Rs. 805 crores, those who are
above Rs. 1 lakh come to about 11,300
which gives an arrear amount of Rs. 38

'Mou;i with the recommendution of the Presidetit.

—
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thing. This was taken note of by the
P.A.C. in their Report in the Fourth Lok
Subba—not by me but by Shri Vajpayes

and Shri Masani, my predecessors. They
have said that:

“There would not be ‘Much jusifica-
tion'. as conceded by the representative
of the Ministry of Finance, “for conti-
nuing with the aswessment of small in-
comes if one finds that the taxation of
this group rcsults in  mnus  revenue™,
Liovernment <hould therefore arrange for
reliable duta being collected about the
cost of collection in respect of various
income brackets vis-o-vis revenue re-
alised”.

This recommendation was made in the year
1969. But, 1 am sorry to find that such
data has not been collected so far. The
data to be collected was to what would
be the cost for the collection in respect
of the ‘arious revenuc income brackets
a« this would help the Department to de-
termine which of the categories of tun-
payvers shoulid continue 10 be borne on the
tax register and how the usscssmemt pro-
vedure should be simplificd, if this cute-
eory of persons was not 10 become a drag
on (iovernment revenues

Another thing is that because of the
lack of wimplfication of procedure, these
things are not being attended to. Even
if you take the siatistics. still this work
will be a timecomsuming vne. 1 feel that
if we tske exemption up to Rs. 7,500,
thix wouyld «implify the procedure.  Not
only that il will give relief 10 the much-
needed cutegory of people,  The usual
areument that: is pul {orward is that all
participate in contributing o the public
exchequer by way of paying indirect taxa-
tion. Therefore, this alone does not put
them in the oet.

1 hope that you will give a foir ana
sympathetic consideration to this sugges-
Mhlmwiﬂﬂ—wﬂcﬁnﬂl

mlﬂ‘! relief to these people, but
will alwo give relief to the depurtment.

VAISAKHA 13, 1895 (SAKA)
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SHRI N. K. SANGHI: Mr. Chairman,
Sir, my amendment is like the one which
my colleagues, Shri Sezhiyan and Shri
Dinen Bhattacharyya have given. In my
amendment, | have suggested that the basic
exemption of income-tax that was availuble
to wage earners upto Rs. 5,000, should
be enhanced to Rs.  5500. Actually,
when [ sent this amendment. I had sent
them with the consequential chunges in the
further slabs. But, the Legislative Branch
told me that it was not possible to men-
tion consequential changes in different slabs
und that [ should make my own amend-
ments.

1 had another fook at it and { thought
that possibly it was not possible for the
tinance Miniser to accept the amend-
meut. For thirty fukhy of people, it would
have involved an amount of about Rs. 13
crores by giving rchef of Rs. 50 only to
every wage carper in the country. In casc
you accept my amendment it would be
enhunced 10 Rs. 5,500 instead of Rs. 5.000
#s at present. In thas country, for the
Jast six years this amount has not at all
been increused.  The rupce value  has
been eroded and this has been accepted by
the Finance Ministrs. Further, the prices
huve gone wery high. Wo doubt if this
particular umendment is accepled and the
cxemption 1s raised to  Rs. 5.500, the
people who will bencfit by this will be
mostly the salaried class of people who are
to-day very much hard hit, I do not think
that these people will be more than 10,000
or s0. This 1 a very small incrense;
tuhing into consideration all the reports,
I want this relief of Rs. 50 to be given
to the people who get the salary uplo
Rs. 5,500. But, for the people who are
carning more than Rs. 5.500 this relief
is not available. My amendment has pro-
josed this change m the First Schedule.
Shri Chavan in his concluding speech hud
said thut there was a feeling that we had
wmewhat becume prisoners of our own
tax svstem und restructuring was needed
now. My amendment is for enhancemen
of excmption from Rx. 5000 10 5500
which should be accepted.
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SHRI DINEN BHATTACHARYYA:
Mr. Chairman, Sir, my amendment is
very simple. 1 have nothing to add to
what Shri Sezhiyan has said. 1 have asked
for raising the exemption limit to Rs. 6,000
and not Re. 7,000 as asked for by Shn
Sezhivan and Rs. 5,500 as asked for by
Shri Sunghi. Mine u in between. That
is for raising the limit o Rs. 6,000 which
1 not very difficult for the Finanee Minis-
ter to accept.

The Bill suggests a rate of 10 per Jent
nhove Rs. 5,000. My amendment is it
should not be more than § per cent. Last
year also we tried to see that it is accept-
ed. You will appreciate that the value
of moncy has gone down considerably
Rv. 6000 per annum means Rs. 500
tnonthly. I real valiue comes to Re. 190
only. So, you are taxing a man who gels
Ry 190 1If you realise the tax arrears
and unearth the black money, thix will
not be necessary So. I hope the Finance
Minister will be good enough to sccept
these amendments.

SHRI S. R. DAMANI. My amendment
No. 53 scels to give a small relief to
Hindu Undivided Families. 1 request him
10 accept it.

SHRI YESHWANTRAO CHAVAN :
'here are three types of umendments
One wants to ruive the exemption hmit to
Rs. 5,500, The CPM amemndiment wants
o rolse it to Re 6,000 and the DMK
umendment to Rs. 7.500 T am accepling
wone of them This question has been
goné into muny tmes When we go in
for indirect taxation, people make the plen
that we should emphasise on direct taxes,
When we come to direct tuves, they want
to cut off sts basc Even al the present
moment people who pay direct taxes form
more than 1 per cent of the active popu-
lation, i.e. those who can be employed
and who can eurn. We do not want to
reduce this number further. In respect of
income derived from invesiment in shares,
securities, bank deposits, ctc., income upto

MAY 3, 1973

first
savings will be allowed
the taxable income.

SHRI N. K. P. SALVE: At that level,

how many people will know all these
things?
SHRI YESHWANTRAO CHAVAN:

That 1 cannot help. It they are talking
of small sulanied people, certainly they
are included in thu,

MR CHAIRMAN: | will first put the
Ciovernment amendments Nos. 60, 61, 62
and 63 to the House.

The question is:
Page 35, line 13.—
omit “(1)". (60)
Page 35,—
for hines 26, 27 and 28, substitutco—

“Rule 8 —An) sum puyable by the
awsexsee on account of any tax levied by
the Siate Government on the agricultural
income shull be deducted in computing
the agrultural incotme.

Rule 9.—Where the net reswlt of the
computation made in accordance  with
these rules 1x a lom, the loss so computed
shull be 1gnored and the net agricultural
income shafl be deemed to be nil ~ (61)

Page 35—
for lines 29 and M0, whsritate—

“Rule 10.—The provisions of the In
come-tax Act relating to procedure for
asscument (including the provislons of
section 288A relating to rounding off
of income) shull, with the necesan
modifications.”. (62)
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Page 33, ling 3M,—
jor “Rule 9, submiture *Rule 11",

The motion was adopted.

MR. CHAIRMAN: Now 1 will put all
the ameadments moved exeept No. 52 w0
the House.

Amendments Nos. 8, 13 0 30, 33 10
47 and 53 1o 57 were put and negativcd.

MR. CHAIRMAN: The gquestion is:
“The First Schedule, as amended,
stand part of the Bill™.
The motion was adopled.

The First Schedule, as amended, was
added to the Bill.

MR. CHAIRMAN: There are some
amendments to the Second Schedule.

Second Schedule

SHR! DINEN BHATTACHARYYA:
1 beg to move*:

Page 36, line 6, —

for “Fifty paise” substitute
palse”. (31},

Page 36, line 27—
for “200" substitute =507, (32).

DR. LAXMINARAIN PANDEYA: 1
beg to move”®

“Ten

Page 36—
omi? lines § and & (1)

e wnltremw ohiw  (dawty) awmafy
afrew, few Wt 3 w2 o ovsgeew €
m sa ¥ fr yow Wit w0
Afidt & wr Wi § oty FR B xR
¢; fodt frw feltew Y ofeftm F a2 =
xr g wfegeny, Afefobor, gt
wer i foor mit ¥ wt wr Rk f& W

- N . -
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way, o 31 faesy qv fafeqn =x & fexdn
awty qiwny faw st ¥ wen, weE,
argn oy awr wnfy wf ot 1 sgan fear
& 3% wwnw Ay WrOE 81 T W
svr wpy K, mfe e oY saTrw sfes
WP WA N T W A% T A e
wredey  faidws e gr yainE
W sy er sodg e A

dnr fo K wg f, fawr walt wq T
WA N w2 w30 A evr & far Aare
#1 uit § ¥y friem & fe ag Te T
15 &% oFf, mfe sha wrend§ w1 Peer
I E% uvE ¥ wW A% W7 I Wi
X wo wufeut w1 ffw @1 w% ) faw
sith ¥ o ¥ ® ww w7 & gETh Ay o
FUET a% AT T fAmT 1 WAy Oy
qwren T &, A AT wrardt 6 fest g
faxfy wwr aft gem oYy angrew g S
® wiryx & far gy wrew sOm
wewar) A @ el W & wefes
fraior wvr arei & AR yufeew wez g
@ a%ar) g wvwr ¢ fe el miter wer
LR L

SHRI DINEN BHATTACHARYYA: Sir,
the Finance Minister himself has stated
that this will create dafficulties, specially
to the film producens in regiomal languages.
i know that in West Bengal most of fhe
filn producers have protested whis

= e
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new texation and have made representa-
tion both to the State Government and the
Central Govertiment. Wow he hss reduced
the rigour t0 some extent but [ know ths
will not obviate the difficulties that the film
producers are now facing, So, my amend-
ment is to make it ten paise instead of
50 paise. If you really want to help the
him iadustry in the regional languages,
then there should be no taxation for some
time to come. When the industry comes
to a particular stage, you can impose iax
on big producers But so far as small
and medium size producers, specully in
the regional languages are concerned, you
have to exempt them from paymg taxes.
It shouid be 10 paise at the maximum.

Another amendment that I have pro-
posed 15 regarding certain items, like, steel
plates, sheets and stnps.  Anyhow, the
burden of the enhanced taxes will be put
on the common man by big manufacturers
and importcrs of these ntems. So, 1 pro-
pose that instead of R» 200, it should be
Rs. 50

I at least expect that he will agree to
reduce the excse duty on films He has
already agreed to a certain extent. Let
him come down to a certain more extent
so that the film producers will feel safe
at least in the hands of the Finance Minis-
ter, Shri Y B. Chavan.

it [wew (fagr®  wwddt  (wofe)
awrfa 6, q@ f W weew ¥ 0w Fr
wor ¥ wdr g faw wgrerd o ¥ o
fe ¥ v@t fo=) & ww ¥ g ¥EA
sk wa WY oy feei & wAvw ¥ w0
wmk arg day it B v 31 Mew 0w
wowr § v wodr feew fmbwt & SR
werar o1 WiC wrew oy few Wit f ¥
fuk & o pitv ek, wfwere, @
arfrrery sty sufiew v & wfe, s
fisaw frexthorr, et v oy o fe v mitfre
weareY ot fort Wt T it o ot &
&t wowrr dur voow s Wt § s Wy
i 7 o el o & qrew ST @ ¥y

*C @ amft §) wwe e oo Wy
o iitfiew wrar o Rt & wonr ¥ dwy
wT qelt &) Al o o wit Rl ol
§ et qv w99 wrar we woy § otcoen
TR & W7 ITART wv F, el werer o}
wft wr g Wfer arg s A Wt .
T o wRfex wwr @ feeh & B
frelrs wfomé dar wx wwer §1 wit wiver
¥ ¥5 sfeami &1 & eyww fwmr §1 Afen
wg i ven frerw foredt wrtfars s
o oW el W ek § T R oo o
et o WA & P wg T felt
fedt wg & amraw wv & WAl o7 o
wy frwrr ®t

e dmmm (werf zfaw) swmfy W, &
st aradafy oty werwrd o et wre
ST ATTW qTRT WY wE T ¥ TRE SOy
71 &R ouow g wrow & faer woft w1 o
™ WiT wr @ fr ey ey sfees
wyarsn Y fee wr wre e o e say
#t foar A1 w6 e 7 o q¥d ey
Rt sitfos vl &7 xw Wl AW TR
7 T & N4 & gy W wvv Ty
wrk ¥ W faor oy & o ox W oW fx
“m wxfey” foelt rewge Wt w0
k& af mmw v fe ot mitfes wTeTen
¥ foit writ §, og W1 wry o &, Afen
T IR WTREE ¥w AT A wEA faad
fo o 3o ff I F wpm o W
wfwn v fakor & fe oY TR we
A fear § 3 ¥ o wdet @ g
“sofws w1 feey, ag wer gPvae W)
afee wrer & o0 & Ok v oY fs Wl
auwl oix ¥l Rl ok wr off £
w wwddw g & s A feew W
W § o g Iwer woww wor wifge
wfer mifiw % wre ot Rt ol § oY
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o v ¥ fan qedr wdfrs el 4
wody, qwerly, ey A wemewa wrer o
femll ®Y v x feor wo wwfeg o0
siwt § fis o q¢ owvg sy wien R
L d]

SHRI YESHWANTRAO CIIAVAN: 1
entirely agree with the sentiments expressed
by the hon. Members. That is why [ have
myself taken the lead in this matter to
reduce the excise duty on black and white
filins.

There are one or {wu imporiant aspecis
of this matter which have to be taken into
consideration. We have also to see that
we have in our country the film producing
industry in the public sector and we will
have to see that if we conlinue to allow
imports at concessional rate whether it will
come in the way of making this indusiry
also a viable industry.

But at the same time I quite ugree that
these regional lLanguage films which have
got comparatively very small aulience,
market, have got their very genuine prob-
lems and | share my concern with therr
problems. That is why [ have tuken care w0
sce that it should be reduced, and it has
been reduced substantially; from 50 paise
per metre [ have brought it down to 30
paise. [ have tried to make certain cal-
culations and T find that this, possibly,
might help them out.

The suggestion that Mr. Vajpayce has
made now was made t0 me before also,
but unfortunately I have no solution for it.
That, certainly, will have to be considered
in consultation with the Information Mini-
stry. This is one more line in which one
can consider whether there are any other
alternatives.  We certainly produce wvery
artistic films in Bengali, Marathi, Tamil
and other langusges. They are certainly
work. There is no doubt
are eminent artistes who
statare like Shri
Satyajit Ray. We wounld like 0 see that
do wot come In their way, in the way

T e —
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of their creative activity, by 1axation. But
by merely reducing excise duties, we will
not be able to help the country or help
them also. But some other suggestioms can
be taken into consideration.

Sir, T am not accepling the amendments.

MR. CHAIRMAN : I shall now put
Amendments Nos. I, 31 and 32 o the
Second Scheduled to the vote of the
House.

Amendments Nos. 1, 31 and 32 were put
and negatived.
MR. CHAIRMAN : The question is:

“That the Second Schedule stand part
of the Bill."

The motion was adupted.

The Second Schedule was added 1o the Bill.
Third Schedale

DR. LAXMINARAIN PANDEYA: 1
beg 1o move®:

Page 37.--
omit lines 22 to 26. (2)
Page 38,—
jor lines 13 to 17, substitute—
“YARN AND SYNTHETIC FAB-
RICS AND YARN.";
Page 38,—
omir lines 22 10 24. (4)
Page 19, line 16,
jor “Twenry per cent.” substitute—-"Six
and half per cent.” (%)
Page 39. linc 18.—
for “Twenty per cent”. swbstiiute—
“Twelve per cemt.” (6)
SHRI DINEN BHATTACHARYYA :
I beg to move:
Page 39.—
omis lines 10 1o 19. (64).

Page 40,—
omir lines 20 to 23. (65)

N - ———— e e — ——a ——

* Moved with the recommendation of the President.
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{Shri Dinen Bhattacharyya]

My amendments are very shmple. At least
those itoms which are commonly used should
net be taxed. You have enough scepe lo
tux the rich people. Why are you taxing
the articles which are used by the common
people? T would, therefore, request the
Minister to see that articles which are wsed

by the common people are not taxed. He
may accept my amendments.

te wwhwroww ctiw (veetr)  swmfa
o, Wt W XX gro wep feg owo #
wg wee wraron € ot X wowr g fe
arrit few ot & 3 ¥ afrere v &
wrf sfouré af #Rt wifgr ow wwaw
= & At ¥ o gra amE ¥ at R
vy fomr m ¢ fm® e At wiew
o we wre wgr & & friew sTw wgm
fr & @& g1 w wez gt fafew gt
¥ umT g AaeT § OlT IAE 0T ww
wfrwn & wmg 20 P w1 Aoy
t, wk wve Al # oty sfeard
ATX AT ATET AT F1 g AR {aw
sy 3 ¥ Afeer € Awew o o wd
Fr & W Arww wvw oW oww X
Fr-STHT AT X e X fom gr 838
e O feafa k) & wawen g e oy
6 a8 fawg kfe g ¥ e &
sTo gy frwfr 3w g€ o1 o o &
gt. &few aw ov wre ot 3w ow g o
fion am § fam& wTom WrR & Ay
wfeart vew gf

O AR & e ¥ §) vy W T
wm { avn b, wip vifrar wofedr e
o giifrre wrfeft =1 10 ok g5 W
oo &Y & THZ K 20 qvie w7 femr @
o ¥% W1 o GHE & 4@ ¥ 10 qeie
feqr #o vy war" & W ol av o,
w Ire oft, T O %Y wrew ww wifgd,
7 1T S NPT ¥ ATATA W 9T YWy
qent i 8 B fevafrfer s & ot Wiy
e aRW ¥ o ayy ar o B, wnew
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e, weft, o wgt X U W deh X
we & oy o oy §o dwp By sroew
# v ow oge WM o W gew e ¥
st @ L g o stfcfobor & afcd
wr W &1 e ferz, Water g o
WX T APTY §, T WWET WIW AAAT ST
v gy ve fod fowrdw § fs oy
T TR WY gAT WL o welar west @i
MR, CHAIRMAN: 1 will put all the
umendments to the Third Schedule to the

vote of the House— Amendnients 2 to 6
and 64 and 65.

Amendments Nos. 2 to 6, 64 and 63 were
put and negarived.

MR CHAIRMAN' Now, the question
15

“*That the Third Schedule stand part of
the Bl ™

The motion way adoprea

The Third Schedule was added 10 the Bill.
1he Fourth Schedile was added 1o the Bill

MR CHAIRMAN: Now, the question
n

“That clause 1, the knacung Formula ang
the Title stand part of the Bul”

The motton was adopied.

Clauve V, the Enacting Formule and the
Title were added 10 the Bill.

SHR1 YFSHWANTRAO CHAVAN 1
beg to mave

“That the Bill. o5 amended, be passed™

MR. CHAIRMAN: Motion moved:

“That the Bill, as amended. be passed™

@t owrere gl (Ton) . wwafie oY,
& frgw 93 & WYATC W W7 S TN
wym i wrk vk wle ol s v B wrt
¥ witet o wfuste £, Wfew e & W
™ g el
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“(1) When a motion that a Bill be taken
into consideration has been car-
ried and no amendment of the
bill is made, the member in
charge may atonce move that
the Bill be passed.

Where a Bill has nndergone
amendments the motion that the
Bill as amended he passed shall
not be moved on the same day
on which the consideration of
the Bill is concluded unless the

Speaker allows the motion to be
made.”

ax &% & f& v & Wt i s wfaer
t, afew wwe oy for w9 QL o TR
w1 Tk ¥ v O s sfearsat o aded,
fyad qy wr= f1 o wT

)

W SR W™ §W U9 oWy #
wviaT

off T WPl TIOT AW X ATe
&7 ¥T of ww A § B o frow &
Arifer a0 & fawen won woon x fe
™ fow %t R ww YW TR K vaner
agr fweolt wifed ) dgvarft w7 & el
oo qur w7 wfe g3 ot ot S w1 ey
faw oY zw wni &t it dred s sher
forir )
MR. CHAIRMAN : SA% Az fida mry v -

‘Unless the Speaker allows the motion
v be made’. I have allowed him to
move the motion and he has moved it

SHRIT DINEN BHATTACHARYYA
The Finonce Bilt iv almost passed. But |
will make one request to the Finance Minis-
ter, Last year also | tried to impress it up-
on him. He had not accepted the amend-
ment regarding income tax on the low in-
come groups. My point is that you huve to
make a proviso. | have seen in factories
that at the end of the year, the total am-
ount of income tax is imposed on the parti-
cular uscsace and he has to pay the total
amount. At thal time, it is very difficalt for
the low income group people 10 pay. So he
cun make some arrangement by which
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they can at least pay their taxes in 12 instal-
ments.

The next point is regarding assessmemt
ot the income of these factory workers.
On overtime wages, they do mot get any
bonus, because that is not taken into ac-
count for calculating the bonus. It is left
out. The incentive bonus is also left out.
But for he purpose of income tux this is
calculated. So | make this reusonable
demand. T ask why they are not getting
uny benefit on this score. You should
provide in the Bonus Act that their over
time wages will be taken into account for cal-
culation of bonus. While they are not get-
ting this benefit ncw, at the time of assess-

ment of income tax payable, this amount
is taken into account.

These are very small things. 1 do nut
know whether he will remember them.
But these are issues which affect the com-
mon people. The big people, Birlas and
others. can get away without paying amy
tax, but the workers in the Birla factories
cannot. So why not see that they are not
put to these difficultics? 1 hope the Fina-
nce Minister will remember it and try to
make some provision in this respect.

iy wy fewa (qrer) mafs o, s
% oA Y WA o9 Awmfr W FuRw R
Ao wr,vw fed & wod ie waw o
ara ff v wen o+ v fed oww i oaw
R 10-15 fo Afedm w1 me gEe &
Q9N WA WHIWN] K1 A WA ¥
§ Tl W frrn wen p St 3EE AW
I sraif a3 ar kfe for waeer
arfagy v g awe femr A g aet
#wzmr e W o b faew maTew &
9% T W1 W T 4 3Aad e Al i el
¥ oé oty gufam werre spw WY ay Frafr
ko v ad go fedlt el €1 2T 0 T g
A qalt di @ 1 o warefr o, ad wpwdr
urst § g ary Efe e awenm w e
few WA & ATe weTD fraTr gy gy
w afe ¢ wRe b & 3T few Wl
At Mk T A
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ot .
Eﬂjnwmm fowr siwree & are

¥5 glaare ot Y srae ¥ fomw v e

Mutﬂmumguﬁtmm_
§ | AT R i v o et wa o

m“m‘ﬁhm!nﬂw&k

WA ¥, wy dravercerat darwes p o ww-
wT ee R, ¥R wreH 3 wifeat gt 2 oy wre

STk A7 Aeqfe wT §-vorw A Frrowr ek
& foo o v i g G o
g fray agr, meEwER TteETE g faar
wat 1 ey @y gen, few w oy s
Ty Koy oot IR o A Afew o i g
o WX I wg wwd g Af & 3k ay ghiear
a#t & Fram & 10 af-waeay w7 gwifas €
% | ¥ wmE A g & fead g e
TR faaTT £ AT & A 6 nea
FAH ¥y T WA E wWifE we-meeg)
Wz f Wk

ot fe st 2 & w2l 9w AR
w1 oy Adr ¥ o femr wm e wrae §
oA FRY ™ A e ¥ faEe # v
oF 71 1 fe X afgr e i
o §ifahi ol pwg R, gt g o7
wifix oy qag ¥ & JfET wo WA ¥ mrnirq
1971 ¥ waee am o€ O (a@F TeAE
o gew & gy Im ad) gl ek &, WA
ad o o9k A AT ERA 1978 A
st & 1 Afex o ra R g S opfon arf
# wog @ | ot &% egraomit §t ary o
wg W wrox grewr waw ¥ arf @ ®F Ama
Hagt arard war ef G Fram dAT T
SIS0 W AT A qeE oA f
& 9T SHArT 1 @ 7 vy v sfraw
weeT i gar ¥y ez pr vt ko
7y W sarern T fadw wqTaT WA & F9T
Wi § ) fe e wt § i € e
sarad W ol dt W stwrerr Wi ST
waroa 1§

“%%Expunged es “ordered b; ‘the Chair.

o MAY 31973

Mm Lﬂa i'mf:- B

. Wiy 'kmtw.m muaw
ﬁmwmsmummw
11 o o ol oy e w31 e
!'f““fﬁ! f'mm LUK ﬁm&
fowt wT o ar wfr R v afe 4 woR
fisy fow TR & & TR feRerd @

AT ET R o olt o e s Tredi

wor W e qrrr e e § ot e
awg & afer g % Zor g W e Y E,
1870 § wal whir & wiwwr w0 & ae
INC AW o gy ke ¥ o fer
Ao W e el & e o Ee W
wra wer wf fewr 2o e zx R A
&arare ww g1 ml § Wi oo W A woww
t Tt e & fam Aare wfY i

TTC Wayery & Ay F war wrwr oy avvem
T # frafr & § fr for e & far 2w
wHtw awraT At 7 dfew wfeww & s
w¥ arad wra iy fardt ow gl o &1 wreen
ar, dAiy wgwT WYT I AT o Y AT R
AW 4 19 e wiom R 3T e W
Gk & 1 e voz aw § ¥ AW W T,
wfew i w1970 § & Wy o ) v Aww
W avg & o sfery arergor fore o oW AW W
qTet €1 o1 fx mvevT g v e wsmow
% T mefan eTH N R wO
28 WY g1 s aag g Ak o
oR & ¥ Zfve weltow ¥ felt Toz %
T Wt AW werfer W it gt ?

Talx wrh % ared tarw At qe ko
ot W meirs gy 8 e dew s o
W ar e o kW Rk ¥ of e
vk a wolt fegfol aowr & ow 9%
Wi woere @ fawfoli & awifer 53 %
st oiy Faviar &, ey  Twi W g wor ¥
mwﬂ:quwwmqhﬁn

Wy gt faty were Sl % I W

& 2fice sy off Tor ST v ¢ - - ( wwaw)
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worft sinew | wre dfe? 1 ifend mr ar
§ = gy ¥ ey o o wonde Mt B
sk ot wex wewmer fiewy & v v ol
(wowawr) wrr o iy ahw W@ €

o wy feed : e egT R AT R s ofary
wrouw fawr § weer g o (owwew)

wwafy vy : s At faa, ay fe
g afer amay wrwer o ofed @ e
¥ a1 ()

ot wy ook : xw W wwi TR ¢ wf
armaw § wy o § vl amr wToT g

w1 dww : ¥w @ 7wt 97 dax  wofa
¥t off faed wr v @ ¥ AEr A
arENI AN e F ¥ ) Wy g waier e
w1 wher 7

wwife wimw : &% sy oty I AW
feuT g | W W T W ST U e A
W E o (wwww) IR A ey awer &
7 oowrwy & fRard 1 ww wma e e fao
@k oan I e e

dhwgfond: & wit 5t wr w fy
futw = wwrem v frdy e
v o% o ¥ wm & fifag ) & omd wni
e & wwor wow o 0 oww few
o e Yrwe ek o Aoy ardy
siFNew iy v g ¥ vk W
A 30 Wi swww @ § 1 3p Apow
%, U0y, WETUSE, TR, TR 8 A
wt v vorow vk & fewr wfee o
W g wgl i ¥fw of ¥ W ey A
t wfg w93 & ow wgem awd e o
a¥ Wy wrek wiar o Wfew swet R A a0
witwy we wv & wod s ol sy fean
f& fow afadT &) sof St oy & w0
18 wiows wadl | T SWTW QU WS WA
o gt wor e er i sy w § Ay
@ s | g v ¥ Fre v @ faew
¢ wg fed 1 fem famafos ¥ fawre
g gt we o
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18.00 brs.

awmfr afiey, wafed fiemr o o oo
ara ot wmt & fe ot S wek kA ww
Aww 15 gfwwa ooy wod ko R wE ¢
20 whomm w2 yud & av g § ot wir
i & 30 so wfrem AR E

g% AR g wiwt T op ) faor
oW 8u)2 MU FHA 10%e W & TP
oW AW 16 %0 gET T ¥AT K AN
24%0 @1 AT | AATAANINCTETZARY § °?
s wzA i oo aawqrwr gk ww ov
o g aren et 7 Wi fe e an sy
w1 frafar w3 ¥ faepw waww @ 1 10 %e
& wrumr R B W 24 Fo wE g N
o oo & # gyt wge, €4,
wgur mfz v 7¥ WeiET & TR} W em
i o § ) wprag ¥ fewedr, wmw
¥ ooy 3 ogtw A aEd e Sten
g § ?

ghew &% & oot @ Wy ogem &

I oW v ft o svw § fr ot afew
aaant A 4 W ¥ ST WTEW
wTr go e wivww o foi @ s W
ot aewdrgf T & e T T o v
®TF T W I E fod o age v § o
sy Hirmam ft aw Y ¥ @
o ww suwa e o 0 am
ArvE AN T T AT SW P § wow
FWLiwg qF wmIw}, afex sw @ e
oTor § o sweaT W R ¥ o WY o
wiTk i s fraoftd | cefed & wpn
g e st gt aerh ¥ v fewl fagid
Hew witww &1 oy, fewlt oo o wit
W wn fvig feld o% * §To fawfeare
sy Mt AW W

of vevenre wveit @ wwrefe o, ofy e
feigeaepr £ & e fadw wo & fwd
wn gy + woereen welt e friee
wyro ww frgerm & B wfes ¥ez
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[t o wreslh])
o fan pamer imqtrtmmmtﬂ L1
ety ol | woere WAy To faegs
wrar ofic qww 1 wdar o sy apft
qafrardy aaTx srvewr ww A apt wREw af
Wit Towre aw e Fw E qrem it fewew #
wRE woft o e wifas swz Wi gw A fie
AT A § 1 ww e e 3 faree i awmm
% weWi ot wrow & 73 v ool
ofedt w7 et w@m ww o fenk W
tWwx W ifsd od wmweqr ¥ o gure
1R air Y & 1 fert Wit oy v o ey ag
wfwd 3oy o feafer 3 spure g
Ei it ¥ & ex fadur wr e
T § o '
TER O A s & e w W
when wren ;o § fagre & wefan g
ot arr At @ b e fagre 3 4w ww ey e
fork fewz % o9 w1 aopw gm0 & ot
wr fooii % qEar e gwl AN W www
X W W W e e e afe
STRE | ww TR ¥ fad ool g W
& g R W T e ate e
% 4w g T Wt e o
¥ feven Tww w1 fadlt 1 fage & marw
wri W oA o @ g A el
T, Y ¥ ATE WTT €S AT Wi |
wfedt ey & wre wer & a § e
WA Y | W WET T wrew @ R e
TOCWY e i wad ootk T E o ween
tfe fgredy grer e e § 1 Wi &
sl Yum Wy Ty @ ores dier
o dn F, ool ¥, D owr A geni §
fen el w1 rver gt fire < & 1 g
PR TORIT 45,000 2w yer fagrewr fea
Piop vwd ok woer R oY g
wiwd & wmpn fr fagre oY wwer €1 wm
a6 & awA & fwd, i ww & W v
¥ fard wvor wvwE ¥ Wvew weer W wrigd
AN wi @ woT @ me woft wfgd )
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Finance BHI; ms m
fogremmerc gy mtnmm
& e ‘e v savy wcnlt wrey k1w
A o wrr ot el e fere
O Wit iy ot awrehd o dewx
On 1| S & T 6 SO ST B AT
Wt won W e iy W :

SHRI VIRENDRA AGARWAL (Mo-
radabad): Sir. the Jodiun ecopomy i in
doldrums. We had expected the Finance
Minister to take this House into confidence
in respect of remedial messyres to hold
the price-line or to accelerute the growth
rate. 1 must say that his reply was a
great dissppointment because the Finance
Minister has not imndicated any measure
whatsocver in respect of holding the price-
line or accelerating the growth rte. The
Finance Minister tells us that the taxation
proposals are deflationury in character.
Yes; they will be deflationury provided the
resources are utilised for  development.
But when the resources raised through
taxation and deficit financing are squandered
on current consumption. they are wholly
flationary. So. | would plead with him
to understand that his taxation proposals
would never help in holiding the price-line.
They are wholly inflationary and they will
continue to help in the price rise. Gov-
ernment iv not genuinely interested in hold-
mg the price-line,

Hc also pleads that deficit financing is
ewentinl. But no economist can agree
with him that in the present situation defi-
cit financing is of any help or will prove
defiationary. | hold thot deficit financing
in the present situation should be reduced
1o zero if we are reully keen to hold the
price-line.  Otherwise, Government will
only help 10 encouruge the prices to gallop
at a rate of 15 per cent per year.

Last evening the Government lpokmn
spoke in terms of the Government's philo-
pophy of forward-lookingness and ‘ideology.
Thare is nothing wromg with. any philo-
sophy and ideology, but | would like to
say that this philosophy or ideology which
the - Goverament has' been following for
25 years has produced -nothing - but
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currupt and  inefficient men.  This
philosophy has done nothing but

causing price rise to a higher level, it has
done nothing but bringing about economic
stagnation in the country. 1 can assure you
that this philosophy and doctrinaire ideo-
logy will tuke the country towards eco-
nomic ruin.

we dwrw : Awwfr wgrw, AR AW W
gk e ofr wu, feod A s w0 et
ox Wiyt wax A W O Ew At
wiffe o# refafreifes am oo ko feary
fafreft & zod s & "o, o= W@ A W
wr g I E fam WS e gt ko
twwt g1 afn & wrd Ak & o reeart-
WA ST AT STANeE K Ag e | wdt fee
Hoantargidvy femrwm & #w b s
Wt cfoge ARz €1 @ wAan
fai mitw wow § 7f | A gATTIE AHT &
wedwm 7 ow dw A A wfr gk, ™
wfrqfr swqr xv wfes s woir wfee
TR vl wisn affeqfn g gu ot Tmwwr
marar k1 & sen g e W oAEy S W
areTeaT ¥l It , a7 qAey 7 1A € FTow
1 W B

SHRI YESHWANTRAQ CHAW AN
Mr. Chairman, 1 must thank this hon. House
for the speed with which it has passed
the Finance Bill. Scene constructive sug-
gestions were made which we will certainly
take notc of. Some hon. Members were
disappointed with this budget. The hon.
Member, Shri Virendra Agarwal, said that
he was disappointed with my speech There
wre some people who are in a permunent
mood of disappointment. 1 would like to
tell him that [ never wanied to under-
estimate the present difficulties of the eco-
nomy. But to say that everything bhas
gone wrong is to create that mood of their
own disappointment in the minds of the
people, which is not conducive to the
national effort for which we will have to
make our nalion ready.
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I quite agree that in the case of some
commodities there has been too much of
nise in price because some anti-social ele-
ments are taking advantage of the situa-
tion and making profits out of the present
difficulty. Some of the shortages are due
to some of the anti-social activities. The
price rise in the case of textiles during the
last few weeks is certainly due to uncons-
cionable profit-making by some. [ can
only say that T will discuss this matter
with the Commerce Minister as soon as
possible

MR. CHAIRMAN : The question is :
“That the Bill, as amended. be passed”

The motion was adopted.

15.15 hrs.
ARRFST OF MEMBER

MR CHAIRMAN: | have to inform the
House that the Spealer has tewened the
following wueless mewsage duted the 2nd
May. 1973, from the Superintendent of
Police, Bahraich.—

“Shrimati Shakuntala Nayar, Member,
Lok Sabha, was arrested under Section
151, Criminal Procedure Code, on the
2nd May. 1973 and sent to jail”

18.15 hrs.
BUSINEFSS ADVISORY COMMITTEF

TwENTY-NINTH RLPORT

THF MINISTFR OF PARLIAMEN-
TRAY AFFAIRS (SHRI K. RAGHU-
RAMAIAH): T beg to present the Twenty-

ninth Report of the Business Advisory
Commuttee.
18.16 bhrv.

The Lok Sablw then adjourned il

Eleven of the Clock on Friday, May 4,
1973 /Vaisakha 14, 1895 (Seka).
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